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LOK SABHA
Wednesday, August 19, 195§ /Sravaena
28, 1881 (Saka)

——

The Lok Sabha met at Eleven of the
Clock

M SeEAxEn 1y the Chair]
ORAL ANSWERS TO QUESTIONS
Enginecring and Scientific Bervices

Mathur;
Shri Ajit Singh Sarlull

Will the Minister of Home Affairs
be pleased to state

(a) how do the grades of Engineer-
ing and Scientific Services compare
with those of Admunistrative Services,
and

+
Shri Harish Chandra
*531.

(b) the steps Govermment have
taken or propose to take in the hght
of the observations made by UPSC
in its Eaghth Report (page 8)?

The Minister in the Minisiry of
Home Affairg (Shri Datar): (a) and
(b) The whole question will be con-
sidered in the light of the report of
the Pay Commission

Shri Harish Chandra Mathur: May |
know whether the observations of
the Union Public Service Commismon
have been conveyed to the Pay Com-
mission together with the Govern-
ment's reaction to them?

8hrl Datar: They have been con-
sidered at Government level I am
not sure whether they have been
formally conveyed to them but I shall
wizke snguiries,
I LBD -1
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Shri Harish Chandra Mathar: May
1 know if 1t 1s a fact that fully quali-
fied engineers, even with Master's
Degrees, have to start as jumor eng-
neers on Rs 175 and that they have
represented to the Government against
this and many other humiliations and,
if so, may I know what are their
grievances and the Government's
reaction to them?

Shrl Datar. 1 am not surc whether
the position i1s as bad as the hon
Member wants us to believe But, all
the same sometimes we receive repre-
sentations But, on the whole, the
conditions regarding pay are farly
satisfactory and more or less uniform

Shri Harish Chandra Mathnr: My
question whether any representation
from the junior engineers has been
received or not has not been answered
Anyway, the hon Minister says that
the conditions are satisfactory May
I know whether 1t 18 a fact that engr-
neers selected on an all-India basis,
even m the senior scales, get a salary
of Rs 600—1,150 only as agamnst
Rs 800—1,800 for IAS officers and,
If 50, what 1s the justification for this?

Shri Datar There are higher posts
carrying higher scales of pay above
the normal grade There are a num-
ber of them

Mr. Speaker: All this cannot be dis-
cussed in the Question Hour The
hon Member wants to bring certamn
services on a par, or in hne, with cer-
tain other services But I do not
know whether the Question Hour ca.
be utilised for that purpose

Shri Datar: May I point out that
this question was discussed during the
Iast szession when the report of the
Unicn Public Service Commisnon
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was under consideration. 1 had then
dd':-mlytolhi-mquuum

Shri AjJit Singh Sarhadl: May 1
kniow the number of technical service
personnel who wanted to opt and go
to the administrative service?

Shri Datar: Their number is very
smail [ shall give figures For the
Yyear 1038 there were only three engi-
neers why were selected for the LA.S.
For the year 1987-38, there were
none. In the special recruitment there
were eight out of 102 The nwnber is
not much

Shrimati Reau Chakravartly: In
answer to the main question the han
Minister has stated that the question
is awaiting the report of the Pay Com-
mission. 1 would like to know whe-
ther the Pay Commission is only going
fr -onsider the question of bringing
it 1 a par with the salaries received
by the personnel in the administra-
tive services or will it also take into
consideration the average scales of
pay, etc., which are offered to tech-
nical personnel in the country az a
whole*

Shri Datar: The Pay Commssion
will consider al] relevant subjects and
gve us their recommendations

Mr. Speaker: Next question I have
allowed a number of supplementaries

Shri Harish Chandra Mathur: Sir,
may I put one more question? It s
very relevant

Mr. Speaker: Yes

Shri Harish Chandra Mathar: Is it
a fact that engineers and the techno-
logists are given no administrative
training and the administrative officers
are put on their heads to the humilia-
tion of the technical personnel and, if
s0, have the Government considered
this matter and whether they propose
%0 give any administrative training to
the engineers g0 that the present posi-
sion may be improved?

Bhet Dolar: 1 have not heard of any
moch complaint at all. Before thess

AUGUST M, s
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officers actually start thair work they
bave to pass through a probationary
course of training, and then they are
placed in charge of the particular
offices.

Standardisation of Spares and Steres
in Stet] Plants

+
ox3g J Shri 8, C. Samanta:
Shri Subodh Hansda:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether any standardisation of
spares and stores is being attempted
for the three Government Stee] Plants;
and

(b) if adequate steps have not been
taken in the nitial stages whether
due consideration will be given to
thus aspect during the Third Five Yeur
Plan period when the capacity of the
unitg will be expanded?

The Parllamentary Secretary to the
Minister of Steel, Mints and Fuel
(8hri Gajendra Prasad Sinba): (a)
and (b) Due to the differences in
the detailed designs by the various
suppliers, spares for such ecguipment
would not normally be standard for
different plants Many of the pro-
cesses, particularly in regard to stecl
making and rolling, are also different
from each other Where, however,
equipment 15 common in different
soctions of the steel plants, spares are
being rationalised and an attempt 15
now being made to standardise sparcs
and stores to the extent practicable
Hindustan Steel Limited are setting
up Central Designs Organisation,
which, among other things, will study
and consider standardising component
parts wherever poasible.

Shri §. C. Samanta: May I know
whether any component expert com-
mittee has been get up to go into
these matters?

possible when the erection was going
en., It is pomsible and practicsble



when production starts. Production
has started hut, at present, there is no
expert commitiee appointed.

Bhri B. C. Samanta: May I know
whether any private parties have
come forward to take up some of the
work in this regard?

Shri Gajendrs Prasad Sinhas: There
is no guestion of any private party
coming in and taking up this work.

Shri V. P. Naysr: May [ know
whether any estimate has been made
about the yearly requirements of
spare paris in any of these steel
plants?

The Minister of Steei, Mines and
Py Siirafir sWaran sifgn)! Yés, Si¥.
Estimates have been prepared.

Bhrimati Rena Chakravartty: May I
know what steps are being taken to
standardise apares and stores as
between, say, at the Durgapur plant
where the English measurement is
followed, and the plants at Rourkela
and Bhilai where they are following
the metric system? Obviously, the
spares and stores will have to be
brought on a par; so, may I know
whether the Designs Organisation is
now taking up this matter of bringing
these two kinds of measurements on
a par with regard to the spares and
stores?

Bardar Swaran Singh: This will be
one of the matters which will be con-
sidered by .the Central Designs
Organisation.

Delhi Schools

*539. Shri Radha Raman: Will the
Minister of Edueation be pleased to
state:

(2) whether it is a fact that standard
of education in Delhi schools had
considerably gone down In recent
Years;

(b) if 30, the causes thereof; and

(c) what steps are being taken #o
imgrove e standard in Dethi schools?

The Minister of Edueation (Dr. K. L.
Shrimalf): (a) and (b). Standard of
wducation in some schooly has gone
tdown in recent years on account of
rapid quantitative expansion and
shortage of gqualified teachers.

(c) Bteps are being taken to pro-
vide adequate services and amenities
in newly-opened schools and to appoint
gualified and trained teachers.

Shri Radha Raman: The hon. Minis-
ter has jult now stated that the
deterioration is mainly due to the
hon-availability of qualified teachers.
May I know whether the Government
had this matter investigated or
examined—that it was only because of
Zhe  soz-sreiedilty of guwdiBed
leachers, or there were certain other
Tactors due to which the standard of
education in Delhi schools had gone
down?

Dr. K. L. Shrimali: There may be
other factors also but the main factor
which has been responsible for the
deterioration of standards is the rapid
expansion of education during the last
few years.

~ Shri Radha Raman: May I know
whether an agitation was going on
recently in Delhi from the side of
teachers who claimed to be quite
fualified but that they are not given

“-rence because they have been
either transferred to the Corporation
br are not retained in the Delhi
‘Administration? Their case is hang-
ing and they are ready to serve the
Government as qualified teachers but
their case is by-passed.

, Dr. K. L. Shrimali: The attempt of
he Government is to get the most
ighly qualified staff for the teaching

institutions so that the standard of

ucation may improve and wherever
staff i3 available the Government
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solve the problem on an all-India
bans?

Dr. K. L. Shrimall: Yes, Sir This
is not a special phenomenon of Delhi
only In fact, there has been deteriora-
tion of educational standards all over
the country, and both the Central
Government and the State Govern-
ments are making serious efforts to
remedy this state of affairs

Shri P. 8. Daulta: Is 1t a fact that
a rural panchayat of the Dellu rural
area recommended to Government that
the so-called basic education be
removed from the schools because 1t
has lowered the educational standards
and that if the results are good 1t may
be extended to the urban area also”

Dr. K. L. Shrimali: The Government
have exammned this question very
carefully not once, but several times
and we have come to the conclusion
that the essential features of basic
education are sound and all the
schools, whether in urban of**Trural
areas, should incorporate those
features In fact, Government have
recently undertaken a programme of
orientation by means of which all the
schools, whether in wurban or rural
areas, will be orientated towards the
basic pattern

History of Freedom Movement

+
o542 J Shri Subedh Hansda.
 Shri 8. C. Samants:

Will the Mmuster of Scientific
Research and Cultural Affairs be
pleased to state

(a) whether the writing and pub-
hieation of the first volume of History
of Freedom Movement has been com-
pleted; and

(b) 1f s0, when thus will be brought
out for sale?

The Minister of Sclentific Research
and Cnitural Affairs (Shei Humayun
Kadir): (a) and (b) Conmderable
progress hag been made with the
first Volume of the book of which the

AVGUS? 10/ 190

with us, then the question of publica-
tion will be taken up

Shri 8. C. Bamanta: Is 1t not a fact
that this work was taken up long
before and a long time has elapsed
after the committee entrusted with
this work was dissolved® May I know
the reasons for the delay in the pub-
lication of this book?

Shri Humayun Kabir. I do not think
there has been any very great delay
In a work of this kind, time 18 neces-
sarily taken It took about 4 years
to collect the material After that the
people who started wnting the book
felt that still there was more material
to be collected The actual wnting
of the book was started only a few
months ago 1 expect that the first
volume of manuscript will be ready
by the end of the current year and
probably published by the middle of
next year But in regard to the book
I da not like to give any deadline

s Mior ow : Wy o @ Pt
¥ gt AT W QU e
ur ot g Dy Py o
95 qeqr  w{awba feady gy oe
ug qerw  fier fier waelt & sefier
vt ?

«t gwnm whre wrefig gTer }
vy warer q § 1 ot o g wATW .7
weaw d, ag Wi gmaw g Oy
g0 fiere i W ¥ firz el | R
ws & oy ¥ taxo v & Hfge &
artre et 1 R sty ey @ Oy
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o fecu & wor vy OF Y | ot
dwem § gt Y wrew, Srefifoww, wewe
we yiiifias s o w7 gre g o
dfwx dwew i ag fermr g e ik
% Wk ¥ ¥ Wy wwar ¥ W few
T agt ¥ eirfers aw gegl )
AT ae & g & A ofr gy
§ 1 g ferw ogd wdoft & W W
wrrft wie fex 3w W gl fggemrt
wrersh F T wR T § o

ot vpre Ty ;. F @ A
wrg § 6 X6 9% & A dwe e g
ot T WY fdy qYehfowsr sz &
Aoy gty # av feer f a w Wy
v # e qredfam )

ot gy wiee : o der faw
® & e avg ¥ vy o1 awar § e
dyifoww grdz & ag I g8 @-
off e g W fgwar oy frm ey

Sbri Bishwanath Roy: May I know
whether the contnbution of the revo-
lutionery movement of India will be
mcluded in the History of Freedom
Movement?

Shri Humayun Kabir. The history of
the freedom movement will include
everythung which contnibuted to the
attainment of Independence

Shri T B. Vittal Rao: May I know
the reasons for keeping the publica-
tion of the first part pending till the
completion of the second part* Is
there any proposal to revise the first
part which has been already written®

Shri Humayun EKabir: | am afrad
the hon Member did not understand
what I said I said, the first volume
will have two sectioms The first
section hag been completed and the
second section 18 being written As
soon as the second section 18 complete,
the first volume will be published

Wt opre g : Ao A
gt g e tev: o iz § wromed
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W far ofedy @ gy @ oder
W fadw fieay a1, Twr W cfeww

R F o ar wft 2

ot gy wfee : sl ® ofr-
e & A w AT wifgd Wi wnefe
e o7 et o A oY M AT W

¥ g wifgy , wg = Tw F o
AT |

oft farfec forer : ot oft 7 gy 8 Fis
Ve wmandt & e o gara qoRT 1
& ag o g f e ool v
Y& fegema f o ar & ol g1
W fggeam Y e it ) e
Yagr aw g, A 3 ¥ arrerdy € fag
Yu ot & v sfogre ® aTE
Rt T ey ?

ot govay e : & & wgr § fe
T &) W e § e,
Fefew | woit v it &t § 1 ok
YAt Rt Tt g

dtwey ot : wy ol o R
Fe fasr o 3 arardy o werk 3 fgear
Forr, war o & St & O fiet g
w1 waedww fear § a7

ot gampy wfire: ww g W@ T
'ﬁmmm.«\w%ﬁrqwtwﬂi.
T it i grow R AR g
WYE AT Y 9T | TR ST A
wa % fermr

‘lummamsum

+

Bhri R. C. Majhi:

Shri Subodh Hansda
*§43. { Shri :

Shri 8. M. Banerjee.

Shri Pahadia:
Will the Minister of Steel, Mines
%ad Fuel be pleased to state

{a) whether there is any proposal

% move the Headquarters of Hindustan



2945 Oral Answens

au?]mam Deiki to Ranchi;
an

(b) it s0, the remsons thereof?

The Minister of Bteel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The possibility of shifting the
Headquarters of Hindustan Steel
Limited to a suitable place outside
Delhi is being explored but no final
decision has yet been taken.

Bhrl B. C. Majhi: May I know when
a decision will be taken?

Saxdar Swaran Singh: It should not
take more than & couple of months.

Shri Supakar: May I know if the
sites of the different steel plants them-
selves are also under consideration of
the Government or they have been
ignored?

Sardar Swaran Siagh: Everything is
under consideration until a decision is

Shri 8. M. Banerjee: What is the
necesyity for shifting this office from
Delhi to any other place? Would
Government consider dropping  this
scheme in view of the economic

stringency?

Sardar Swaran Singh: The opera-
tional efficiency and proximity to the
steel plants is the main consideration.
Although in the initial stages it was
necessary to function from Dethi be-
cause negotiations had to be carried
on with Government and semi-Gov-
ermment organisations, I think for
operational purposes it will be better
to have a more central organisation—
by central I mean which is central
from the point of view of location in
relation to the steel plants,

ghri Jalpal Bingh: In view of the
fact that Ranchi is the most concentric
place so far as the steel industry is
cencerned and also in view of the fact
that the CGovernment of Bihar had

AUGUST 19, 1989

Shri T. B. Vitial Rao: May 1 make
a submission? The Estimates Com-
mittee recommended that the head-
quarters should be shifted to one of
the sites where the steel planis are
located. Rourkela is one such place.

Mr. Speaker: I agree. When an hoa.
Member put the guestion whether the
headquarters would be shifted to one
of the sites where the steel plants are
located or whether those sites will
be ignored and some other place
will be chosen, the hon. Minister re-
plied that the guestion whether it
should be located in one of the places
where the three steel plants exist also
wil] be under consideration. I am
sure Rourkela i3 one of those places.

Shrimati Renu Chakravarity: What
is the fate of the recommendation
made by the Estimates Committee?
In view of the fact that Rourkela and
Bhilai are both situated in tribal
areas, Shri Jaipal Singh also will
have nv objection.... (Interruption).
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mendation.
Shrl Jaipal Singh: May I submut
that Ranchi 11 only place 1n the

J’Shﬂ Barman:
*544. { Shri Subodh Hansda:
( Shri 8. C. Samanta:

Will the Minuster of Steel, Mines
and Fuel be pleased to state

(a) whether special steel and alloys
could be manufactured in integrated
Iron and Steel works in our country

(b) it not, whether Government
propose to manufacture these by set-
ting up separate plants;

(¢) how much stainleas steel and
alloys are produced in our country at
present; and

(d) whether this 15 sufficient to meet
our country's demand?

The Parliamentary Secretary te the
Minister of Steel, Mines and  Fuel
(S8hri Gajendra Prasad Binha): (a)
No Sir, not all the grades

(b) Yes Sir.

(c) There is no capacity in the coun-
try now for the production of stain-

Oral Answers

Shri Basappa: In view of the fac
that the avalabihty of cheap electric
power 1s one of the important conm-
derations 1n the matter of establishing
a plant of this type, will Government
consider the question of establishing
this plant :n the Bhadravathi steel
plant in view of the availability of
cheap electric power from the Shara-
wat: valley project?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Awval-
ability of electric power at reasonable
rate 15 one of the considerations and
it will certainly be taken into con-
sideration at the time when a final
decision about the location of the plant
is taken

Shri Damani: The demand for stain-
less steel for the manufacture of plates
and other matenals is increasing day
by day and on account of its non-
availability we have to import it m
large quantities every year What are
the difficulties standing in the way of
Government establishing such a plant
in the country?

Sardar Swaran Singh: There is no
particular difficulty We have taken
a decision to set up a plant and,
according to our present estimates,
the plant in its 1mtial stages will have
the capacaty to menufacture up io
10,000 tons of stainless steel, among
other varieties of steel.
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(b) if so, with what result;

(c) whether the Siates, where com-
piete separation has not been effect-
ed, have fixed a target date by which

e
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Shrf Dxtar: It is not necessary. Neo
Committes is necessry in this respeet
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know if a certain number would be

mittee when they lcense these
units.
National Coal Development
Corporation
*550. Panigrabi: the

the Second Plan but as a ceiling of
foreign exchange for the National
Coal Development Corporation’s
entire programme for the current year.

(b) The Government of India have
considered the request of the National
Coal Development Corporation and
raised the total allocation to Rs. 20.27
crores. The position will be review-
ed again in April, 1960,

Shri Panigrahi: May I now whe-
ther this provision of Rs 202 crores
of foreign exchange s for the
remamning years of the Srcord Plan
or only for the current year”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): This 13
the totul allocations, as has been mea-
tioned by the hon Parliamentary
Secretary, for the Second Plan

period

Shri Panigrahl: What was the
onginal allocation of foreign ex-
change for the Nationsl Caal
Development Corporation and how
much of it has been utilised? Besides
this, was there any agreement for
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yeinging in defarred
machinery oa

Serdar Swaran Siagh: One sugges-
tion about the onginal allocation 1
contamed in the hon Member's own
question in part (a) The only modi-
fication that 15 contained in the reply
15 that the allocation 1s for the entire
Plan period and not for the remain-
mg part of the Plan period The
figure also has been corrected With
regard to the procurement of
machinery on deferred payment, part
of the machinery s proposed to be
acqured on deferred payment terms

Shri T B. Vittal Rao: What per-
centage of the material and
machinery that has been received
from foreign countries 1s actuslly n
uu'

Sardar Swaran Singh. I presume
that the major part of it should be
in use, but I could not gve the
exact percentage For instance, whe-
ther 1t would be in use for all the
24 hours or for ten or eight hours I
could not say, but I presume that
anything which could be used 18 not
lying 1dle If it 1s lying idle and if
the hon Member has any information
T would like to be benefited by his
mformation

Irregularities in Central Ordmanc
Depot, Chheoki

+
(Shri 8. M Banerjee:
*331 { Shri Jagdish Awasthi-
( Shei P G, Deb:

Will the Minister of Defence be
pleaseq to refer to the replv given to
Starred Question No 2029 on the
24th Apnl, 1959 and state

(a) whether the inqury by the
Special Police Establishment of the
irregularities 1n the local purchases
of stores m the Central Ordnance
Depot, Chheok: (Allahabad) has been
concluded,

{b) it 0, what are i1ts AAndings, and

(c) the action taken therson?

The Deputy Minister of Defence
(Bardar Majithis): (a) No, Sir.

(b) and (c) Do not arise

Shri 8 M. Banerjoe: May I know
as to when thiy report is lLikely to be
submitted and whether non-submis-
sion of this report 1s encouraging
those who are responmble for this
uregularity”

Sardar Majithia: The case s with
the SPE, and as soon as they submit
the report, necessary consequences
will naturally follow

Shri S M Banerjee: My submis-
sion 15 that this case was depart-
mentally enquired mnto and then it
was handed over to the special
intelligence branch I want to know
as to how much time 1s likely to be
taken for the submission of the
report My fear is that the nen-
submission of thus report will defi-
nitely encourage those who have done
this irregulanty

Sardar Majithia: So far as how
long wnll it take for the SPE to sub-
mit 1ts report 1s concerned, I cannot
give any time for this, but so far as
encouraging others bv the delay s
concerned, the 111l not be possible
because we are taking stringent
measures to see that cases of this
type do not re-occur

Shri 8. M Banerjee: May I know
whether anv assessment or jnvesti-
gation has been done to assess the
actual amount involved m this
irregularity of local purchase?

Sardar Majithia That has run to
about Rs 2,800

Excise Duty on Petroleum

*552 SBhrimati Mafida Ahmed: Wil
the Minister of Finance be pleased to
state

(a) whether 1t 15 a fact that Gov-
ermment of Assam have asked for the
enhancement of the Central Excs:
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Duty levied on petroleum and petro-
leum products; and

(b) if so, the decision taken there-
on?

The Deputy Minister ef Finance
(Shri B. B, Bhagat): (a) No, Sir,

{b) Does not arse.

Shrimat] Mafida Ahmed: May I
know the annual net mcome from
basic and additional duties on Assam
oils and the reasons why Assain 1s
being deprived of her legitimate
share of the Central excise revenue
on petrol ang petroleum products?

Bhri B. R. Bhagat: [ want separate
notice for that question That 15 a

gueshion of detndl.

Shrimati Mafida Ahmed:
not follow the answer.

Mr. Speaker: He wants separate
notice.

Shri P. C Borooah: May I know 1if
1t is a fact that the prices of petro-
leum ang petroleum products are the
hughest 1n Assam, where they are
produced, as compared to any other
part of the country?

I could

Mr Speaker: Please repeat the
question a Lttle louder and s lLttle
slower.

Shri P. C Boroosh: May I know 1if
it 13 a fact that the prices of petro-
leum and petroleum products are the
highest m Assam, where they arc
yroduced, than 1n any other part of
the country?

Mr. Speaker: He wants to know
whether the price is highest in the
place where it 1s produced than in
other places

Shri B B Bhagat: That 15 too
large a question. That question should
be referred to the Ministry of Steel,
Mines and Fuel because the pricing
policy 1s determuned by them

Shrimati Resu Chakravartty: I just
want to know whether there was any
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recommendation by the Finance Com-
mission regarding a higher share, to
be given to Assam, of this petroleum
excise duty and whether the Govern-
ment has accepted that or not?

Shri B. K. Bhagat: I could not get
the question,

Mr. Speaker: Has the Finance Com-
mision made a recommendation that
a higher percentage ought to be
given out of this duty to Assam and,
1f 30, hus 1t been implemented or not?
Is that the guestion?

Shrimati Renu Chakravarity: Yes.
Shri B. R, Bhagat: No, Sir.

Shri C. D, Pande: May I know if
the additional excise duty on petro-
leum that 15 proposed will have any
bearing on the price of petroleum in
the market?

Shri B. R Bhagat: The additional
duty was to mop up the profits That
was mamnly with the view to seeing
that the profits going to the com-
panies would be mopped up

Shri C D, Pande: 1 want to know
whether 1t will not increase the price
in the market.

Mr Speaker: What is the good of
asking hypothetical questions® He
asks whether 1t will increase the
price The hon Member is not sure
about it.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): It has
not resulted in any increase in the
price to the consumer.

Shrimati Mafida Ahmed: Why the
mineral oils are not formed into the
divisible pool between the Centre
and the States® Has the Finance
Commission made any recommenda-
tion in this regard?

Mr. Speaker: Why do hon. Mem-
bers not loock into the Finance Com-
mission's Report?
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Granis t» Yishwaystag Yogashram in
Kashmiy

Will the Minuster of Education be
pleased 1o state:

(a) whether it 1s a fact that Gov-
ernment have pgiven a grant of
Rs. 5,00,000 to Vishwayatan Yogash-
ram conducted by Swami Dhirendra
to set up an All India Yoga Teachers
Training Institute in Kashmir,

(b) if so, the conditions on which
this grant was given, and

(c) what are the main features of
the scheme and how will it be imple-
mented?

The Minister of Education (Dr
K, L. Shrimall): (a) to (¢) A state-
ment 1s laud on the Table of the Lok
Sabha.. ~{See Appendix II, annexure
No 75.]

Shri Radha Raman: May I know
whether, besides the amount of Rs 5
lakhs granted to Vishwayatan
Yogashram, the Government has
sanctioned any other grant to any
other institution of a similar nature
for a similar purpose? If so, what 1s
that?

Dr. K. L. Shrimali: Rs 5 lakhs
have not been granted, Out of the
promised grant of Rs. 3 lakhs, a sum
of Rs 1 lakh has already been sanc-
tioned.

What was the other question that
the hon. member asked?

Shri Radha Raman: My question
was whether, besides the amount
granted to this particular institution
for the propagation of yogasanas etc,
the Government has granted to any
other institution any such grant for a
g:ﬂhr purpose and if go, what is

t?

Dr. K. L. Shrimali: As the House
is aware, Government have been

giving recwrnng and  mon-recurring
grants to the Kaivalyadhama Shree-
man Madhava Yoga Mandir Samuty,
Lonavla, and we have been develop-
ing this institution into a Arst-rate
research institute in yogic phalosophy
and yogic scleass.

Shri Basappa: May I know whe-
ther the Auditor-General has so far
checkeq the accounts of this institu-
tion?

Dr. K L. Shrimali: In course of
time the accounts will be checked

Shri Braj Raj Singh: May I know
on whose recommendation the grant
was made to Swam: Dhirendra, whe-
ther Swam Dhirendra has got some
advisers appomnted by the Govern-
ment, and whether there 1s some com-
mittee also to supervise the work?

Dr K. L. Shrimali: When the
apphcation of Swami1 came to us,
we appointed a committee consisting
of Shn P. M Joseph, Pnncipal,
Lakshmibai College of Physical
Education, Gwalior, Swam; Kuvalaya-
nanda, Director of Research,
Kaivalyadhama Shreeman Madhava
Yoga Mandir Samuti, Lonavla (Poona)
and Shrfi G D Sondhi. Bomboo
Lodge, Sabathu, Simla On the
recommendation of this expert com-
mittee the scheme was accepted by
the Government and grants were
released

Shri P. C Borooah: Is it a fact
that this institution charges a fee of
Hs 300 per month from the trainees®

Dr K. L Shrimali: I am not aware
of that As far as I am aware, they
have been giving free service to
people who go there for treatment
and for attending yogic exercises

Mr. Speaker: He only wants to
know  whether the trainees are
charged Rs. 300 2 month,
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Shri Tyagi: Is yoga abhyas a Cen-
tral subject or State subject?

Court Bullding at Tis Hasari

+
(Shr1 A K. Gopaian:
*554 { Shri Kunhan;
[ Shri P G Deb:

Will the Minister of Home Affairs
bt pleased to state

(a) the date on which the Court
puwlding at Tis Hazari, Dethi was
(ﬂmphml

(b) how much portion of it has
peen occupied,

(c) whether 1t 1s fact that during
this period, there was no arrange-
ment to look after the umoccupied
portion of the Building;

(d) when will the rest of the
puilding be occupled; and
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(¢) the total smount spent till

The Minister of State in the Minis-
try of Home Affairg (Shri Datar):
(a) The various wings of the Court
Building at Tis Hazari were complet-
ed on the following dates —

Main Building

Eastetn Wing 31-3-57

Western Wing 12-3-57

Central Wing 15-7-58
(2) Lawyer's Blocks (Two) 15-1-58
(3) Treasury Block 15-5-55
(4) Bar Assocuation Block 15-4-58
¢5) Litigants Block 30-11-58

(b) Except a portion of the ht
grants Block all the buidings have
been occupied.

(e) No
(d) In the near future
(e) Rs 75,20,375

Shri A K. Gopalan: It was said
that a certamn portion of the block was
not occupied May I know the reason
why 1t 1s unoccupied?

Shri Datar: 1 believe the hon Mem-
ber 1s asking about the lawyers' block

Shri A. K, Gopalan: Yes

Shri Datar. A certain rent had been
fixed The lawyers were not prepartd
to pay so much rent That 1s why 1t
could not be occupried by them

Shri A. K. Gopalan: There are s0
many sections, civil, criminal, and on
the sessions side there are so many
sections, and each section has 1ts own
staff Is it a fact that some of the
places are left unclean”

Shri Datar: So far as the accommo-
dation 1s conrerned, all the civil courts
have been located in this building, and
out of the criminal courts twenty-seven
courts have been located here and the
sther criminal courts are still located
elsewhere May I also point out here
that some of the accommodation in the
building is used by other offices also?

Shri A. K. Gopalan: My Qquestion
was different. There 15 & repori that
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certain places are left unclean and
the fittings are rusty. Is that correct

and. if so, what is the reason for
that?

Shri Datar: A complaint was
received, both about this cleanliness
matter and also about the insufficiency
of accommeodation, and therefore the
W.H & S Ministry have appointed a
committee which 18 gomng into the
whole matter with a view to remove
all inconveniences
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Shri Krishna Menon: (a) Yes, Sir.

(b) A protest was lodged by the
Commander Umted Nations Emer-
fency Force with the Egyptian
Limisgn Staff at Ghaza who have
carrisd out detailed investigations wr
the matter They have informed the
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Commander United Nations Emer-
gency Force that the individuals
identified as having assaulted Indian
soldiers were standing trial for the
woffence

Bhrl Bhakt Darshan: Bir, may I
know if any demand for compensa-
tion has been made with the Govern-
ment of the United Arab Republic
and, if so, with what result?

Shri Krishna Menon: No, Sir

Excise Duty on Waterproof Fabrics

*556 Shri Keshava: Will the Minis-
1er of Finance be plensed to state

(a) whether 1t 1s a fact that Gov-
«rnment have allowed a rebate of
excise duty on waterproof fabrics,

(b) 1f so, under what conditions the
rebate has bcen allowed, and

{c) what are the goods that have
already been given this concession?

The Deputy Minister of Finance
(8hri Bhagat): (a) to (c) It 1s a fact
that all rubberised or synthetic water-
proof fabrics are exempt from excise
duty

Anti-Fraud Squad
+

o557 ( Shri 8 M. Banerjee:
* 7\ Shrimati Ila Paichoudhuri:

Will the Minister of Home Affairs
be pleased to state

(a) whether 1t 1s a fact that an
Ant:-Fraud Squad 13 being set up In
Delhi to deal with matters relating to
*Company Law,

(b) 1if s0, its composition and func-
tions; and

(c) whether similar Squads will
mlso be set up in other big industrial
cities?

"The Minister of State in the Minis-
try of Heme Affairs (Shri Datar): (a)
Yes.

AUGQUST 19, 1%
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h(b)m composition of the Bguad

Senior Clerk Stenos
Head Constable

Foot Constables
Upper Division Clerk
Lower Divimion Clerk

ﬁﬂ:ﬂ.. - [

The function of the Squad 1s to deal
with Company Law cases

(c) The Fraud Bqguad, rather the
Anti-Fraud Squad, is now functioning
with 1ts headquarters at Dellu There
1s no proposal at present under con-
sideration for setting up mmular
Squads 1n other industrial cities

Shri 8. M. Banerjee: May I know
when the Anti-Fraud Squad was
appointed, whether some cases have
been brought to the notice of this
Anti-Fraud Squad and, if so0, the
number of such cases?

Shri Datar: This started function-
mmg from July I, 1959 and two cases
are under investigation by this Squad

Shri S. M. Banerjee: May I know if
the Squad 1s a flying squad or it has
been established somewhere in the
form of an office?

Shri Datar: Let us see how 1t works
in the headquarters and then the ques-
tion of extending it to other places
can be considered

Shri S. M. Banerjee: 1 was asking
whether it 1s a flying or mobile squad

Mr Speaker: .
squad?®

or a stationary

Bhri Datar: For the time bemng it
has 1ts headquarters at Delhi, and the
Government have entrusted certain
cases in consultation with the Com-
pany Law Admunistration to them for
investigation

Mr. Speaker: Shri Jagdish Awssthl,
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Shri Jadhav: May I know what are
the special reasons .

Mr. Speaker: The hon Member has
put on a new cap and therefore T could
not recognise him

Shri Jadhav: What are the special
reasons to have this squad in Delh:
only?

Shri Datar. It was considered
advisable to have proper investigation
of cases dealing with Company law
administration They require the
services of officers of higher level for
investigation  Secondly, they were
mtricate matters and therefore know-
ledge of accounting in particular was
considered necessary It 1S a branch
of the SPE

Shri § M. Banerjee May I know
whether the other State Governmengs
have already expressed their desire to
have such squads”?

Shri Datar I am not aware

Compulsory Life Insurance Scheme

+

Shri: Supakar

Shri Ajit Singh Sarhadi.

Pandit Munishwar Dutt
*569 { Upadhyay:

Shri M. L. Dwivedi;

Shri Hem Raj:

Shri § A Mehdi;

Will the Minister of Finance be
pleased to state

(a) whether there 1s any proposal
10 make life insurance compulsory for
all persons,

(b) whether the details of the
scheme have been worked out, and

(¢) when the scheme is likely to
<ome 1nto force”?

The Deputy Minister of PFinance
{Shrimati Tarkeshwari Sinha): (a)
No, Sir

(b) and (¢) Do mot arise
173 LSD-2
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Batialion of Home Guards in Tripara

*560. Shri Bangshi Thakur: Will
the Minister of Home Affairs be
pleased to state

(a) whether it 1s a fact that Gov-
ernment 1s contemplating to form a
battalion of Home Guards in Tripura

for the protection of Tripura border,
and

(b) if so whether recrmitment for
this purpose will be made from among
the Tripura Ex Servicemen?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The question of setting up a Home
Guards Orgamisation in Tripura is

under examination

{b) The matter will b¢ considered
at the appropriate time

Shri Bangshi Thakur May I know
whether 1t 1s a fact that, to increase
the strength of the Tripura Armed
Police Forces the Government 1s try-
Ing to

Shri Datar The matter 15 stll n
the preliminary stages of examination
Therefore the question of fixing the
number of Home Guards of Tripura
doe« not arise at this stage

Shn Bangshi Thakur. May I know
whether 1t 15 a fact that the Govern-
ment 15 trying to recruit from outside
Tripura to increase the armed police
forces of Tripura to protect the border
and why 1t 15 so”

Shri Datar Tht hon Membcr's
information 15 wrong So far as the
composition of the Home Guards 1s
concerned naturally, they will be
taken from Tripura only Why should
the hon Member have this feeling at
all?

Foreign Tralning of Mining
Engineers

*561 Shri Morarka: Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) whether 1t 1s a fact that Gov-
ernment haye approved a scheme for
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foreign training of over 400 mining
engineers and “officers costing about
Ry 7 lakhe

(b) if so, how many have so far
been sent for such training; and

{c) the countries to which they
have been sent? -

The Parliamentary Becretary to
taé Ministér of Steel, Mines and Fuel
(Bhri Gajendra Prasad Sinha): (a)
The 'sctieme has been approved by
the Board of Directors of the National
Coal Development Corporation. The
Corporation approaches the Govern-
ment for sanction of proposals relat-
ing to specific cases during each year
when necessary.

(b) and (¢) The number of officers
sent for tramming and the countries to
which they were sent are as follows:

Co;;_try ] No of officers sent
UK BT
US.A. 1
West Germany 1

Apart from these, 42 cases are al
present under eonsideration under
different foreign aid traiming pro-
grammes

Shri Morarka: May I know the
nature of the special traimng which
these 400 engineers would be given
and the duration for which they wll
have to stay in one country?

Shri Gajendra Prasad Sinha: The
nature of the tramning is completely
different from group to group and the
duration is also completely different
from year to year

Shri Morarka: May I know the na-
ture of the training which would be
siven to these people which is not
given in India in the Mining School
at Dhanbad?

Shri Gajendra Prasad Sinha: It will
e mostly post-graduate training that
they will be getting in other countries,

Shri T. B. Vittal Rao: May I know
#! a similar post-graduste training is
mot available in the higher technolo-
gical institutes in India?

AUGUST 15, 198

Shri Gajendra Prasad Simha: In
some ‘of the foreigh countrief. it is
well known that technical ‘raining is
highly specialised and whenever it is
congidered necessary, they are sent
outside for higher specialised 2

Shri T. B. Vittal Rao: May I know
why the number that has been sent
to the UK. is much more than the
number sent to Cermany, 'and U.SA.
in view of the fact that there are
other countries in which mining
technology has advanced considera-
bly more than in the UX.?

Mr. Speaker: Who has to decide
that? Has the hon. Member to decide
or the Minister?

Shri T. B. Vittal Rao: It 1s for the
Minister to decide

ngr. Speaker: He has decided.

Even with regard to syllabus and
other matters also, are we to spend
away all our time in respect of de-
fails The hon Member must ap-
point a committee to find out whether
they ought to be sent to the UK or
Germany or France or Italy.

Shri T B. Vittal Rao: To the most
advanced country

Mr. Speaker: How can 1t be asked
here, what ure the grounds? Has he
to say that in such and such matters,
this excels the other country?

Shrimatli Renu Chakravartty: Coal
miming is backward 1n the UK,
everybody knows.

Mr, Speaker: They depend on coal.
I ain sofry, on questions, we can only
elicit facts: not opinion Government
has taken one view, He holds another.

Shri T B. Vittal Rao: Let them tell
s0. '

Shri Sadhan Gupta: The Govern-
ment does not say that the UK, is the
most advanced country.

Mr. Speaker: Has he to say so?
Next question, When they have decid-
ed, they have said so implicitly.:
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Indian Lawn Tenmnis Amsociation

*583. Bhri Achar: Will the Minister
of Edusation be pleased to state;

(n) whether 1t is a fact that the
Government of India have agreed to
pay a substantial amount to the Indian
Lawn Tennis Association to enable the
Indian team to participate in the
Wimbledon Championship;

(b) if so0, the amount so promused;

(c) whether 1t 1s true that the
amount was not paid in time, and

(d) 1if s0, the reasons for the delay?

The Minister of Education (Dr.
K. L. Shrimall): (a) and (b) A grant
of Rupees thirteen thousand, three
hundred and fifty two has been <anc-
tioned.

(c) and (d) The grant could not be
sanctioned prior to the departure of
the team because the All India Lawn
Tennis Association did not furrush in
time the ful] details required for con-
sidening their proposal

Shri Achar: May 1 know whether
the attention of the Government was
drawn to the comments and remarks
in the papers that our No. 1 Tennis
player could not proceed to Amenica
on account of this delay?

Dr. K, L Shrimali: As I said, the
request came to the Government with-
out any details and before the details
were furmshed, the team left for the
UK It was not possible for the Gov-
emment to give the sanction prior to
the departure because they did not
furnish the details in time. Naturally
the Government has to get the neces-
sary details before they can give the
necessary sanction.

Shri Achar: May I know when they
applied and when the detsils were
called for and how much time was
taken to give the details?

Dr. K. L. Shrimali: The All India
Lawn Tennis Associdtion applied to
fh!AlllndiaCMl‘hrMM

grant on 28th April, 1959. Correspond-
ence went on. They did not furnith
the details. The Cabinet approved thc
proposal only on 8-8-1959 and a grant
of Rs. 13,352, equivalent to the cost
of return air fare of 4 players from
Bombay to London, was sanctioned on
14th August, 1055, The delay was not
due to the fact that this was neglected
by the Government, but 1t was entirely
the fault of the Association because
they had not furnished the necessary
details

Shri Dasappa: May I know whether
the attention of the Government has
been drawn to certain comments
that the players have not been given
any facilitieg by the Embassies in «o
far as various amenities are concern-
ed, for their bookings, reservation,
and 35 on?

Dr K. L Shrimali: I am not awae
of these comments If the hon Mem-
ber could draw my attention to sy
complaints which he has in view, I
will certainly look into the matter

Shri Achar: 1 wanted to know the
exact date when the application was
made and when the details were cal-
led for

Dr. K. L. Shrimali: 1 have already
stated that application was made on
28th April, 1859. We wrote to the All
India Lawn Tenms Association on
21st May to tell them and we also
asked them to furnish details. The
details were furnished as late as last
week of May when sanction wis
given
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Evening Classes in Universities and
Colleges

+

fsmr C Borooah:
[_slu-ilhunthbeh*

Will the Minister of Eduocation be
pleased to state

(a) whether it 1s a fact that the
University Grants Commussion have
sur7ested that the Umiversities or
their constituent Colleges should not
conduct evening classes, and

(b) 1f so the reasons theiefor?

The Minister of Education (Dr.
K. L. Shrimali): (a) No Sir

(b) Does not arise

Shri P C. Borooah. May I know 1if
it 15 & fact that several of the Uni
versities have requested the Govcern-
ment not to insist on them for the
implementation of this recommenda-
tion of the UGC?”

Dr K. L. Shrimali: This question 15
under the consideration of the Uni
versity Grants Commussion, and I un-
derstand that they have not taken any
decimon so far

pe————

WRITTEN ANSWERS TO QUESTION

Extension of Jurisdiction of Supreme
Court and Election Commission to
Jammu and Kashmir State

*540 Shri D, C Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No 1872 on the 18th April
1959 and state

(a) whether Government have since
taken any decision to bring the Kash
mie State withun the )jurisdiction of
the Supreme Court and the Election
Commusssion of India for all purposes,
and

o) if so, when?

The Minister of Home Affairs (Shri
G B Pant): (a) and (b) No change
has been made since the last answer
was given

AUGUST 19, 1989
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Surpius Workers in Ordsance
Factories

*541, Shri Rajendra Singh: Will the
Minister of Defence be pleased to
state

(a) whether Government are aware
that there 1s a surplus of skilled and
semi-skilled workers 1n the Ordnance
Factories, and

(b) if so, what steps Government
have taken to eliminate idle hands
and raise the productivity”

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b)
Yes, Sir The gurplus capacity 1s being
progressively utilised

Insurance Securities

*545. Shrl Ram Krishan Gupta: Will
the Minister of Finance be pleased
to refer to the reply given to Starred
Question No 1528 on the 17th April,
1956 and state the nature of action
taken against the persons responsible
for the loss of securities of and irregu-
larities 1n the accounts of the erst
w hile insurance companies?

The Deputy Minister of Finance
(Shrimat! Tarkeshwari Sinha): A
statement 1s laid on the Table of the
House [Sre Appendix 111 annexure No
76]

Kolar Gold Fields

Shrl L. Achaw Singh:

Will thme Minister of Finabce be
pleased to iefer to the reply given to
Starred Question No 2111 on the 28th
April 1959 and state

(a) whether any decision has since
been taken on payment of subsidy to
Mysore Government vis-g-ts the pro-
posal of the Central Government to
purchase gold produced at the Mysore
Gold Mines, and

(b) 1f so, the nature of the decision®

The Deputy Minister of Finance
(Shrimati Tarkeshwarli Sinba): (a)
and (b) The matter is still under
consideration

548, {Shﬂ Bhlvamjlm
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Report of the Conrt of Enquiry on
Acro-Engines

*540. Shri Vidya Charan Shukla:
Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 1716 on the Tth
April, 1958 and state:

(a) whether the Report of the
Court of Enquiry, regarding the delay
in placing the order for Aero-Engines,
hss since been received;

(b) if so, nature of its findings; and

(c) the Government's decision
thereon?

TR Deputy Minister of Defence
(Sardar Majithiz): (a) to (c). The
proceedings of the Court of Inquiry
have not yet been finalised and sub-
mitted to Government.

Territorial Council Rules

=558 Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether 1t 1s a fact that new
Service rules have been framed fo:
the employees of the Territorial
Councils in the Union Territories; and

(b} whether the rules are uniform
for all the Territorial Councils?

The Minister of Home Affairs (Shri
G B Pant): (a) and (b). The
Himachal Pradesh Territorial Council
has framed service regulations in res-
pect of the Himachal Pradesh Terri-
torial Council Secrctariat Subordinate
Services (Classes III and IV). Simi-
lar regulations in respect of the em-
ployees of others departments under
the Counci] are under preparation

The Manipur and Tripura Terri-
torial Councils have not yet framed
service regulations ;n respect of their
employees.

Plaaning Units in Universities

*584. Shri 8. A. Mehdi: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
University Grants Commission have

decided to have a Planming Unit in
each University;

(b) if so, the details of the scheme;
and

(¢) the amount propused to be spent
thereon?

The Minister of Education (Dr,
K. L. Shrimall): (a) to (c). A state-

ment 15 laid on the Table of the Sabha.
[See Appendix II, annexure No. 77].
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Retirement Age of Professors and
l..ectgren

*566. Shri Harish Chandra Mathar:
Will the Minister of Education be
pleased to state:

(a) what 1s the retirement age for

professors and lecturers 1n various
universities; and

(b) whether any thought was given
by the University Grants Commis-
sion to bring about uniformity in re.
gard to age limit while suggesting
other conditions of serviee?

The Minister of Education (Dr.
K. L. Shrimali): (a) and «(b) . A
statement giving the requisite infor-
mation i1s laud on the Table of the
Sabha. (See Appendix 1I, annexure
No. 78).
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Child-littiag
*581. SAni D. C. Sharma: Will the
Minster of Home Affairs be pleased
%o refer to the reply given to Starred
Question No 1358 on the 18th March,
1850 and state the latest position with
regard to the study of existing laws
1} whether they are ade-

the specific problem of children being
mutilated?

The Minister of Home Affairs (8hri
. B. Pant): The Government of India
have decided to amend the Indian
Penal Code and provide deterrent
punishment for kidnapping or other-
wise acquiring possession of a munor
child for purposes of exploiting him
for begging and a still severer punish-
ment for mutilating the child

Junior Techniecal Schools

Shri 8§ C Samanta:

Shri Subodh Hansda,
Shri Ram Krishan Gupta*
Shri Hem Raj:

Will the Minister of Scientific Re-
search and Culturaj Affairs be pleased
to 1ofer to the reply given to Starred
Question No 2185 on the 4th May,
1959 and state

{(a) the amount of aid given by the
Central Government to different
States so far for establishing junior
technical schools,

(b) how many jumior technical
schools have so far been established
with the assistance from the Central
Government 1n different States (State
wise),

(¢) how many of them are run by
private agencies, and

(d) whether any conditions are im-
posed by the Central Government for
rendering assistance”

The Minister of Scientific Research
s Cultural Affairs (8hri Humayun
Kabir): (a) Consolidated sums of
money are sanctioned by way of cen.
tral assistance for all approved

ok -
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schemes of Techniexl .laueltiu
each State. s nntm-l-
hie to give at précise dgures
of aid for Junior Technical Bchools.

(e) 8 schools were established—4 in
Madhya Pradesh, 3 in West Bangal
and 1 1n Pondicherry yupto the 8Ist
March, 1950

(c) None

(d) No conditions are imposed ex-
cept that the schools should conform
to the pattern and standards laid
down in the Central Scheme

Scheduled Castes and Scheduled
Tribes Womes

. Shri B. C. Majhi:
_— {Blu'l Sabodh Hansda:

Will the Minister of Home Affairs
be pleased to state

(a) whether the Scheduled Castes
and Scheduled Tribes women are en-
titled to get the privilege of Scheduled
Castes and Scheduled Tribes even
after thev are married to Muslims,
Christians or Hindus, and

(b) 1f s0, whether such women are
recruited 1n the Central Government
services?

The Deputy Minister of Home
Affairs (Shrimati Alva) (a) and (b)
Government are advised that g woman
belonging to a Scheduled Caste or a
Scheduled Tribe will not cease to be
entitled to her privileges as a mem-
ber of a Scheduled Caste or a Sche-
duled Tribe including appointment to
Central Government Services, merely
by reason of her marriage to a
Mushim, a Christian or a Hindu

Manuiacture of Footwear in
Ordnance Factories

*570. Shri Ram Krishan Gupta: Will
the Minister of Defence be pleased to
state

(a) whether 1t 15 a fact that Gov-
ernment are considering a proposal
to manufacture footwear for the
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armed ‘forces in the ordnance fac-
tories; and

(b) if sp, at what stage is the
scheme?

The Depuwiy Minister of Defemce
(Shri Raghmramaiah): (a) and (b).
To utilise the existing idle capacity in
the Harness and BSaddlery Factory,
Kanpur, it has been decided to under-
take manufacture of Army boots in
this Factory. This capacity will meet
approximately half the Defence re-
quirements. The balance of the boots
will continue to be purchased from
the trade.

Archaeological Department of Jamma
and Kashmir

o371 ( Shri Shivananjappa:
7\ Shri Pangarkar:

Will the Minister of Seientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether 1t 15 a fact that the
Central Government have decided to
take over the Archaeological Depart-
ment of the Jammu and KasMmir
Government;

(b) if s0, when this will be taken
over; and

(c) the reasons therefor”

The Minister of Scientific Research
and Cultaral Affairs (Bhri Humayun
Kabir): (a) No, Sir

(b) and (¢) Do not arise

Indebtedness of Adivasis

*572. SBhri Panigrabl: Wil the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No 1945 on the 2Ist April,
1959 and state:

(a) whether the State Governments
have since intimated the total amount
of three year old debts of Adivasis to
be written off; and

(b) if so, what 1s the total amount
involved?

Written Answers 2980

¥he Deputy NMinlster of Home
Aflsirs (Shrimati Alva): (a) No, Sir.

(b) Does not arise,
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Trained Dogs in Ordnance Factories

Shri Sarju Pandey:

Wil the Minister of Defence be

pleased to state

(a) whether 1t i1s a fact that
scheme to keep trammed dogs in ord-
nance factories as part of the securnty
arrangements 1s under the consider-
ation of the Government of India;

(by if so the details thereof, and

(¢) when it = hkely to be put into
effect”

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) and (c) As an experimental
measure, 1t 1s proposed to train four
dogs for six months and, after train-
ing, to employ them in selected Factor-
1es for six months for secunty pur-
poses during which period the results
will be watched. Training centres are
being established by the Army 1n two
places for breeding and training the
dogs and for experimental purposes.
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Safeguards for Linghistic Minorities

*575. Shri Achar: Will the Minister
of Home Affairs be pleased to state:

(a) whether the Ministerial Com-
mittee of the Southern Zonal Counal
considered the safeguards to the lin-
guistic minorities n the States of
Madras, Andhra, Mysore and Kerala;

(b) 1if 50, the main decisions arrived
at, and

{c) whether the conclusions weie
unanimous on all the points?

The Minister of State in the Minis-
try of Horie Affairs (Shri Datar): (a)
Yes

(b) and (c) The Commuittee has not
L SUTRINRA, N TR, AR TR Soedin-
ern Zonal Cauncil

Sanawar Public School

*576. Shri Ajit Singh Sarhadi. Wil
the Mimister of Education be pleased
to state

(a) whether it 15 a fact that a certain
percentage of seats 15 reserved for
admission of the children of Defence
personnel to the Public Schonl at
Sanawar;

(b) if so, what contribution the De-
fence Minustry 15> making to the ex-
penditure of the <chool, and

(c) 1f not, the reasons therefor®

The Minister of Education (Dr K L
Shrimall): (a) Yes Sir

{b) Nil

{¢) The School 1s run as a Public
School and 1is self-suppeorting

Acquisition of Lands for Assam Ol
Refinery

*577. Shri L Achaw Singh: Wl
the Minister of Steel. Mines and Fuel
be pleased to state

(a) whether adequate land has been
made available at Noonmat:, Gauhat:
for the O1] Refinery site, and

(b) if so. what i the total area
acquired”

AUGUST 19, 1908
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The Minister of Mines and Oll (Bhrt
K D. Malaviya): (a) Not yet, Sir.
(b) About 300 acres,

Indfan Cricket Team In UK

*578. Shri § M, Bantrjee; Will the
Minister of Edueation be pleased to
state:

(a) whether his attention has been
drawp to the eriticism by some of the
Britush critics of our Touring Cricket
Team 1n England; and

(b) whether any action has been
taken by Government m the matter?

The Minister of Education (Dr K L.
Shrimali): (a) Yes, Sir

(b) No action on the part of Gov-
ernment was called far

Devanagari Script

Shri D. C Sharma:

Shri Barman:

Shri § C Samanta.
*579 . Shri Subodh Hansda:
Shri Ram Krishan Gupta:
Shri Bhakt Darshan:

{ Shri Hem Raj:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No 771 on the 2nd
March, 1959 and state the further pro-
gress since made 1n regard to taking
a final decision on the gquestion of re-
vision of Devanagar Script?

The Minister of Education (Dr K L.
Shrimali): The Education Mim -
ter's Conference held on the 8th and
9th August, 1959, considered the ques-
tion of Devanagar: Script reform and
accepted the recommendations made
by the 1953 Lucknow Conference as
modified by the 1957 Conference with
certain clanfications

Kathara Colllery

*580 Shri Ram Krishan Gupta: Will
the Minuster of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 624 on the
25th February, 1959 and state:

(a) whether the railway siding has
been completed for despatch of «oal
from Kathara Colliery; and
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(h) i so, whether thus Colliery s
now in a posiiien to dezpatch coal on
a commercial scale at the rate ot
30,000 tons?

The Minister of Steel, Mincs and
Fuel (Sardar Swaran Singh): (a) A
temporary raillway siding capable of
despatching 30,000 tons of coal per
month was completed by the end of
May, 1950 The full suding will  be
completed by the end of March, 1880

(b) Yes Despatches of coal actua!
ly commenced from June, 1959

Land Air Warfare School in
Hyderabad

s581 J Shn Shivananjappa:
- | Shri Reghunath Singh:

Will the Minister of Defence be

pleased 1o state

(a) whether Government have se-
lected a site 1n Hyderabad for ac-
commodating the Land Aiwr Warfare
School,

{b) if w0, when the school will be
formally op~ned and

(c) the 1easons for shifting the
school from Delh1”

The Deputy Minister of Defence
{Sardar Majithia) (a) Yes Sir

{b) It 1= intended to open the ~chool
this September

(c) It was never th¢ intention to
establish this School in Delh1 The
School, with a nucleus establishment,
was formed at Delh: purely as a tem
porary measure mamly for the pu-
poses of preparing Training Syllab,
Precis, etc, pending the location of
the School at its permanent suitable
site

Tamenglong Sub-Division of Manipur

*582 Shri L Achaw Singh: Will the
Minister of Home Affairs be pleased
to state.

(a) whether it 15 a fact that certain
aress in the Tamenglong Sub-division
of Manipur have been declared as dis-
turbed areas;

(b) whether collective fine has been.
levied on the villages;

(¢) 1t s0, how much money has been
realised as fine from those wvillages;
and

(d) whether armed police has been.
posted m those villages for the pro-
fection of hife and property?

The Minister of Home Affairs (Shri
G. B Pant): (a) Yes Four villages
in the Sub-Division have been declar-
¢d to be disturbed areas

(b) No Only a portion of the cost
pavable under the Police Act, 1861 by
persons responsible will be recovered.

(c) Nl

(d) Armed pohce has been postéd
in two villages and steps are beimng
taken to post 1t in other two also

Exploitation of Iron Ore Deposits in
Orissa

*583. Shri Pamigrahi. Will the Min-
wster of Steel, Mines and Fuel be
pleased to state

(a) whether 1t 1» a fact that an Ex-
pert Committee was appointed to re-
commend aieas suitable for State
exploitation in respect of iron ore de-
posits 1n Orissa,

(by if so whether the Committee
has submitted its report,

{¢c) which of the iron ore bearing
areas 1n Onssa have been recommend-
ed for reseriation for state exploita-
tion and

(d) whether a copy of the report
will be laid on the Table?

The Minister of Mines and Oll (Shri
K D Malaviya): (a) and (b) Yes,
Sir

(c) The Committee recommended
the areas comprising of Horomato-
guali, Kandadhar Pahar and Malang-
tola Blocks in Keonjhar and Sunder-
garh districte and Mayurbhany dis-
trict and some portions of Cuttack
district for reservation

(d) No, Sir The report 1s purely
of an admurustrative nature
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Sranches of Siateg Pank of Indla In
Punjab

Bank of India opened 1n Punjab State
20 far?

The Minigter of Finance (Shri
Berarji Desal): The State Bank of
India has opened twenty branches in
Punjab between the 1st July, 1955 and
the 31st July, 1959

Foreign Firms

1087, Shri Ram Krishan Gupta- Will
the Minister of Finance be pleased to
state the amount of profits remitted by
“ne vanous loreign Brms n India
durming 1958-58”

The Minister of Finance (Bhri
Movarji Desai). According to the pre-
hrmunary estimates Rs 2424 crores
were remitted duning the year 1958-59
on account of profits of branches of
foreign companies and dividends of
foreign-controlled Indian joint stock
companies

Limestone in Jammu and Kashmir

1628 Bhri D. C Bharma Will the
‘Mimster of Steel, Mines and Fuel be
Ppleased to state

(a) the present position of avail-
abiity of limestone in Jammu and
Kashmur,

(b) whether any detalled investiga
twons have recentlv been made of
formations of limestone and

() f so the detaile of such
wnvestigations”

The Minjater of Mines and Oil (Shm
K. D. Malaviya) (a) Large deposits
of limestone occur 1in Baramula,
Srinaga:, Anantnag, Uir Udhampur
and Poonch districts of Jammu and
Kashmir State

(b) and (c) Yes, Sn The details
of limestone deposits investigated
recently (1958-59) are as follows

) Rust Dome mnear Jangalgali
Udhampur District —The limestone
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Writton Anvwers 3388

nvostigation near Jangalgali i of
high magnena confent

(i) Near Venngg, Dory, Naupur
and Zam, Udhampur Dutrnict—The
resffves of limesiene upto a depth of
200 ft are of the order of 19.80 million
tons of which the workable reserves
worlld be about 1320 mullion tons

(i) Multal to Salal wvia Kaira,
chémuarg and Ruas, Udhampur Dis-
trict: Aghar and Garan, Udhampur
Dystnict —Excepting for minor oecur-
rences near Aghar and Garan the rest
of the hmestone belt 15 of high
magnesium type

(v) Baghmars Nallah Kunan Bada,
Gu™d, Nawdhal, Madar Erm, Gund-i-
Suynderkut Baramula District —The
tot#l reserves of limestone from these
locRlities would be about 20 million
tons

(v) From Salal to Kanthan Udham-
puf Dstrict and Pres, Riast Tehsil —It
hay been estimated that m stu reserves
of 10 milion tons of low mag
nesid limestone are present in this
bell presuming a workable depth of
50 ft only along dip and an average
thickness of 50 ft

Sarnath Monuments

Shri D. C Sharma
1029 f gy i Pangarkar

Wil the Minister of Scientific Re-
sestch and Cultural Affairs be pleased
to state —

(&) the amount spent for the main-
tepance of Sarnath Monuments during
1958 59 and

(b) the allocation made for the pur
pose during 1959-80”

qhe Deputy Minister of Scientific
h and Cultural Affalrs (Dr.

M, M. Das). (a) Rs 20,042

(b) Rs 26,085
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LAS, and l.;.l. Oficers in Punjad

1004, it D. €. Sharma: Will the
Minister of Mome Affairs be pleased
to state the number of ILAS and
I P8, OfMcers who have been appoint-
ed by direct recruitment and those by
promotion in Punjab State during the
years 1034-55, 1055-56, 19568-37, 1057-
58 and 1958-59 (year-wise)?

The Minister of Home Affairs (Shri
G, B Pant):

By Direct Bv promo-
Year Recnutment fon

IAS IPS 1AS 1PS

— - - - - - -

L3 oy
Writ Petitions in Punjab High Court

1631, Bhri D. C. Shargma: Will the
Minuster of Home Affairs be pleased
to state*

(a) how many writ petitions and
habeas corpus applications were
admitted by the High Court of Punjab
during 1959 so far,

(b) how many of them have been
disposed of and how many are pend-
ing and

(c) iIn how many cases decisions
were given against Government®

1954 55 3 3 i
1 - 1 7
e 3 3 4 2 The Minister of State in the Minis-
1957-58 3 5 29 2 try of Home Aflairs (Shri Datar). (a)
1958-59 8 2 7 5 to (c) A statement giving the requi-
e & et s = e ate information 1s given below
STATEMENT
Admuted Number in Number mn Numher of cases 1In
during the  col 2 dis col 2 which decisions were
Class of vear 1959 pyued of p~nding on given against
cases (upto upto 1 859 Government
11-7 59) 31-7 59
} | 2 3 - 5
_*w_r'.—m pesltt-ans - 756 o 686 17
Habeas Corpus 2« 19 3 4
applications
ToTAx 78 Ko 689 21

Foreigners Registered in India

1032 Shri Ram Krishan Gnpta. Will
the Minister of Home Affairs be pleas-
ed to state the number of foreigner
registered in India as on the Ist
August, 1859 (Country WI:IQ)'

The Minister of Home Affalrs (Shri
G. B. Pant): A statement giving the
latest information available 1s laid on
the Table of the House [Ser Ap-
pendix I, annexure No 78]

High Court Judges

( 8hri Ram Krishan Gupta:
1433, { Shri 8. M. Banerjee:
Shri Jagdish Awasthi-
Will the Minister of Home Affairs
be pleased to state the number of High

Court Judges appointed during 1858
and 1959 ¢o far (State-wise)?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): A
statement giving the required infor-
mation 1s placed below [See Ap-
pendix II annexure No 80]

Exemption from Income-Tax

1034 Shri Ram Krishan Gupta* Will
the Minister of Finance be pleazed to
state

(a) the total number of Industrial
concerns and )oint stock companies
exempted from income-tax m Punjab,
and

(b) the reasons for exemption In
each case?
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The Minister . of Finance (Shri
Morarji Desai): (a) and (b). No
companies have received exemption as
such. However, during the financial
years 1956-57 to 1958-59, only two
companies received the benefit of Sec-
tion 15C of the Indian Income-tax Act,
1922,

Claims Paid by Life Insurance
Corporation

1035, Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased
to state:

(a) total amount of claims paid by
Life Insurance Corporation during
1958 (Zone-wise); and

(b) how much was paid as claims
by deaths?

The Minister of Finance (Shri
Morarji Desai): (a):

Clainis paid

Zone (In Lakhs of Rs.
Central . . . . 17-56
Eastern . . . 560- 39
Northern . . . . 18652

. Southern : . 19957
Western 1,405°53
ToTAL : . 2,369-57

(b)

Zone . By Decarh
Central 4-80
Eastern 19110
Northern 52-87
Southern . . . 48-81
Western 38678

Toral . 683-56 Lakhs

Allotment of Iron and Zine Sheets to
Bombay State

1036. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the quota of iron and zinc sheets
allotted to Bombay State during the
year 1959-60; and

AUGUST 19, 1959
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(b) the quantity lifted so far?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Allotments are made quarterly. 12,289
tons of galvanised corrugated and
plain sheets have been allotted for the
quarter ended 30th June, 1959

(b) 2,788 tons have been despatch-
ed during April-June, 1959.

Geophysical Survey for Iron Ore near
Chanda in Bombay State

1037. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that geo-
physical surveys for iron ore near
Chanda in Bombay State have been
conducted; and

(b) if so, the result thereof?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) No, Sir

(by) Does not arise.

Import of Stainless Steel

1038. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the value of stainless steel im-
ported into India during first half of
the year 1959: and

(b) the total amount of foreign ex-
change spent on it?

The Minister of Steel, Mines and

Fuel (Sardar Swaran Singh) (a)
and (b). 1,121 tons wvalued at
Rs. 59,79,749:00nP.

Number of Matriculates and Graduates

1039. Shri Hem Raj: Will the
Minister of Education be pleased to
state the number of Matriculafes,
F.A's, F.Sc’s, B.A’s and B.Sc.s, Law
Graduates, Medical graduates, Agri-
culture graduates, Veterinary gra-
duates, Forest graduates " and post-
graduates of different categories who
have passed the examination in 19597

The Minister of Education (Dr. K. L.
Shrimali): The requisite information
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for the year 1B39 18 not available
However, a statement giving the
latest available information for 1957
1s placed on the Table [See Ap-
pendix II, annexure No B81]

District Gasetteers for Punjadb

1040, Shri Hem Raj. Will the Mins
ter of Scientific Research and Cultural
Affairs be pleased to state the moncy
given to the Punjab Government fr1
the compilation of District and State
Gazetteers during 1858-50 and the
amount proposed to be given during
1959 60”

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr
M M Das) No payment was made to
the Government of the Punjab for the
compilation of District Gazetteers
during the year 1958-59 as they haw
not vet produced anv District Gazet
teery

During the year 1959 60 grant-in-aid
to the extent of 40 per cent of the ex
penditure incurred on the compilation
work or Rs 6,211 per District Gazel
teer whichever 1s less will be given
to the State Government in respect of
such of the volumes as are approved
by the Central Organisation to con
form to the standard and pattern
laid down by the Centre The Punjab
Government will also be entitled to
a grant of 40 per cent of the expend:
ture incurred on the printing of the
District Gazetteers

Allotment of Steel Sections to Orissa

1841 Shri B. C Mullick: Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) the quantity of sleel sections
(category-wise) allotted to Omssa
during 1858-59

(b) what was the State's demand
during 1958-59,

(c) whether any demand for iron
has been placed by the Onssa Govern
ment before the Central Government
for the current year, and

(d) if so, the action taken thereon®

2992

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh). (a)
The category-wise allotment of stesl
to Orissa State 1s given below —

1 ons
Blovins and Billet 23
Heavy Structurals <89
11ght Siructurals, Rars and
Rads 11 28h
Black Shects (Plain 944
Cralvamived Sheets Plaim 565
Cralvarmised Sheers  orrugs
tedd 2739
Plates 248
Wire alt}
o s & Stops 100
lantw 17 200

(b) The States demand was 23713
tons

(c) and (d) No Sir Presumably
the Hon'ble Member refers to pig
iron  Anv person can now indent for
his requirements without any autho
11sation

Rural Higher Education

1042 Shri Ram Krishan Gupta Wil
the Minister of Edacation be plea~ed
to state

(a) whether 1t 15 a fact that the
rural higher education scheme 1s being
1evised 1n  the light of the recom-
mendations of the Committee on Rural
Institutes and

(b) if so, the nature of progrecss
made so far in this regard”

The Minister of Education (Dr K L.
Shrimali) (a) and (b)Y The recom
mendations made by the Committce
on Rural Education”, set up by this
Ministry to report on the working of
Basic Agncultural Schools, Man)n
type Schools, Janta Colleges and Rural
Institutes were referred to the
National Counci]l for Rural Higher
Education at 1ts meeung held in New
Delhi on the 28th July, 1959 Th-
proposals in the report pertaining to
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the syllabuses of different courses run
in Rural Institutes have been referred
for opinion by the Council to the
various Boards of Studies, which are
expected to meet in Oectober, 1088

Pl wyw arowet ¥ fiogk

tovy. st vyrre fog : W -
ok 7l qgaad W s w0 fe

(%) w7 ax ¢ f& goh
YT wTaaTE W 3 wwew, e W
¥n ¥ fogr sx femm v &, o

(=) wfk g, &Y war 98 X o
n@ wrd frour fag g@ av I el
wat o fogr we femm o & 7

st ol (oft e wo v )
() Ao

(w) 3w fafey fefma vz
& WTgA  AWT T TAT W@T 9T 4
% fams W gwowm T @
feqr qor, wfed fedt ‘1w &
frawre anfag g w1 e A 9
IE R W, texe ¥ fa fwlt o
& fog w< faar

Rourkels Steel Project

1044. Bhri Ram Krishan Gupia: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether 1t 15 a fact that the
lowest tender was not accepted for
sewer work 1n sectors 4, 6 and 18
at Rourkela Steel Project,

{b) i so, the reasons therefor, and

{c) the name of the party whose
tender was accepted”?

The Minister of Steel, Mines and
Fuel (Saxrdar Swaran Singh): (a) to
(c). The tender was awarded to M/s
Calcutts Construction Company, the
setond Jowest tenderer at the lowest
tendered rate because the lowest ten-
derer alreddy had large works in hand
and were Behind schedule.

Written Answers AUGUST 19, 185
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185, Shri D, C. SBharma: Will the
Mintiter of Sclonttild Resesrch and

*Oulfural Affairs be Pleased 1o stite thé
up-to-date Pprogress miade for flood-

:ch:rn; the exterior of the Qutab
1

The Deputy Minister of Scientific
Restarch and CuRtaral Affatrs (Dv.
M. M. Das): Futther experiments Tor
flood hghting the exterior of the
Qutab Minar were conducted. They
have revealed that the first step would
be to lay electric mains around the
minar. Estimates for *his have been
prepared and are under examination

Additional Excise Duty

1046. Shri Radha Raman: Will the
Minuster of Fimamce be pleased to
state:

{a) the amount of excise duty in-
cluding the additional excise duty in
respect of cloth, sugar and tobacco
collected during the period from 31st
March, 19537 to 13th December, 1057
and 14th December, 1957 to 31st March,
1958;

(b) whether Government have
during 1958-39 earned more revenues
by amalgamating Sales Tax and Cen-
tral Sales Tax with the excise duty
on cloth, than the separate collection
of sales tax, central sales tax and
excise duty during the year 1957.58
and

(c¢) if so, what 1s the amount of
excess collection?

The Minister of Finanee (Shri
Morarjl Demi): (a) Figures regarding
collections of excise duty are main-
tained only month-wise and not for
part of a month, It Is, therefore, not
passible to give statistics for the two
periods separately. The figures rc-
garding the basic excise duty and the
additional excise duty (which com-
menced from l4th December, 1867),
for the three commodities, for the
year 1957-58 are given in the enclos-
ed statament

(b) and (c). As commodity-wise
figures regarding nlu—;hx collections
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(In thowands)

4 & s A E s o e e - -

Name of the Basic ex- Additional Remarks
commodity cise duty c:‘nac
uty

Cloth 60,45,49 6.93.60° *Addinonal

S 8 6 60,3 mg-" Y
r W91 3

uga 389 ,18* Ced from

T obacco 14 12 1957

and s only

products 43,7509 2.0503°
Propaganda for Removal of

Untouchability

1047. Shri D, C. Sharma. Will the
Minister of Homse Affairs be pleased
to state the amount allotted by the
Central Government for propaganda
for removal of untouchabihity in India
State-wise, for 19596-60*

The Deputy Minister of Home Affairs
(Shrintati Alva): A statement giving
the information required 1s laxd on the
Table (See Appendix II, annexuie
No 82]

Appointment of High Court Judges

| Shri D. C Sharma:
‘mlsmmm

Will the Minister of Home Affaire
be pleased o refer to the reply given
to Starred Question No 648 on the
25th February, 1959, and state

(a) whether Government have since
recesived from the State Governments
the list of persons considered suitable
for appointment as High Court Judges

{b) 1f s0, the number of persons
recommended by the Punjab Govern-
ment, and

(c) whether the final approved list
kas been prepared®

The Minisier of Siate in the Minis-
try of Home Adfairs (Fhei’” Deiad):
(x) Lists have hot yet been récervbd
from all the States

(b) The list from the Punjab Gov-
ernment has not yet been received.

{¢) Does not anse

1961 Census

Shri D. C. Sharms-

1049 . Shri Shree Narayan Das:
Shri Pahadia:
Shri Kaltka Singh;
[ Shri Achar:

Will the Minister of Homne Affsirs
be pleased to refer 40 the 1uply given
to Starred Question No 323 on the
17th February, 1959, and «lale tae
further preparations made s. conner
tion with the 1981 census®

The Depuly Minister of Home
Afiairs (Shrimati Alva): The Superin-
tendents of Census Operations of alf
the States except Jammy and Kashmir
bave jomned The officer for Jammnur
and Kashmir 15 expected w juin very
shortly The officers to br 1 chavge
of the census operations of the Umor
Territories have also been selected and
all but two have joined It 15 pro-
posed to cover all parts of Tuibal aress
of Assam at the next censu~ and the
officers to be in charge have been
selected and have jomed

2 The first draft of ir> Ceunsus
Questionnaire and other schedules
have been pre-tested by the State
Statistical Bureaus and othu: speca
hsed ageneies Taking into conmdera-
tion the results of the pre-tesis a
second draft has been prepared which
1s being pre-tested by al' Supern-
tendents of Census Operations The
pre-test will continue till the end of
August After the pre-test s com-
pleted 1t is proposed to hold a pon-
ference of the various Census Superin-
tendents at New Dell in the second’
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hal of September by which tune
these officers are expected to have
‘tonred their jurisdictions. obtained
‘Arst-hand knowledge and a:quired
sufficient background of the census
work. The Census Schedulc:z and the
programme for the census erumera-
tion will be discussed and finalised xt
ghis conference,

List of Scheduled Castes and
Scheduled Tribes

Shri D. C. Sharma:
1050 Shri B. C. Muilick:
LBIlrl Siddiah:

Will the Minister of Home Affairs
'be pleased to refer to the reply given
to Starred Question No, 1861 on the
16th April, 19590 and state the [urther
-progress made so far in revising the
list of Scheduled Castes and Scheduled
“Tribes?

The Deputy Minister of Home
Affairs (Shrimatl Alva): Proposals
from the Government of Uttar Pra-
«dash n respect of Scheduled Castes
and Scheduled Tribes and from the
v“Government of Kerala 1n rerpect of
Scheduled Tribes have since been re-
ceived. These proposls arc under
-examination

The State Governmenis whose pro-
gposals have not been received yet have
been asked to expedite their pro-
posals,

Labour and Social Service Camps in
Gurdaspur

1051, Sbri D. C Sharma: Wil the
Minister of Education be pnased to
wtate:

(a) the names of labour and socs!
.service camps for students and other
youths held with the help of Central
.aid in Gurdaspur district m Punjab
:State during 1959 (upto the 30th Jun=,
a8598);

1b) the amount spent and thc nature
of work done; and

tc) the names of such camps to te
held during the second half of i989?

AUGUST 19, 1989
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The Minister of Bduostion (Dr. K.
L. Shrimsall): (a) to (¢). A statement
is laid on the Table. [Ses Appendix
I1, annexure No, 83].

Colleges for Delhl Villages

1052 Shri D, C. Sharma:
Shri Ram Krishan Gupta:

Will the Minister pf Education be
pleased to refer to the reply riven
to Starred Question No. 2100 on the
20th April, 1059 and state:

(a) the decision taken with regard
to starting colleges for the benefit nf
the residents of the Delh; villages; and

{(b) the details thereof?

The Minister of Education (Dr. K. -
L. Shrimali): (a) It was stated In
reply to Starred Question No. 2100 on
the 28th April, 1959 that the Gavern-
ment had no such proposal under con-
sideration

{b) Does not arise
Secondary School Teachers

1053 Shri D. C. Sharma: Will the
Minister of Education be pleased *o
state:

(8) the total grant sanctioned by
the Centre to each State Government
for increasing the salary scales of
secondary school teachers during 1987-
58, 1958-50 and 1939-60 so far; and

(b) whether all the States lave
utiised the grants in full?

The Minister of Edueation (Dr. K.
L Shrimali): (a) 1937-38.

Ra,

Assam 7,$0,000
Bombay . . 8,73.500
Bihar . . $27 5,000
mm . . 7!“!,“
Madhya Pradesh R
Wt Bengsl - . 33300
Rerale . . . - - gz,suo
ToTAL . . 4372,250
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1058-40;

Ad hoc grants for all the centrally
sided schemes concerning Seccndary
Education were given in lump sum
only. 1t is, therefore, not passible tn
sy what portion of these went to-
wards the individual scheme for the
salary scales of secondary school
teschers. However, the information
vegarding expenditure on thiz scheme
1s being collected.

1858-60:

In the plans for 1959-60 of the
different States, there 1s a total pro-
vision of about Rs 176 crores for
this purpose On this the central
assistance due works out at about
Rs. 88 lakhs As assistance is now
being given io the States in the form
of monthly advances, the actual sane-
tion figures for thc current year will
be available only towards the end of
the year

(b) The expenditure figures fon
1057.58 are as follows:

Rs.

Assam 7,600,000
Bomba)y 7,26,68<
Bihar . 11,07,5C0
{over Spent)
Madras 7,83.000
Madhya Pradesh . 3.37,500
Mpysore .
West Bengal 1,24,000
Orissa 8,000
Kerala 5,000
Totai . 37:91,685

For 1058-59, the information. as
lected.

For 1059-80 the question does not
stated under (a) above, is being col-
arise,

mmnmusm,r

Shri Bbakt Darshan;
Bhrl Shree Narayan Das:

Wil the Minister of Educatien be
Dleased to refer to the reply given to

17 L8D-—3.

lhrll).c-lhm
uu.{

Unstarred Question No. 1150 on the
2nd March, 1059, and state the further
progress made in the remaming States
and Union Territories in the imple-
mentation of the scheme for compul-
sory teaching of three langriages at
the secondary stage?

The Minister of Educaiion (Dr. K.
L Shrimali): Manipur Administration
have accepted the language policy as
embBodied in the second Formula,

Import of Defence Storesy

1055, ./ Shri D. C. Sharma:
*  Shri Ram Krishan Gupta:

Wil the Minister of Defence be
pleased to state

{a) the extent of impor. of defence
stores 1n 1959-60 so far, wnd

(b) the nature of step. taken or
proposed to be taken *o make Indma
self-sufficient in this regard”

The Minister of Defence (Shri
Krishna Menon): (a) The total value
of Defence Stores purchased from
abroad during 1959-60 upto the 30th
June 1959 1. approximateiy 1183
crores

(b) A statement indicating stepe
taken or proposed to be taken to make
the country self-sufficient is laid om
the Table of the House. [See Ap-
pendix II, annexure No. 84].

Lubricating 0il

1056 Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel he
pleased to refer to the reply given
to Starred Question No. 1554 on the
830th March, 1959 and state the latest
position with regard to the proposal
to produce lubricating oil .n the re-
finery to be set up at Barauni?

The Minister of Mines and Oil (Shri
K. D. Malaviya): The matter is under
conaideration.
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Report of the Expert Committee on
Military Dalry Farms

Shri R. C. Majht:
0. ! Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Defende be
pleased to state:

(a) whether the report of the ex-
pert Committee set up by Government
to examine the possibility of setting
up dairy farms, cultivating military
farms etc. has been exan.sned bty
Government,

(b) what are the mamn recommenda-
tions of the Committee; and

(c) whether 1t Ras been iccupted
by Government”

The Minister of Deience (Shri
Krishna Menon): (a) and ¢} The
report of the RVFC Reorgar sation
Commuittee 1z being stud'ed with a
view to implementation

(b) The main recommendation. of
the Commuttee are that the Remounts
and Veterinary Services should be
separated from the Military Farms
Department; the Farm~ themselves
should undertake cultival.on of blocks
of land of 100 acres and above
close proximity to them; farming
operations should be mevnanised,
Army Works procedure should be ap-
plied to Farms Works and a Commit-
tee of Experts should examine the
accounting system of Military Farms
There are also other recommendations

Peord Foundation Grant to Man-Power
Directorats

Sbrli B. C. Majhi:
1058. / Shri Snbodh Hansda:
Shri B. C. Samanta:

Will the Minster of Home Affairs
be pleased to state:
(a) whether the grant to the Man-

power Directorate by the Ford
Youndation is still continuing;

Written Answers - 3053,

(}) it so, the amount of grant re-
c::';‘ed up-to-date since its inception;
a

(t) how this gramt is utilised?

The Minister of State in the Minis.
%d!mﬂh{m Datar): (a)

(b) $ 34,000
(e) A statement 1s laid on the Table
of the House
STATEMENT
Statement regarding Ford Foundation
grant to the Manpower Directorate,

iva? ¢irmere 14,000

Irem expenditure

Amount "
1} Cost ot the preparation of a
bibliography ot manpower li-
teraturc and purchase ot
books on manpower 25,000

) Cost of tvo  therme-fan
machines . Sr.600

‘1) Sancuoned cost of o
manpower surveys namelv
f1) survev of the assesament

cducatuonal and namning
requirements for ndustnal
occupahons, and () suriey
of the patrern of graduate

cemplovment $21_400
I'orar $28,0c0
Halapce available tor untmeseen
expenses and deputation ol
selecwed officers  abroad fiv
manpow er studv cie J6.cco

Land Values in the Urban Area of
Delhi

1659. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be pleas-
ed 1o state*

(a) whether the Committee ap-
Polhted under the Chairmanship of the
Chigt Commussioner, Dellu to study
the problem of rising prices of land
for house.building purposes and sug-
ge8t measures to control land values
in the urban areas of Delhi han sub-
mitted its report; and
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(b) if so, the main recommendations
thereof?

The Minister of Home Affairs (Bhri
G. B. Pant): (a) Yes.

(b) The report of the Committee is
under the active consideration of
Government. A copy will Le laid on
the Table of the House when a final
decision in the matter has been taken

National Flag

1080, Shri Ram Krishan Gupta: Will
the Minister of Home Affnirs be
pleased to state:

(a) whether it 13 a fact that his
Ministry has prepared an elaborate
code for the proper use of the
Nationa! Flag;

(b) 1f so, the details thereof; and
(c) when 1t will be introduced”

The Minister of Home Affairs (Shri
G. B, Pant): (a) to (c) A code for
the proper use of the National Flag
is under preparation 1n consultation
with the State Governments ete

Marketing Organisation for Hindustan
Steel Ltd.

1061. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state at what stage 1s the
question of setting up a marketing
organisation for the Hindustan Steel
Ltd.?

The Minister of Steel, Mines and
Fael (Sardar Swaran Singh): Nucleus
sales departments have boen set up
at the Rourkela and Bhilai Steel
?mjaen to deal with the ssiec of pig
iron and other materials,. Pig iwron
and stee] ore despatched according to
. the allocations made by the Iron and
Steel Controller. The general set up
for marketing in the future is urder

wm of the Hindustan Steel

Irem Ore im Punjab

1082. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fael
be pleased to state:

(a) whether any survey has been
made to map out areas containing
more than 50 per cent iron ore in
Punjab;

(b) if so, whether any estimate of
the reserves of Iron ore has Tbeen
made; and

(c) 1t so, the details thereof (cus-
trict-wise)?

The Minister of Mines and Oil (Shri
K D, Malaviya): (a) to (c) Yes, Sir.
The estimated reserves of Iron are
deposits recorded by the Geological
Survey of India are as [ollows:

Distict  Locality  Esumated reserves

Mohunder 1. Chhapra- The reseries arc
garh

Antn-Behan-  esimated about
pur-Zampur 2 mulbion toms
and contun
64% Fe.
2. Dhanauta The rescrves are
[} Dhanchol esumated to be

of the order of

1,500,000 toms
* and contah

58-8% Fe.

Neyvelli Thermal Power Station

Shri Ram Krishan Gupta:
Shri Pangarkar:
1063. { Shri Subbiah Ambalam,
Shri Morarka:
| Shri S. € Godsora:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No 926
on the 5th March, 1859 and state*

(a) whether the negotiations for
concluding a contract witih Sowviet
Organisation for working drawings,
Plant and Machinery for the Neyvelt
Thermal Power Station have been
finalised;

(b) if so, the result thereof; and
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{¢) whether g copy of the project
raport will be laid on the Table?

The Minister of Stesl, Mines and
Fuel (Sardar Swaran Singh): (a) Yes

(b) The Neyvel Lagnite Corporation
concluded a contract with Messrs
Technoexport, Moscow, on the 14th
March, 1959, for the preparation and
supply of woriung drawings for the
Neyveli Thermal Power Slation, at a
cost of Rs 45 lakhs The »upply of

the drawings will be completed by the
end of 1960

Another contract has been entered
mto with the same Organisation on
the 6th May, 1959, for the supplv of
plant and machinery for the Power
Station, at a cost of Rs 12 crores, c1f
Madras Port Delivery of the equip-
ment will commence in Noiember,

19568, and will be completed in the Iast
qQuarter of 1961

{c) There 1s no such intention

Training Facilities in Petroleum
Technology

[ Shri Ram Krishan quh.
”“.J Shri §ubodh Hansda:
Sarl B. C. Samanta’
LShrl R C Majbl:

Wall the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state-

(a) the nature of steps laken so far
or proposed to be taken for expanding
research and trmmng facithties 1n
Petroleum Technology:

(b) whether Government 1s alsu
considering a proposal to set up an
Mstitution of Petroleum Technology,
and

{c) if so, at what stage 1s the pro-
posal?

The Ministor of Sclentific Research
and Celtural Affairs (Shrl Humayun
Kabir): (a) to (¢). A first degree
course in Petroleum Technology w.th
20 annual admission has been started

AUGUST 13, 1909 Written Answers b

at Indian School of Mines and Agpilied
Geology, Dhanhad,

The Council of Scientific and Indus-
trial Research has recommended that
a Petroleum Council be constituted
for the rapid development of Petro-
leum Industry in the country This
recommendation 13 under considera.
tion

It has been suggested that the
Petroleum Council should inter alis
deal with the following:

(1) Traiming of personnel, research
and 1nvestigations, aocumen
tation and informatior, and
marketing and economics in
the whole field ot petroleum
and natural gas,

(1) facihties n the oxa ting and
proposed institutions and the

potential for expansion of
such facihities, and

{11) what additional facilities in-
cluding any new institutwn,
should be created

National Discipline Scheme

1065 J Shri Ram Krishan Gupta:
" | Shri Bhakt Darshan:

Will the Minister of Education be
pleased to state

(a) whether the Scheme of National
Discipline for 1959-60 has been finalis-
ed, and

(b) 1if so, the number of new Insti.
tutions to be taken and children to
be trained during the abpve period
(State-wise)?

The Minlster of Educatioa (Dr. K
L. Shrimali): (a) Yes, Sir. A budget
provision of Rs. 20 lakhs has been
made for the implementation of the
Scheme during 1959-60.
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{b) New institutions alrealy cover-
od or to be covered during the y:ar
ure 53 follows:

No.of No.of
Suate schools

Dethi 16 6,561
Punjab 80 4B,368
Madhys Pradesh 3 1,000
Uttar Pradesh ] 2,430
Bombay . 2§ 5,020
West Bengal 26 5,150

ToraL 158 68,449

—e - —

Further expansion of the Scheme
during the current year is envisaged
but proposal in this regard hus aot
yet been finalised

Punjad Educational Development
Programme

1086. Shri Ram KErisbhan Gupta: will
the Minister of Education be pleased
to state:

(a) whether the finalised develop-
ment programmes in respect of gene-
ral educational schemes only for the
remaining period of the 3econd Five
Year Plan have been receivel from
the Punjab Government and examin-
ed by the Central Government'

(b) what are the details of those
programmes; and »

(¢) the decision taken thecesn’

The Minister of Educatien (Dr K
L. Shrimal): (a) The programme for
1959-60 has been received Similar

me for 1060-81 will be re-
ceived in early 1960

(b} A statement 15 given below

(c) No decision 1s required to be
taken as the outlay provided 1~ with-
in the approved ceiling and tne State
can implement the programme

SrATEMENY

Punjad State Educational Develop-

ment Programme

G Qutlay for 1

(Rs, in Lakhd)

Elementary Education 164-88

Secondary Education 109- 53

Univernty Education . 237

Other Education Schemes 17-54
ToraL {General Education -

Schemes) 33131

Commercial Banks

19¢7.J Shrl Shree Narayan Dus:
| Shri Radhs Raman:
Wil] the Minister of Fimance be
pleased to state.

(a) whether any indications are
available that the commercial banks
m the country have begun contribut-
ng to the success of the programme
of rural credit s

in finaneing of
cooperatfge 4narketinly: socleties, pro-
cessing societise gimilar other

cooperative institutions; and

(b) 1f so, the precise nature of such
contribution and the extent of it?

The Minister of Finanee (Shwi
Morarji Desal): (a) and (b). Accord-
ing to the available infermation, the
role of commercial banks, other than
the State Bank of India, in promot-
ing the supply of rural credit has not
so far been significant With the deve-
lopment of storage and warehousing
capacity 1n  the country, however,
these banks may be able to prowvide
some credit for marketing or proces-
sing societies agmnst the security of
licensed warehouse receipts

Purchase of Naval Turbo-Jet Aircraft

1068. Shri Shivananjappa: Wil the
Minister of Defence be pleased to
state

(a) whether it 15 a fact that the
Government of India are negotiating
with French manufacturers of nawval
turbo-jet aircraft Bregvet Alize; and
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(b) i so, what are the results of
the negotiation?

The Minister of Delance (Shri

Krishns Menon): (a) and (b). It is
not the practice to disclose informa-
tion of this kind as 1t would be con-
trary to public interest to do so No
decision, however, has been made

All India Radio

1089. Shri Shivananjappa: Will the
Minister of Finance be pleased to
state whether any enquiry 18 being
conducted for effecting economy in
the Al] India Radio?

The Minister of Finance (Shn
Morarji Desai). The Special Reorgani-
sation Unit has, as a part of its nor-
mal work, recently commenced work
study of the All India Radio

National Coal Development Corpora-
tion

1970, Shri FPangarksr: Will the
Munuster of {Mines ap4 Fuel be
pleased to to Jde 2 given to

Starred Questidn No 334 on the 17th
February, 1959 and state

(a) the further progress made In
consituting Works Commuttees 1n
the colliemes under the management
of the National Coal Development
Corporation; and

(b) the names of those colheries
where Works Comnuttees have been
set up during the first half of the
year 19587

The Minister of Steel, Mines and
Fuel (Sardar Swaram Singh) (&
Efforts have been made to constitute
new Works Committee st the 3 old
collieries 1z, Kurharbarce  Kargal
and Jarangdih, referred to in Starred
Question No 334 of 17-2-1858 but .t
has not been possible to constitute *hev
committees because of objections rafs-
ed by the parties concerned  These
objections have had to be referred
to the Regional Labour Commassioner
Preliminary steps are being taken for
the formation of the Committee at the
new collleries.
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*he pleased 1o state whether
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(b) No Works Commitiees have
been constituted during the qrst half
of the year 1959

Deposits of Magnesite in Bombay
State

1071 8hri Pangarkar: Will the
Minister of Steel, Mints and Fuel be
pleased to state-

(a) whether large depomts of mag-
nesite have recently been found in
Kinwat Tehsil of Nander distnect
(Bombay State),

(b) if so, the estimated quantity of
deposits, and

(c) whether deposits of any other
muneral have also been noticed in that
area®

The Minister of Mines and 011 (Shri
K D Malaviya): (a) No, 8ir

(b) Does not arise

(c) Kmwat Tehsil 15 more or less
covered by Decan Trap which does
not usually contain any 1mportant
economic minerals However, as a
result of recent investigation carred
out by State Government, large depo-
sits of intertrappean limestone near
villages Mohada and Darsaongi have
been reported Detailed report regard-
ing the quality and reserves of these
deposits 1s under preparation

Magnesium Deposnits in Kumaon

1072 Shri Raghonath Smgh- Wil
the Ministes of Stee] Mines and Fuel
it 1s a
fact that large deposits of magnesium
are found i Kumaon Division (UP)?

The Minister of Mines and Oll (Shri
K D Mslaviya) Magnesium has net
been reported to occur as such, but
large depouts of wmagnesite near
Someshwa; n Almora Distnet of
Uttar Pradesh hawvre  recently been
praved with reserves of 23 millhion
tons 1n Somcshwar-Bageshwar and
11 mllion tons in Agar-Girechchina
«ettors The probable reserves how-
ever may be of the order of 10 million
tons
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Limestone in Orisea

1973, Shri Panigrahi: Will the
Minister of Steel, Mineg and Fuel be
pleased to state:

(a) the present pomtion of avatla-
bility of limestone in Orissa;

(b) whether any detailed nvest-
gations have recently been made of
formations of limestone; and

(c) if so, the details of such investi-
gations?

The Minister of Mines and 0il (Shri
K D, Malaviya): A statement is laid
on the Table. ([See Appendix II, an-
nexure No 85].

State Chief Ministers Conference

1074, Shri Ram Krishan Gupta:
Shri 8 B. A. Mehdi:

Will the Minuster of Scleniific Re-
search and Cultural Affsirs be pleas-
vd to state the nature of the decisions
taken and the recommendations made
at the conference of State Chief
Minsters and Education Mimsters
held at New Delhi on the 13th May,
19597

The Deputy Minister of Scientific
Research and Culitural Affairs (Dr
M. M. Das): A statement 15 lmd on
the Table [See Appendix 11, annexure
No B8]

Import ol Steel from USSR. *

Shri Ram Krishan Gupta:
1075. { Shri A. M. Tariq:
| Shri Bishwanath Roy*

Wil the Munister of Steel, Mines
and Pumel be plensed to refer to the
1eply gaven 1o Unstarred Question

No 3144 on th. 16th April, 1959 and
state:

(a) whether agreement with USSR
regarding mmport of «tee} has since
been signed; and

(b) it so, the main terms of the
agresment?

The Minister of Steel, Mines and
Fuel (Sardar Swarsn Singh): (a)
and (b). Yes Sir. A total quantity of
204,000 metre tons of steel consisting
of biliets, structurals, rounds, wire
rods and wire have been ordered for
supply m 1958. Payment 18 to be
effected in Indian Rupees. Prices have
been fixed 1n c1f Indian Ports.
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Fire Accident in Durgapur Steel
Plant Area

1078. Bhri Subiman Ghose. Will the

Minister of Sieel, Mines and Fuel be
pleased to state:

(a) whether it 1s a fact that on the
16th May, 1959 a fire took place in the
Labour bustee of Durgapur Steel
Plant;

(b) 1if so, the extent of loss;

(c) how many houses were gutted
by the fire and whether it has resulted
in any loss of human life or injuries
to anybody; and

(d) the steps taken in the matter”

The Minister of Steel, Mines and
Futl (Sardar Swaran Singh): (a) to
(d). A fire occurred on the 16th May
1959 1n the Durgapur steel plant area
where a few huts had been put up
by some casual labour of sub-con-
tractors of ISCON. No permussion had
been given for constructing these
huts These temporary huts are put

. The
fire fighting equipment of the Pro-
ject and of the Contractors was pob
into commisgion to combat the five,
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Contravention of Foreign Exchange

Regulation Act
1083. Shri Keshava: Will the Minis-

ter of Finance be pleased to state.

(a) how many cases has the Direc-

torate of Enforcement, Union Minstry
of Finance adjudicated during 1859,
so far, under the Foreign Exchange
Regulations Act, 1047;

(b) what is the aggregate penalty

imposed 3o far; and

(¢) what 1s the amount realised?
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The Minister of Flaance (Bhel
Mowar)i Desal): (a) 138 cases till the
end of July, 1859.

(b) Rs. 58,41261.

{c) Bs, 55,80,780.

Seavenging by Caste-Hindus

1084. Bhri B. C. Mullick: Will the
‘Minister of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No. 3188 on the 16th April,
1958 and state-

(a) whether the Government of
india have received the comments of
the State Governments on the recom-
mendation of the Commissioner for
Scheduled Castes and Scheduled
Tribes regarding sweeping and scav-
enging by Caste-Hindus; and

{b) 1if so, the nature thereof”

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No

(d) Does not arnse
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Requirement of Technical Personnel

1090. Shri Damani: Will the Minis-
ter of Home Aflairs be pleased to
state:

(a) whether a comprehensive survey
of the technical personnel required
for the rest of the Second Five Year
Plan period has been made through-
out India; and

(b) if so, whether a statement giv-
ing details of such requirement in all
the States will be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The position has been kept under
constant review in the States as well
as at the Centre.

(b) A statement will be laid on the
Table of the House in the near future.



3021  Written Answers AUGUST 19, 100 Written Answers

Family Accommedation for J.C.0s

1091.'Bhri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a)* whether it ix a fact that the
J.C.Os, and ORs. posted in the peace
stations.are entitled to cent per cent
family accommodation and conser-
vancy services; and

(b) whether it is also a fact that
such persons when posted to conces-
sional areas ie, Jammu and Kashmur
and NEFA, are deprived of the free
family accommodation and conser-
VANCY services?

The Minister of Defence (Shrl
Krishna Menon): (a) JCOs are entitl-
ed to 100 per cent married accommo-
dation Other Ranks are, however, en-
titled to married accommodation from
14% to 100% depending upon Unmit/
Am/Servwe Free conservancy ser-
vices are provided.

{b) No, Sir Families of personnel
posted to J&K and NEFA can retain
accommodation i1n the old duty sta-
tion, if surplus to the requirements of
relieving personnel. Alternatively,
they are provided with accommoda-
tion m Regional centres/Depotts,
if available, or can send the families
at Government expense to their home
towns, Free conservancy services are
provided 1n accommodation made
available by Government, if no extra
cost is involved.

Promotion of J.C.Os

1092. Bhri Hem Raj: Will the
Minister of Defence be pleased to
state:

(a) the number of JC Os rased to
the officers ranks from the year 1052
to 1958;

(b) the categories of groupings that
exist m the JCOs ranks;

(c) the method by which the pro-
motion 18 giwven to the officers ranks
fyom the JCOs;

(d) the reasons for the creation of
these groupings in the JCOs ranks;
and

Sroupings in the officers ranks?
The Minister of Delfonce
Krishna Menon): (a) It is not in
lir intevest to disclose
military personnel.
(b) JCOs are placed, for the pur-
pose of pay, in one or the other of
8 groups (groups ‘A’ to ‘H') having
regard to the Arm/Corps in which
they are serving or the category to
which they belong

(c) JCOs between 21 and 27 yeard
of age who are at least r@ifiriculates
or possess an equivalent qualification
can apply for the grant of regulsr
commission through the Military Col-
lege, Dehra Dun against the quota of
10 per cent of the vacancies reserved
for JCOs/NCOs/ORs They do not
have to take any written examination
but have tp appear before a Services
Selection Board for inteligence and
personality tests, physical endurance
tests and medical examination by
a special Medical Board. Those select.
ed have to complete successfully &
Period of 2 years' training at the
Military College before they are
granted commussions

JCOs having a specialised know-
ledge or practical experience of cer-
tain types of work are also eligible
for the grant of permanent regular
commussions in the Special Lkt pro-
vided they are not above 42 years of
age and are at least matriculates or
possess an equivalent quahfication
The ehgible candidates are screened
by a Services Selection Board and
final selection 1s then made by a
Board at the Army Headquariers
Those finally selected are granted
commissions without having to under-
EO any pre-comrussion training.

JCOs of the Army Medical Corps
serving on a regular engagement are
eligible for regular commissions in
the Army Medical Corps (non-
technical) provided they are below
40 years of age and are at least
matriculates or possess an equivalent
qualification Eligible candidates are
interviewed by a Services Selection

3o
(e) whether there are any asudh
(Shry
pub-
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fnally selected have to undergo a
greliminary training and certain tests
at the Army Medical Corps Centre
before they are granted commissions.

JCOs of 'the Army Postal Service
are eligible for the grant of temporary
ocommissions in the Army Postal Ser-
vice for a period of one year and for
30 long thereafter as their services
may be required provided they are not
over 45 years of age

(d) The pay groups of JCOs re-
flect the different degrees of skill and
the technical and educational stan-
dards requred for particular cate-
gorics of Arms/Corps

te) No

Promotion for J.C.Os

1093 Shri Hem Raj Will the Minis-
ter of Defence be pleased to state:

() whether any time scale promo-
tion exists in the J.C.Os. ranks as in
the case of officers ranks; and

(b) if not, the reasons therefor?

The Minister of Defence (8hri
Krishna Menon): (a) No Sir.

(b) The system of promotion to the
ranks of Subedar and Subedar Major
in the JCOs' cadre by vacancies has
been 1n existence for a very long time
Army Headquarters, however have
taken this matter under review and
the Government will await its results,

Oil and Natura] Gas Commission

1004. 8hri Hem Raj: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

{a) the number of employees rec-
ruited to the Oil and Natural Gas
Commission through the Employment
Exchanges of Dharmasala and Hoshi-
;;mr during 1857, 1958 and 1939 so

(b) the number of persons registered
there for this purpose and the number
called for interview; and

(c) the catagories for which they
showed their preference?

The Minister of Mines ang O] (Shri
K. D. Malaviya): (a) The number of
employees recruited through the Em-
Ployment Exchanges of Dharmsala and

Hoshiarpur during 1957, 1858 and
1839 is given below:

1957 1958 1959
Dharmsala 17 20 19
Hosharpur 28 20

(b) and (c). The information is
being collected and will be laid on
the Table of the House.

Land Disputes in Tripura

1095. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to slate.

(a) the total number of land dis-
putes recorded in the Teliamure
Tehsil, of Tripura, during 1857-58 and
1958-59;

(b) the number of such disputes
between tribals and non-iribals;

(c) the main causes of these dis-
putes; and

(d) the steps taken by the Tripura
Administration to prevent recurrence
of such disputes?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
25 mn 1957-58 and 19 in 1958.59

{b) 21.

(c) Tmpura has never been cadas-
trally surveyed, and therefore no
rigid boundaries could be fixed in most
of the settlement cases. This has
provided scope for people both tribal
and non-tribal to occupy and claim
more land than was originally intend-
ed to be settled with them. There is
also a tendency amongst the people
to occupy Government land without
settlement. Sometimes the same area
is clasimed by more than one person.

(d) Where possible, lands have
been demarcated by the Administra-
tion. The disputed cases will be
gettled when the scheme for survey
and settlement sanctioned by the Gav-
ernment of India, is executed in about
five years.
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Industrial Finance Cerperation for
Jammu and Kashmir

1098. Bhri A. M. Tariq: Will the
Minister of Finance be pleased to
state:

(a) whether 1t 15 a fact that the
Government of India propose to esta-
blish an Industrial Finance Corpora-
tion in Jammu and Kashmir State; and

{b) if so, when?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). The
Central Government has no proposal
to establish an Industrial Finance
Corporation in Jammu and Kashmir
State.
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Hindi Primers for Nou-Hindl Speaking
Aroas )

1098. Shri Kalika Singh: Will the
Minister of Education be pleased to
state:

(a) the steps so far taken by Gov-
ernment for publishing Hindi primers
to teach Hindi in non-Hindi speaking
areas; and

(b) whether the scheme includes
publication of Hindi-Telugu, Hindi-
Malayalam and such other primers?

The Minister of Education (Dr, K. L.

Shrimali): (a) and (b) A statement
1s given below.

STATEMENT
Part (a)—

(1) Two booklets of Basic Hindi
Vocabulary, contaming 500 and 2,000
words respectively, needed for the
preparation of Hindi Primers have
been published

(i1) Instructions for authors who
are to be entrusted with the writing
of the Primers have been finalised
and are being printed

(1) State Governments have been
requested to recommend panels of
authors, Replies are awaited from
some of the States addressed.

Part (b)—

A proposal to bring out bi-lingual
primers 1s under consideration

Clerical Grade Examination, 1958

1099. Shri 8. M. Banerjee: Will the
Mimister of Home Affairs be pleased to
state:

(a) whether it 15 a fact that Gov-
ernment have decided to recruit 750
Lower Division Clerks against per-
manent vacancies as a result of the
Clerical Grade Examination held in
1958; and

(b) if so, the extent to which these
new recruits will adversely affect the

service prospects of the existing
clerks?
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-¥ise Minister of State in the Mink-
tey of Homie Afisies (Shr{ Datar): (a)
It is proposed to recruit upto 758
Lower Division Clerks against per-
manent vacancics on the result of this
examination.

(b) To the extent, new recruits are
appointed, the number of permanent
vacancies available for the confirma-
tion of existing temporary clerks will
be reduced, but this reduction will be
a small fraction of the total number
of permanent vacancies.

Heuse Reat and City Compensatory
Allowance

1100. Bhri Mubammed Elias: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that House
Rent and Compensatory Allowance at
rates admissible in the city of Calcutta
has been sanctioned for Central Gov-
ernment staff stationed within the
limits of North Barrackpore Munici-
pality,

(b) if so, when was this sanction
given; and

(c}) whether the Central Govern-
ment staff there are given their allow-
ances accordingly?

The Minister of Fibance (Shri
Morarji Desal): (a) Yes, Sir. The
allowances have been sanctioned for
non-gazetted Central Governm~nt staff
sanctioned within the North Barrack-
pore Municipality drawing pay upto
Rs. 230 pm with marginal adjust-
ments.

(b) The sanction was given on
1st May, 1958 and had effect from that
date.

(¢) Government have no reason to

believe that the sanctioned allowances
are not being given,

Barrackpore Cantonment
1101, Shri Muhammed Elias: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that the
staff stationed at the Barrackpore

Cantonment, Garulia and Barrackpore
Municipality are getting House Rent
and City Compensatory Allowances;

(b) if so, since when; and

(c) the rate at which these allow-
ances are given?

The Deputy Minister of Defence
(Bhri Raghuramailah): (a) to (c).
Non-gazetted Defence civiliang station-
ed at the Barrackpore Cantonment,
Garulia and Barrackpore Municipality
are not getting any house rent or city
compensatory allowances now; but
they got these allowances at the
following rates from 1st May, 1958 to
31st July, 1959, after which they have
been discontinued.

{Pay including Compensatory House

Dearness Pay) fcity) allow- Rent
ance. Allowance -

Rs. Ra. Rs..
Below 15 g 10
15-54 . = §onP 10
s5-60 " . 7" sonl 15
61-80 . 10 I5
$1-100 . 12 sonP 15
101-140 . 12-s0 nP 20
141-230 . 15 20

(Subject to marginal adjustmeats when
pay exceded Rs 230/-)

Stadium in Tripura

1102. Shri Bangshi Thakur: Will the
Minister of Education be pleased to
state:

a) whether 1t is a fact that the
Government of India have provided
Rs. 2 crores for sports and play
grounds during the Second Five Year
Plan; and

(b) if so, how much of it has been
allotted to Tripura for the construc-
tion of a stadium and Football fieldY
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This reduced provision includes inter
<qlia funds for playgrounds

(b) There is no State-wise allocation
of funds. Applications for grants for

specific projects are approved on
merits.

Cantonment Board Employees

1193. 8hri Ram Krishan Gupta: Wil
‘the Munister of Defence be pleased to
state:

(8) whether 1t is a fact that the
Defence Ministry are not taking steps
for representing themsclves before the
National Industrial Tribunal of India
at Bombay in the dispute of Canton-
ment Board employees; and

{b) if so, the reasons therefor?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir

(b) Cantonment Boards are auto-
nomous bodies Government makes
grants to them for specific projects
In matters which come before the
Tribunal, the Cantonment Board or
Boards and not the Government will
‘be the party concerned

Report of Mr. Levy

1104. Shri Subbiah Ambalam: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to answer given
40 Starred Question No 1784 on 11th
April, 1959 and state:

(a) whether the report of the Ol
“Consultant, Mr Levy has since been
received;

(b) if so, the main features of the
«same; and

(c) the decision taken thereon?

The Minister of Mines and Oil
{8hri K. D. Malaviya): (a) to (c).
Mr. Levy's Report has been received.
‘His main recommendations, which
relate to exploration and production of
«oil, are as follows:—

India’s oil requirements are s
»xapidly increasing that foreign

that are considered promising, tech-
nical and financial resources should
be mobilised to the fullest extent in
the years immediately ahead to
explore for oil and, if successful, to
develop its production. He recom-
mends that, with careful regard to
what its staff and equipment could
effectively take on, fullest resources
should be made available to the Oil
and Natural Gas Commission But, in
his opinion, the requirements of funds,
as well as of trained personnel and
equipment, for the total effort needed
within these crucial years would be
30 large that, to augment Govern-
ment's own effort, private capital also
should be admitted to exploration
and, 1f successful, development of the
potential 01l resources; he expects that
it should be possible to negotiate
arrangements with foreign private
capital that would conform with the
broad lhines of the established national
policy His recommendations are
under consideration; no final decision
hac been taken as yet

Male and Female Children

1105. Shri Pahadia: Will the Minis-
ter of Home Affairs be pleased to
mtate:

(a) whether it is a fact that the
number of female babies is more than
male babies born during last five
years; and

(b) what is the total number of
male and female babies born last year?

The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) During
the years 1953—87, for which figures
are available, the number of male
babies born was more than female
babies,

(b) Information is not yet awall-
able.
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(a) whether Government are aware
of the fact that Tellicherry Fort which
is preserved under the Protected
Monuments Act is being used as a jail
for political prisoners and that addi-
tions and alterations are being made
therein for this purpose;

(b) whether the Kerala Govern-
ment have obtained the prior sanction
of the Central Government for con-
verting the Fort into a jail;

(c) whether the Central Govern-
ment have permtted the State Gov-
ernment to make use of the buildings
inside the Fort; and

(d) f so, what are the terms and
conditions governing such use”

The Deputy Minister of Scientific
Research and Cultaral Affairs (Dr.
M. M, Das): (a) The modern slruc-
tures inside Tellicherry Fort, which
were used by the Government of
Kerala for housing political prisoners
are not protected under the Ancient
Monuments Preservation Act The
only encroachment that had been made
on the protected parts of the fort
walls was 1n the form of a few
{emporary thatched sheds wused as
bath-rooms.

(b) to (d) No permission was
called for in regard to the structures
housing the political prisoners as they
are not under the charge of the Cen-
tral Government. As for temporary
sheds over the protected area, no per-
mission was sought for or granted
The authorities concerned have been
?e:;:‘ud to remove these temporary

Foreign Collaboratioa in Oil
Exploration

1107. Shri Hem Barus: Will the
Minister of Steel, Mines and Fuael be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a speech
178 LSD—4.

at the Calcutta Rotary Club made by
Mr. O R. Underhill, Manager,
Standard Vacuum Oil Company to_the
effect that “the lack of active interest
on the part of established foreign oil
companies in searching for cil in India
1s due to the unattractive terms now
offered by Government”; and

{b) if so, what are the terms on
which foreign oil companies are asked
in search for o1l in this country”

The Minister of Mines and 01l (8hri
K. D. Malaviya): (a) Yes, Sir

{(b) The terms on which prospect-
ing and mining for o1l can, at present,
be undertaken 1n India are contained
\n the Petroleum Concession Rules,
1949 (which 15 a priced publication of
the Government) The Government
s presently considering the question
of revising these Rules

India-Canada Agreement on Technical
Education

1108. Shri Ram Krishan Gupta:
Shri Madhusudan Rao:

Will the Mnister of Finance be
pleased to state

{a) whether 1t 1s a fact that an
agreement has been reached between
Ind:a and Canada for the utilisation
of Rs 5 crores granted under the
Colombo Plan for the development of
higher Technological Institutions and
Polytechnics 1in the country. and

(b) if s0, the mam terms of the
agreement?

The Minister of Finance (Shri
Morarji Desai): (a) and (b) It has
been decided that a part of the rupee
fund generated by the sale proceeds
of commodities received from Canada
under the Colombo Plan would be
utilised for development of higher
technological institutes in the country.
The agreed amount is the equivalent
of $10 million

Individual schemes, however, will
have to be selected in consultation
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with the Canadian suthomties Omnly
such schemes will be selected which
are already iin the Government of
Inda's Five Year Plan.

Raid on Naga Hideoutly

1102. Shri P. C. Borogah: Will the
Minister of Home Affairs be pleased
to state:

{a) whether any raid was made on
the Nages hideouts in Azurram wvillage
on the 22nd July, 1958, and

(b) if so0, the full details of the raid?

The Minister of Home Affairs (Shri
G. B, Fant): (a) and (b) On the 21st
July, 1959, a police party raided three
huts in a paddy field near Makru
river aboyt four miles west of Azuram
where some hostiles were camping
The hostiles fired upon the police
party and exchange of fire continued
for about half an hour Two hostiles
were arrested and some arms and
ammunition were seized by the police

There was no casualty among the
Government forces

World Petroleum Fair

1116. Shri P. C. Borooah: Will the

Manister of Steel, Mines and Fuel be
pleased to state

(a) whether India participated :n
the World Petroleum Congress held
this year m USA, and

(b) the amount sanctioned for this
purpose

The Minister of Mines and 01l (8hri
K. D. Malaviya): (a) Yes, Sir

(b) Rs 35,145

Foreignerg in Steel Plants

1111. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the number of foreign
employees i1n the sieel plants has
decreased; and

(b) it so, the total number of such
employees reduced till July, 19897

AUGUST 19, 1950
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The Minister of Steel, Mints and
Fuel (Sardar Swaran Singh): (a) and
(b). A statement is lnid on the Table.
{See Appendix II, annexure No. 9],

Production of Copper

1118, Shri Daljit Singh: Wil the
Minuster of Steel, Mines and Fus] be
pleased to state

(a) the total production of copper
in the country during 1058-58; and

(b) whether the production of
copper 1s on the increase or decrease
compared to the previous years®

The Minister of Mines and Ol (Shri
E. D. Malaviya): (a) Total production
of refined Copper (or Copper Virgin)
m the country during 1858-50 1s
7,080:0 tons

(b) The production of copper 1s on
the increase as comparced to the pre-
Vvious Years

Development of Education in Unlon
Territories

1113. Shri Daljit Singh: Will the
Mimister of Education be pleased to
state the steps taken by Government
during 1958-59 for the development of
education 1n the Union Territories of
Delhi and Himachal Pradesh?

The Minister of Education (Dr. K. L.
Shrimall): The requsite information
1s being collected and will be placed
on the Table of the Lok Sabha in due
course

Bulidings for Sccondary Schools and
their Libraries ete.

1114. Shri Daljit Singh: Will the
Minister of Education be pleased to
state the amount allocated by the
Government of India for the purpose
of comstruction of buwldings of pri-
vately managed secondary schools and
buildings for Libraries and Labera-
tories attached to such secondary

schoals during 1937-58 and 1959 so far
(State-wise)?
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The Minister of Bdusatien (Br. K. L.
Sheimall): A statement is laid on the
Tnhh.)[su Appendix 1I, annexure
No. 0.

Fallures in University Examinations

1115 Shri 6. A. Mehdl: Will the
Minister of Edueation be pleased to
state:

(a) whether 1t 15 a fact that there
have been large failures in the Univer-
sity Examinations for the last few
years; and

(b) 1if so0, whether any research hass
been made into the causes thereof”

The Minister of Education (Dr. K. L.
Shrimall): (a) The statistics available
for the years 1083 to 1967 (both
mnclusive) do not reveal any marked
fluctuations in the number of failures
in the University Examinations

(b) Does not arise

Syrvey of Sedimentary Reck in
Bareilly-Shakjahanpur Area

1118. Shri 8 A. BMehdi: Will the
Minister of Steel, Mines and Fuwel be
pleased to state:

(a) whether any survey has been
conducted m Bareilly-Shahjahanpur
area about sedimentary rock;

(b) if so, the nature of the survey,
and

(c) if not, when it will be done?

The Minister of Mines and Ol (8hri
K. D. Malaviya): (a) Yes, Sir.

(b) One party carried out seimnuc
survey along Bareilly-
Shahjahanpur road to obtain infor-
mation on the sub-surface structural
features.

(c) Does not arise.

Damage to Huts in Jhoel Xuranja

1117. §hrj P. C. Borooah; Will the
Minister of Home Affgirs be pleased
to state:

(a) whether it is a fact that all the
huts of slum dwellers in Jhee)

Re. Mution for
Adjournment 3036

Kuranja, Delhi were destroyed or
blown uyp by the dust storm on the
26th June, 1958;

(b) if so, the nature of the damage
caused; and

(¢) whether any action has been
taken against the contractor for this
faulty construction?

The Minister of Home Affalrs (Shi
G. B. Pant): (a) No.

(b) and (¢) Do not arise.

12 hrs
RE MOTION FOR ADJOURNMENT

Mr. Speaker: Now, papers to be
laid on the Table.

Shri S. L. Saksena (Maharajgang):
1 had given notice of an adjournment
motion, and 1t has been disallowed..

My, Speaker: 1 have disallowed it.

Shri S. L. Saksena: But this is not
a question of

Mr. Spoaker: The hon. Member
may resume his seat; he will kindly
hear me Any hon. Member who is
not satisfied and wants to make repre-

r., and if 1 am satisfled.
bring it up the next day. First, let
me be satisfled.

Shrimati Reauw Chakravartty (Basir-
hat): May 1 make a submission to
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{ shrimati Renuy Chakravartty }

f find that in the case of an adjourn-
ment motion on 30th June, 1852, the
very same question had come up
Shri M. 8. Gurupadaswamy said:

“Sir, 1 had given notice of an
adjournment motion.”.

The Speaker said:

“] cornmunicated to the hon
Member that 1 do not give my
consent to it.".

Shnn M S Gurupadaswamy then
asked:

“May ! know the reason?”

The Speaker then gave a long reason
as to why it had not been allowed
He did not read out the actual text
of the adjournment motion, but he
gave the reason. I have gone through
80 many other rulings also, and I find
that in all those cases we were at
least told that the matter was not
within the purview of Parliament,
and that was why it had not been
allowed.

But, 1n recent times, we have been
told that there 1s absolutely no need
40 give any reasons as to why an
adjournment motion has been ruled
aut or disallowed. In view of the fact
that conventions and rules guide you,
I would like to know what conven-
tions are being set up in this regard.

Mr. Speaker: Very well. The hon

I have

missible, I tick off one or two
zeasons, which indicate the grounds
oo which I have disallowed the ad-
journment motions. I have now
sdopted this practice which gives the
weasons imndicating under which of
those items I have disallowed an
motion. I have given

AUGUST 19, 1908

for Adjournment 3;;58
Shri 8. L. Saksena rose~

Mr. Speaker: So far as Shri 8. L.
Saksena's adjournment motion is
cancerned, 1 have alresdy explained
the pomtion; 1 have always said that
whenever I come to the conclusion
that an adjournment motion is ot
permissible, and I do not give my
consent, it 13 open to the hon. Mem-
pers to come and tell me that very
evening; and if I am satisfled, I shall
pring 1t up the next day. Otherwise,
if we enter into a discussion here, the
very object of disallowing 15 removed,
and there 1 no meaning in that.
When I say that this is not a matter
which ought to be discussed here,
hon. Members say that I must bring
it up here and they musy disoass
then the very object of disallowing
witholding of my consent is gone

8¥F

I am prepared to give the hon.
Member an opportunity to satisfy me.
1f 1 am satisfied, I shall bring it up
the next day This 13 the procedure
that I am golng to adopt, and that is
what I have done today

Shri T. B. Vittal Rao (Khammam):
May I make a submission? We have
to state here whether it is a matter of
urgent public importance. Without
g@ving ug a chance to state that, with-
out giving us an opportunity to
advance our reasons as to why we
consider 1t to be a definite matter of
urgent public importance, if you dis-
allow it straightwmy, their we are
helpless in that respect

Mr. Speaker: I am sorry. Hon.
Members prima facie have to judge
whether it is a matter of urgent pub-
jic importance or not. To that extent,
I have got a discretion also. It is
not as if 1 am denying the privilege
of tabling an adjournment motion
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procedure that has been evolved. It
is open to me to give or not to give
my consent. Without my consent, no
adjournment motion can be moved in
this House, It is open t0 me prima
jacie to come to the conclusion whe-
ther I should give my consent or not,
and therefore, even without brng-
ing it up here, I can disallow
That 18 the first  category
The second category 13 wherever I
have got a doubt, 1 bring it up here
for the purpose of satisfying myself
whether I should give my consent or
not, 1n which case, I hear a brief
statement from one mde and also
from the other The third category
1g where I am satisfled that consent
ought to be given, in which case I
ask fitty Members to rise in ther
seats, and if fifty Members are pre
pared to support, then I give my con-
gsent for that adjournment motion

Whoever 1s not satisfieq with my
prima focie rejecting an adjournment
motion without bninging it up here,
can always represent to me, 1t 1s not
as if he 18 denmed every opportumty
He can come and represent to me, if
he does not want to see me, he may
write to me If I think there are
reasonable grounds for me to change
my opinion, I shall waive the question
of time, and I shall bring it up the
next day This 1s the procedure that
we have adopted, so as to enable hon
Members to make representations and
also to enable me to carry out what
exactly has been prescribed under the
rules, namely that for gaving my con
sent, 1 must be satisfled prima facie
that there 1s a case Therefore, no
hon Member 15 demied the privilege
of mowving an adjournment motion, he
can always make representations to
me

Shri 8. L. Saksena: In this case, I
have said that the Viee-Chancellor of
the Banaras Hindu University has
made over the institution to the
police

Mr. Speaker: There cannot be an
exception m the case of the hon
Member just now

Sbri 8 L Saksema: This s an obvi-
ous fact

Mr. Speaker: I am sorry There
18 mo harm; 1 am equally aware of
all that

Shrl Tangamani (Madura:) You
were pleased to say whose satisfaction
was the material point whenever a
question of urgent public ymportance
had to be rased This question was
raised even in 1952, At that time,
one hon Member wanted j0 know
whether m a matter which in hs
own judgment was one of urgent
public importance he was not entitled
to bring 1t to the notice of the House
Subsequently, we find that a long
rulng was given The Speaker sad
that 1t was for the Member to decide
whether 1t was mmportant or not, and
that if he was satisfied that it was a
matter of urgent public imporiance,
he was at perfect Lberty to give
notice of an adjournment motion,
then, 1t was for the Speaker to with-
hold his consent or give fus consent
When he withholds his consent, he
gives the reasons, whether 1t 18 an
exclusively State matter and so on

Mr Speaker: I have given the
reasons m all these cases I need
not read them out here It does not
mean that I must give the reasons in
the open House I have given the
reasons to the hon Members concern-
ed, and they must be satisfied, if
they are not satisfied, let them make
further representations to me

Shri Tangamani: The other day, you
were pleased to disallow an adjoumn-
ment motion

Mr Speaker: Now, I have changed
my view

Shri Tangamani:

reason was given

where no

F

Mr Speaker: Order order Hon
Members were not satisied with my
stating that there were not sufficent
grounds for giving my consent to an
adjournment motion® they wanted to
know on what grounds I was dis-
allowing an adjournment motion 1}
have now cofizsidered this matter On
the spur of the moment, it it difficulf
to indicate every reason Now, I have



up here or I do not like that I should
bring it up here, I withold my
consent and intimate to the hon
Members accordingly

Now, hon. Members want to know
the grounds also. 1 have since
sabulated all the grounds under which
an adjournment motion can be reject-
ed. I tick off one or two of those
grounds under which I do not give
my cohsent.

We had agreed also that in certain
cases where an hon. Member feels
that the matter is very important, if
he obtains the signature of the leader
of his group, I shall bring it up before
the House; otherwise, 1 shall not do
#0. It is open to an hen. Member to
and satisfy me that I must
my view regarding my consent

:

for Adfunimion ‘' Sofi
in which 1 shall cértain
bl i £ o Iy being

Regarding

ment motions, whetever I have a
doubt, I shall bring them up here, It
I feel that it is very importsmt; I
shell ask the hon, Member concersad
to enlighten me about the matter.

In the third case, I give my consefit.

This is the procedure that has been
evolved. We spent some time over
it The hon. lady Member was harself
the representative of her party. She
st with me (Laughter), and we
de:;awmm«mm ) . 4

day we go on establishing new
conventions, 1 do not know where the
Previous conventions will stand. Now,
let us proceed.

Shrimatl Rens Chakravarity: On a-~
point of personal explanation. I think,
4 very wrong idea has been given to
this House; and of course, this House
starts laughing at everything. 1
would just like to say that we should
hke to have the minutes of this meet-
ing or convention, because 1 feel abso-
lutely aghast that we have come to
this decision, and 1 do not seem to
know about it

Mr. Spesker: The hon. Member
will certainly have a copy of the
minutes

Now, papers to be laid on the Tahle

Shri 8. L. Saksema: The ressons
have been given that in this case, it
is a question of law and order in the
Banaras Hindu University .

Mr. Speaker: The hon. Member
will kindly satisfy me whether it is
a8 Question of law and order or not,
this afternoon.

Shri Braj Ra) Singh (Firozabad):
Apert from thig adjournment motion,
may we have some information about
thisg? There was a reference by the
hon, Minister earlier to the bringiag
forward of an amendment fo the
Banaras Hindu University Act. May
we know what has happened to that?
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My, dpssher: Now, papars 0 be
Jaid on the Table. Shei Datar.

1218 hri
PAFER LAID ON THE TABLE

Nomrications Uwpsr Al Inpia Ssm-
vices ACT

The Ministor of State in the Minis-
try of Tome Afiairy (Shri Datar): I
beg to lay on the Table, a copy of
each of Notification Nos. G.SRs. 908
and 909 dated the 8th August, 1959,
under sub-section (2) of section 3 of
the All India Services Act, 1951
{Placed in Library, See No. LT-1542/
59].

12-10f hrs,
MESSAGES FROM RAJYA SABHA

SBecretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(1) “In accordance with the prowi-
sions of rule 125 of the Rules
of Procedure and Conduet of
Business i1n the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 17th
August, 1959, agreed without
any amendment to the
Road Transport Corporations
(Amendment) Bill, 1959, which
was passed by the Lok Sabha
at its sitting held on the 3rd
August, 1958”,

(2) “In accordance with the prowvi-
sions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, 1
am directed to inform the Lok
Sabha that the Rajya SabRa, at
its sitting held on the 17th
August, 1839, agreed without
any amendment to the
State Bank of Indie (Amend-
ment) Bill, 1959, which was
passed by the Lok Sabha at its
w held on the 11th August,
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Matter of Urgent
Publie Importance

(3) “In accordance with the provi-

Banking

ment) Bill, .1959, which was
passed by the Lok Sabha at its
sitting held on the 12th August,
1959”.

12:11 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FOoRTY-SEVENTH REPORT

Sardar A’ 8 Saigal (Janjgir): I beg
to present the Forty-seventh Report
of the Committee on Private Members"
Bills and Resolutions

1211} hrs

PETITION RE: ANDHRA PRADESH
AND MADRAS (ALTERATION OF
BOUNDARIES) BILL

§hri N. R. Maniswamy (Vellogh): 1
beg to present a petition signed by a
petitioner relating to the Andhra Pra-
desh and Madras (Alteration of Boun-
daries) Ball, 1959

—
.

12:11} hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

BoMB EXPLOSIONS 1N DELHI

Shri Raghunath Singh (Varanasi):
Under Rule 197, I beg to to call the
attention of the Munister of Home
Affairs to the following matter of
urgent public 1importance and 1
request that he may make a statement
thereon:

“Two bomb explosions n Delhi,
one near Chandni Chowk on the
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Mutter of Urgent Public
Importance
[ Shri Raghunath Singh ]
10th August, 1858, resulting in
mnjuries to eight persons and the
other near Jama Mas)id on the
14th August, 1959, resulting m the
death of one persons”.
The Minister of State in the Minis-
try of Home Affairs (Shri Datar);: 1
beg toc make a statement in thus

The House will have heard with
regret of the unfortunate incident that
occurred on the mght of the 10th
August, 1959, near the Jubilee Cinema,
Delhi The facts are that at about
9.15 r.Mm., a police patrol party consist-
ing of a Head Constable and three
Ceonstables heard the noise of an ex-
plosion close to the Jubilee Cinema
The police rushed to the spot and
found that 8 persons hag Peen mnjured,
of whom one was a Constable This
Constable informed the party that a
young boy about 14 or 15 years of age
had been holding an object in his
hands when it suddenly burst and
caused an explosion A police flying
squad was unmediately called for and
the mmjured persons including the
young boy who had also been injured
were taken to the Irwin Hospital for

cal treatment The police made
an 1on of the spot where the
explosion had occurred and took mnto
possession blood-stammed earth, some
pieces of glass and some charred rags
The young boy informed the police
that he had picked up a bottle from
near a weighing machine 1n the
verandah of the Jubilee Cinema at the
roguest of three persons who were
standing there. As soon as he did so,
the bottle burst causing mnjuries on
hias hands and chest The police
registered a case under the Explosive
Substances Act and further inquiries
are being made,

T might also take this opportunity of
mentioning another regrettable ex-
plosion which occurred on the 14th
August, 1059. An Assistant Sub-Ins-
pector of Police who was on duty at
the Red Fort Parade Ground heard an
exploaion at about 8 am about 100
yards west of the Elgin Road He

tion in respect of Kersls

under the Explosive Substances Act
has been registered and investi-
gations are bemng conducted

1215 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliameniary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I want to
announce a slight modification in the
order of business

The discussion on the Resolution to
approve of the Proclamation of the
President regarding the State of
Kerala would continue upto 3-30 PM.
on August 20, 1958 At the conclusion
of the discussion, the House will take
up further consideration of the Oil
and Natural Gas Commission Bill

The discussion on the Report of the
National Small Industrie, Corporation
(Private) Ltd, on a motion by Shri
Harish Chandra Mathur, which was
earlier fixed to take place at 3 PM
on Thursday, August 20, would now
be held at 3 P M. on Saturday, August
22

1218 hrs.

RESOLUTION RE PROCLAMA-
TION IN RESPECT OF KERALA—
contd
Mr, Speaker: The House will now
take up further dmcussion of the
following Resolution moved by Shri
G B, Pant on the 17th August, 1989,

namely:—
“That this House approves the
Proclamation fesued by the
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President on the 31st July, 1950,
under clause (1) of Article 358
of the Constitution 1n relation to
the State of Kerala”

Shri Easwara Iyer may continue his
speech

Bhii Esswara Iyer ~(Trivandrum)
Mr Speaker, day before yesterday I
was submitting that if a grave situa-
tion involving internal disturbance
had arisen in the Kerala State, as
the Home Minister stated, then action
under article 352 was the natural
remedy But, Sir, 1t won't wipe out
the Kerala Mmistry Therefore, that
action was not taken

It cannot be denied that the Con-
gress Party m Kerala has been
actually instigating and abetung all
the vandalism and rowdyism that has
taken place in the name of direct
action

Shri Tyagi (Dehra Dun) No, no

Shri Easwara Iyer: He may deny
it But I am stating facts, cold facts
The Vimochana Samara Simiti, of
which Shn Mannath Padmanabhan,
who has often been mentioned by
Acharya Kripalan: here 1s the leader
1s only a stooge in the hands of the
Congress Party and thc Catholic
Church

Shri Raghunath Singh (Varanasi)
No, no

Shri Easwara lIyer: You intervened
there and you are intervening to pre-
vent me from speaking here I am
saying, he 15 a stooge in the hands of
the Catholic Church, I repeat by say-
ing that he 1s a stooge in the hands
of the Catholic Church and the Con-
gress Party I am not referring to the
Praja-Socialist Party, because it 15 a
very neghgible quantity there

‘The Congress Party having instigat-
ed, abetted and conspired to wage war
against that State—after downg all thus
vandalism and rowdyism in the name
of dwect action—has put on & fice
of horrified innocence and sud “We
cannot be mere observers We have

SRAVANA 28, 1881 (SAKA)
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got a responmbility; But we won't
put down the rebeluion We will
march 1n under article 336’ I belLieve
it 1s akin to the Daniel, the judge
releasing the thug and hanging the
complainant’

The Home® Minister said the other
day that Chief Minister did not ask
for help under article 335 or article
353, for quelling this mternal dis-
turbance I would say that the Home
Minister who had by telegram offered
help to the Chief Mimister of the
Kerala State to protect the vested
interests of the British planters m
Munnar on the assumption that they
were 1n trouble i1s now comung for-
ward and saying ‘I did not rush in
because you did not ask for help’ 1
did not think that the legal acumen of
the Home Minister had deteriorated to
this level A nodding acquamntance
with article 355 of the Constitution
wil] show that it 15 the bounden duty
of the Union Mimstry to protect the
State from internal disturbance
{Interruptions)

Shri Raghunath Singh We have
done exactly that

Mr Speaker Let him go on

Shri Easwara lIyer: That 13 how I
read article 355 You may read it
topsy-turvy A nodding acquaunt-
ance with article 355 will show that
there 1s that bounden duty on the part
of the Umion Mimstry, namely, to
come forward for the protection of
the State if there 1s mternal disturb-
ance Now, what has happened® I
am saying that the Chief Mumster of
Kerala had asked for the help, and
the Home Minister 1s not speaking the
truth The help asked for was not i
the form of a mughty army to be
marched into Kerala but help in the
capacity of a real, honest responsible
Miuuster The Home Minster and
the Prime Minister were agamn and
agam asked by the Chief Mimister to
declare categorically that they con-
demn and disapprove of this direct
action technique that was gomg on in
the name of mass upserge’, that they
would not interfere, that they would
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not bé coerced by any sort ¥ this
vowdylsm for Central intervention
(Interruption). Please do not inter-
rupt. I am not yielding.

Was this not a help that was to
be asked for? Why did they not say
“We condemn thiz action; we dis-
approve of it'? Because this monster,
this frankenstein that they created
there in Kerala they wanted to assist.

The Proclamation has now come
under article 356. The Proclamation
itself says that it relies upon a report
from the Governor

Yesterday, the Home Minister pro-
duced, i€ 1 may sy w0 with vespect,
like a rabbit out of a hat, a report
which is admittedly prepared after
the Proclamation and bears no date
He callg it a summary, Summary or
not, it is not worth the paper on which
it is written and has to be summarily
ignored bemng admittedly prepared
after the Proclamation and not form-
ing the basis of the Proclamation
{Interruptions) I am saying

Dr. K. B. Menon (Badagar): On a
point of order, Sir. Is 1t cight on the
part of an hon. Member to question
the bona fides of the Minister? (In-

terruptions)

Shri Raghunath Bingh: Not of the
Minister but of the Governor

*Bhri Easwara Iyer: 1 am submit-
ting that legally and technically this
is a report which came after the Pro-
clamation; and this is a report on
which admittedly the Proclamation
hag not been issued 1 say it is legally
worthless, factually worthless; and it
cannot be relied upon and has to be
simply ignored. That iz the inter-
pretation I am putting upon it. And,
the point of order raised by my hon
friend has really to be ignored,

What about this report itself? Let
us go to the Governor's original
report. Even the Home Minister has
been very careful to say that the
President who is an elected Pres-
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expressly and specifically stated
be so in article 356 or in any other
article

Now, 1t may be argued by the Law
Minister or the Home Minister there
that article 180 1s there; they may
take sheiter or refuge under article
160 of the Constitution. But it is
common knowledge that the Presi-
dent’'s power to make provisions can-
not be an over-riding power, over-
riding article 163 And the Prem-
dent, in making provisions, cannot
take away the function of the Gover-
nor to act under the aid and advice
of his Ministers In acting upon the
Governor's report sent on his own
individual responsibility, I accuse the
Ministry of acting unconstitutionally,
in violation of the provisions of the
Constitution 1n having issued the Pro-
clamation

Even assuming that they have
relied upon this report, what is the
satisfaction which the President has
otherwise received? He has said he
had other satizfaction. We are kept
in the dark about that. The summary
itself has not given any help, unlesa
1t be the satisfaction which has been
derived from R  Shankar, the
KPCC President or the General
Secretary or the President of the Con-
gréss Party It is embarrassing for
me here to comment on their politics.

Under article 385 it is the bounden
duty of the Central Government te
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fact, I was listenung with rapt
attention to what the hon. Home
Minister had to give to us. In fact,
I wag later on bewildered by the

1
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eommutation of the sentence of one
Vasu Pillm as 1f 1t 18 very material
for Centra] intervention, a Vasu Pilla:
who had been seen sitting somewhere
in the gullery of the Kerala Legsla-
ture. What is wrong if he sits there?
(Interruptions). 1 say if somebody
had jssued a pass, 1s it Government's
responsibility, is i1t a ground for Cen-
tral intervention? Is 1t a breakdown
of the constitutional machinery. Did
he fail upon the head of the legisla-
ture members?” Is it a matter for
intervention® It is made much of

Then, he says there was a general
communtation of sentences of death
by the Kerala Ministry. And it so
happened that Vasu Pillai was also
one case. The argument that has
been put forward by the Home Minis-
ter seems to be that the President
had refused 1t and so they had no
power We say the Governor has
concurrent powers with the Presi-
dent also to commute sentences. It
15 a question of law in dispute. The
Home Minister says that Attorney
Genera]l has given his opinion. 1Is it
infallible? If it iy a point of law in
dispute. Why did he not refer it to
the Supreme Court under article 143
of the Constitution? He says, we
pleaded with him. No; we did not
plead with him. It is our right to
say that; it is the right of provinelal
autonomy to come forward and say
that we have the right to commute
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any sentence ¢f deuth irrespective of
the fact whether the President has
exercised his right or not. There is
no pleading.

There aseems to be some horror
expressed by the Central Govern-
ment that there had been a number
of withdrawals or a number of releases
of prisoners involved in heinocus
crimes. That is what the Home
Minister said The Home Minister
might have conveniently forgotten—
his memory might be short—what
happened in Andhra in 1954. In 195§
there was a wholesale releaze of all
political and non-political prisoners
including murderers, dacoits, robbers
and persons who had committed rape;
the jail gates were thrown open. 1In
fact, 1f memory is short, I will refer
the Law Minister to the decision in
1954 Madras 911 (AIR) wherein
Justice Govinda Menon—Ilater of the
Supreme Court—had commented upon
this by saying that such wholesale
releases are not desirable in respect
of even cases which have been refer-
red to the High Court for confirmation
of sentences of death. That is what
Justice Govinda Menon would say

Mr. Bpeaker: But, after that why
was he left?

Shri Easwara Iyer: I will come to
that, Sir. We only followed the
example of the Congress Ministry.
(Interruptions).

An Hon, Member: Follow our
example

Mr. Speaker:
ment?

What 13 the judg-

Shri Easwara Iyer: Jusice Govinda
Menon has also justified that even 1n
respect of pending trials if there is a
wholesale amnesty it would not
amount to an interference in the
judicial administration That he has
said.

It has been suggested that we inter-
fered with the judiciary; that we
withdrew pending cases. That is what
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is  said. Justice Govinda Menon
says:—

“The release of the prisoners
condemned to death as a result
of a general amnesty granted by
State Government, when their
trials were referred for confirma-
tion af their sentences by the
High Court, does not amount to
an act of interference with due
and proper course of justice, as
even after their release the power
of the High Court to pronounce
upon the validity, propriety and
correctness of the convictions and
sentences remains unaffected.”

But he condemned such wholesale
release in these words:

“As understood in common par-
lance, the word ‘amnesty’ is
appropriate only where political
prisoners are released and not in
cases where those who have com-
"mitted felonies and murders are
pardoned. But the intention of
the Andhra Government Iin
G.0.Ms, No. 26 was to pardon not
only political prisoners but those
convicted and sentenced to ex-
treme penalty of the law as well
as for various terms of imprison-
ment for non-political crimes in-
volving moral turpitude.”

What has the Kerala Government
done? 'The Kerala Government did
not have wholesale releaseg of robbers
and persons sentenced for the extreme
penalty of the law.

An Hon. Member: It is not correct.

Another Hon, Member: Please
speak the truth. (Interruptions),.

Shri Easwara Iyer: Please do not
interfere. I have got a copy of the
order of the Kerala Government. For
the satisfaction of the hon. Members
who are always intervening here also
I will read it.

AUGUST 19, 1959

Proclamation in 3054
respect of Kerala

“Al]l current death sentences to
be commuted to imprisonment for
life; remission of sentences to be
granted as per scaled basis; all
political prisoners t0 be released;
all pending warrants against
persons involved in political cases
to be withdrawn; cases arising
out of industrial or agrarian dis-
putes which have since been
settled will be withdrawn; cases
connected with the hartal at
Tellicherry and the Trivandrum
Bench agitation will also be with-
drawn.”

Is it a very abnormal order—death
sentences to be commuted? But the
Andhra Government asked them to go
out. Here there wag only remission
of sentences. There the persons in
the certified schools, borstal schools,
etc. were all let loose. The Home
Minister did not interfere in Andhra.
But Kerala had a different Ministry
and so at this late stage this was
shown as a situation which involved
the breakdown of the Constitution.

If we look at this position, the
action of the Union Ministry in inter-
vening under article 356 is a grave
inroad into the provincial autonomy
of a State. I say that the Union Minis~
try had in the guise of interfering
under article 356 enlarged the powers
of a nominated Governor and made
serious inroads into the provincial
autonomy, encouraging separatist
tendencies which are already there in
the south and encouraged the subver-
sion of democracy. If by these
separatist tendencies tomorrow the
unity of India is destroyed on account
of these unconstitutional acts, I would
say that posterity will proclaim the
Union Ministers and their followers
as the Judas of our Constitution. No
doubt in the next elections in Kerala
State for which my friend Acharya
Kripalani is anxiously waiting, all
these matters will be settled and we
will be returned in a larger majority.
I am confident about it; his party will
become a complete zero.
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The abuse of article 356 had been
prophesied by no less a person than
Dr, Ambedkar himself. I would refer
you to page 177, Volume IX of the
Constituent Assembly Debates. He
said:

“In regard to the general debate
which has taken place now, it has
been said that these articles are
liable to be abused. I may say
that I do not altogether deny that
there is a  possibility of these
articles being abused or employ-
ed for political purposes...”

Very prophetic words. He proceeds
further:

“ ..But that objection applies
to every part of the Constitution
which gives power to the Centre
to override the provinces. In fact
I share the sentiments expressed
by my hon. friend Mr. Gupte
yesterday that the proper thing
that we ought to expect is that
these articles will never be called
into operation and that they would
remain a dead letter. If at all
they are brought into operation,
I hope the President who is en-
dowed with these powers will
take proper precautions before
actually suspending the adminis-
tration of the province. I hope
the first thing he will do would
be to issue a mere warning to a
province that has erred that things
were not happening in the way in
which they were intended to
happen in the Constitution.”

That is a solemn assurance given that
a warning will be issued before
action is taken under article 356. No
warning nor even a single telephone
call was given informing them of the
action that was proposed to be
taken. ... (Interruptions). Please do
not interfere; you will have your
opportunities and I am only showing
that here is actually an infringement
of even the assurance given on the
floor of the House and article 356 had
been resorted to, to put down the
Ministry which was an eye-sore to the

SRAVANA 28, 1881 (SAKA)
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Congress Ministry and the Praja
Socialist Party. In doing so, they
have thrown to the winds the Con-
stitution. The Kerala Ministry  is
accused of adhering to the letter of
the Constitution without in any way
honouring the spirit of the Constitu-
tion. But what have the Congress
Party done? They have buried the
letter and spirit and body of the
Constitution. There is no Constitu-
tion at all for them and they want
to make the federal set-up envisaged
under our Constitution into a unitary
set-up so that there may be unguided
and uncontrolled power in the hands
of the Centre. The Kerala State is
made the testing ground for the un-
guided use of all the giant's powers
contained in article 356. The radia-
tion is spreading throughout India
and it will destroy the person who
used this atom bomb. I would say
that those persons who had used the
atom bomb against us will know that
democracy has its own values and
they will be wiped out from entire
India.

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
Sir, after the eloquent speech from
the proletarian representative or
rather the representative of the toil-
ing masses or the lean hungry masses
of Kerala, I am happy that I have got
this opportunity to participate in this
discussion. My  hon. friend Shri
Easwara Iyer referred in his speech
to the outcome of the next elections.
We had an inkling of the outcome of
the next elections two days back.
Mahe is a place—a former French
enclave—within the Kerala State and
it consists of Malayalee-speaking
population. . .. (Interruptions). The
election propaganda has been that it
has to be decided by the results of
that election—the Congress Party's
propaganda as well as the propaganda
of the Communist Party—whether
the Central intervention was correct
or not. All the seats which have been
contested by the Congress and the
PSP have been secured by them and
the Communist Party did not get
even a single seat.
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{8kn1 A, M Thomas)
Mm?mmdmm“ proper, and constitutionsl
dealing with the police palicy of the w.m?mmmmm
Kerals Government that if they come arose and what was the cause of the
t0 in Kerala again, they will situstion 1 cannot formulate my
follow the same police policy point better than in the words of my
Ig‘lngcunmmmtg Pradesh Congress Chi?. In his
as present generation Memaorandum fo Preaiden
Kerala exists, as long as the next said e " he hae
mmdm"m’”{.“
[ come In er i1n Keraln
Tn "‘;"’wl the “Kerala Government has sub-

situation has arsen under article 356
where Central intervention was inevi-
table, it was also pointed out by the
hon Home Munister that not only was
Central intervention inevitable but the
party which is now sai@ to have been
adversely affected by Central inter-
vention has at one stage said if you
are gong to intervene, have it ex-
pedited  (Interruptions)

Ax Hea, Member: Who said 1t?

Skri A. M. Thomms: Mr Ajoy
Ghosh and Mr Gopalan according to
the Press reports, told the Prime
. If Central intervention was
to come, let i1t be expedited
was not demied either m the
or i This House or when the
Home Miruster referred to it
(Interruptions)
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tion, they have dehberately upsst
the apparatus of the law and
order, they have rendered the
ewil service and police impotent
and created comditions 10 which
they have ta carry out the orders
of the Communiat Party, they are
working on the principle that
Government and party are one
and the same, they have mstitu-
tionalised corruption, security of
hfe and property has disappeared
to all except the Communists,
Government according to the Con-
stitution has disappeared and so,
large majority of the people have
turned against it on account of its
policies and misdeeds "

He closed by saying

“The Kerala Government has
outlived its man-
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Kerala, The Governor says:

*The crux of the legal and con-
stitutional question is whether the
Kerala Governmant has loat the

ent has lost the support of
the majority of the people.”

“his is the conclusion to which the
Jovernor has come. I wil] just now
arrate certain instanceg by which it
vould be borne out that the conclu-
fon that has been arrived at by the
yovernor in his report is correct to
he very letter.

The various policies and scts of the
state Government ever since it was
nstalled confirmed even impartial
ibservers that the State Government
vas pursuing a policy of discrimina-
ion, denial of equality before law
md also Rule of Law in relation to
arge sections of the people as a result
if which the administration of the

Shri Dange said that because of the
entral intervention, whether it be
‘ongress or whether it be P.S.P., all
iinds of people have now a sort of
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Shrli V. P. Nayar (Quilon): Why

with the Constitution and the law
without fear or favour, affection or
illwill, “in his next breath sajd: “It is

like 50 many of the provisions of this
Coastitution, but we will try to work
within the framework.

1 may say, Sir, that they have
worked this Constitution neither
according to the letter nor in the
spirit of the Constitution, but accord-
ing to the spirit of a Constitution
which according to them should have
been there.

According to Shri Dange the Funds-
mental Rights are only for the toil-
Ing masses,

Seme Hon. Members: No, no.

Shri A. M. Thomas: If Shri Dange
has not stated that, the ex-Chief
Minister of Kerala has stated that on
28rd July, 1957. He eaid: “The Com-

Fundamental Rights of the toiling
masses”. (Interruption),



question before us? The first thing
is that the Constitution guarantees
. security of life and property enabling
every citizen to acquire, hold or dis-
pose of property subject to legal
i Secondly, there i-

Thirdly, there is
the right to form associations or
unions. The fourth right is equality
before law. Then there is the right
to have a Government in accordance
with the provigions of the Comstitu-
tion and the Rule of Law.

Sir, the cardinal tenets of the
Constitution are: firstly, maintenance
of the Rule of Law; secondly,
equality before law and, thirdly,

months, was able to guarantee these
rights which are adumbrated in the
Constitution, we shall examine now.
1 want only to bring to your notice,
Sl.r.m\‘.hene instances have been
narrated in several publications—just
one or two instances,

It was made impossible for the

AUGUST 18, 1089

Proclamation in
respect of Kevila ' m

us. (I }-300 workers of
Gﬂmnmmwm controlled coir
labourers of the Bombay Gompeny
detained the manager In his room

demanding an education advanoe for
thelr children. At Trichur, the Vijaya
Industries closed down from Augustl,
1957, as a result of labour troubles.
The workers then staged a stay-m
strike and commenced picketing, The
owner of the concern was not allowed
to leave his house and the polics
whom he g expressed
inability to interfere, Another
glaring instance is furnished by the
attitude of the authorities and the
police in the strike in the Malabar
Saw Mill which was started by tho
Communist Party sponsored trade
union. The strike began in February,.
1858. 20 workers of the Communist
union out of a total of 48 workers
launched a strike without giving any
notice. They resorted to forceful
obstruction of lawful workers and
caused damage to the machinery
inside the mills. Requests by the
management for help to the police
and the District Collector received no
response for several days, and finally
on 27th February the management

was forced to file a writ petition in
the High Court for protection of life
and property. Is there a more despic-
able state of affairs, that one has to
file a writ of mandamus for getting
this elementary right?

Shri Narayanankuity Menen
(Mukandapuram): What happened to
the writ petition?

was forced to fille a writ petition in
the High Court for protection of life



instances to which I will be referring
presently, that there has not been
of law and order in

™R

Shri Narayanankuity Memon: What
about the writ petition? What was
the decision of the High Court?

Some Hont. Members: Have
patience.

Mr. Speaker: Hon, Members cannot
g¢ an interrupting like this.

Shri V. P. Nayar: We want to know

what happened to the writ of
mandamus?

Mr. Speaker: The hon. Member
knows it.

Shri Punnecse (Ambalapuzha): Sir,
to a point of order. When a part
information is given to the
1 want to know whether it is

1]

open to a Member to get up and ask
that the whole of the information
should be given? We would like to
know what happened to the 'writ

%
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Shri Narayasankuity Menem: Sir,
there is a point of order. The bon.
Member quoted from document or a
statement made by the Chief Ministar
elucidating the police policy. He read
only one paragraph. In

|

Mr. Speaker: Not now; let us see.

Bhri V. P. Nayar: It is essential
that when a Member relies on a
particular document and when a
demand 13 being made for that docu-

Bhri A M Thomas: I will give
some recent instances, and I want to
know whether my friends will deny
them or not. One Instance arises
from a dispute regarding the non-
payment of thirpu, 46 communist
controlled labourers engaged In
harvesting the paddy fleld belonging
to one Abraham in Mepra mnear
Thiruvalla 1in  Alleppey  district,
refused to collect and stock straw and
left the field without accepting their
wages called padam. The agricul-
turists then had it removed the same
night inside the barn with the help
of some other labourers. The
labourers turned out the next day
with some persons belonging to the
Karshaka Tolilal: Union demanding
wages. About the same time, about
400 labourers belonging to the com-
munist party working in other fields
staged a sympathetic strike and weat
on squatting in front of the residence
of the agricultunsts. This continued
for two days and on the third day
they commenced satyagraha. Can my
1riends deny this?

Shri Raghnnath Singh: They cannot
deny it



Mr, Speaker: After all, diamond
cuts diamond.

Shri A M. Thomas: There was a
mungiff's court order issuing an
injunction agammst certain persons
from entering a property. Defying
the munsiff’s order, the person has
trespassed into the field and harvest-
ed the crop last year and a case of
crime was registered by the police
and the case 1s still pending before
the courtt In the meantime, on
8-3-1950,—very recently, before the
agitation had started—with about 100
communst workers, the person tres-
passed into the field and started
agricultural operations, while the
owner of the fleld, with his suppor-
ters who are Congressites, had decid-
ed to cultivate the land on the
strength of the munsiff's order 1
ask whether this instance can be
denied or not.

Shri V. P. Nayar: Published in the
Manorama.

Shef A. M. Thomas: It is not in the
Manorama. [t is in the fortnightly
report which has been szent by the

the fortnightly report of the Namboo-
diripad Government about the law
srd order situation in Kerals, which
has been sent to.the Home Ministry.
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Mr Speaker: It 13 not how a peint
of order i1s argued. A point of order
is on a question of law, as to whether
he can do 1t or not. Whatever is open

Home Minister, to lay those facts
before the House

Shri Nagi Reddy: The point is that
he was just quoting from a report
that has been received by the Central
Government from the Government of
Kerala, previously, when that Gov-
ernment was functioning Is 1t right
on the part of a Member of the House
now to fish out a report from the
Eovernmental files and read out

glven a chance to go through the
Teport?

Mr. Speaker: The other day, we
looked into the matter and found that



Shri T. B. Viital Rao (Khammam)

how truthful the Chref Minister has

been in reporting sgamst his own
party

Shri Nagi Reddy: It 15 not the
whole truth 1 want to see that the
whole truth 1s placed here, not
portions of the truth but the whole
truth Let the whole report be placed
on the Table of the House 1 would
take the blame for it or the good
credit for 1t Let the country know
what exactly we had done or we had
not done Let 1t not be hidden, and
1t 18 sought to be hidden behind the
curtamn

The Minister of Law (Bhri A. K.
Sea): Mr Speaker, Sir, as you ruled
the other day, if I may say so0 with
respect, correctly, 1t 1s open o a
Minister to refer to certain documents
without placing them here But, 1n
this particular case, since it 13 the
report of the Chief Mimster, I shall
request Shr1 Thomas to lay that part
which relates to Kerala on the Table
of the House

SRAVANA 128, 1881 (SAKA)
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1 want to know whether be is speak-

ing as a Member of the Government

and is entitled to withhold the docu-

ment or as a Méember of Parliament.

An Hon. Member: Both.

Mr Speaker: Any Member who is
speaking here, speaks with all the
status of different kunds that, as @&
Member of Parliament, he enjoys.

Shri T. B Viital Rao. Let the whole
mpoﬂbepheedmtheﬁhlentthl
House

Mr Speaker* It 1s open to hum to
decide that

Shei T B. Vittal Rao* It 1s not open
to hum to do so, unless it 1s in the
public interest!

Shri Nagi Reddy. After all, 1t 15 the
commumst minister's staterment
the communist minister 15 m the
dock 1 would say this mn justice and
fairness to the communst miruster
from the communist Benches We
demand that the document be placed
on the Table of the House Let justice
be a lttle bit real at least in Parlia-
ment 1if not elsewhere'

Shri A K Sen I have already
requested my colleague to place 1t on
the Table

Shri Sadhan Gupia (Calcutta—
East) He can on&dmf::old the
report, as I unders your
rull)::xg. when 1t 1s not 1a the public
\nterest to place the report om the
Table Let him say that what he
quotes 1s only in the public interest
and what does not suit hum 1s not 1n
the public interest and so 1t will not
beplucedonthe'rableofthe!-lm
Let hum say so

Shri Narayanankutly Menon: This
15 democracy

Shri Sadhan Gupia: Let hum sup-
the truth and not place it oo
me'rableotthenmhcmultil

not in the public interest!



raise is about the legal position. It is
open to the hon, Minister to place the
document on the Table of the House

Shri A K Sem: I will request Shn
Thomas to place on the Table of the
House that portion of the report
which relates to this incident

13 hrs

Mr. Speaker: This kind of inter-
ruption ought not to go on endlessly
The hon. Law Muuster has said that
that portion which relates to this

Table of the House. That entire
portion will certainly be placed on
the Table of the House

Shri Nagi Reddy: He 1s quoting
from the Chief Munuster's report
wherein he 13 m the dock, but he 1s
not prepared to place the entire
document on the Table

Shri A. K. Sen: The whole docu-
ment raises so many other thingr

Shri Nagli Reddy: It 1s the com.-
munist Chief Minister who has
written it, 1 would hke to have the
whole document (Interruptions)

Mr. Spsaker: That portion which
relstes to this matter will be placed
on the Table of the House That
portion can be marked and laid on
the Table. There is no good going on
ke this.

[4 copy of the relevant portion of the
statement in question was laid on
the Table, see-Appendix Il Annex-
wre No, 91.]

way In this matter,

Shri A M. Thomas: The District
Communist Party Secretary of
Trnichur  District presented a
memorandum to the then Congress
President, Shnn Dhebar, In which it
has been stated

“Shri Sankaran Narayan took
out a dagger and stabbed three
persons. The people standing
close by rushed to the spot Shri
Sankaran Narayan fled with four
of his fmends and took refuge in

police station. But as there were
not enough men,
not turn up The crowd waited
for four hours for the police to
come. Then it lost all patience
and entered the house, The
house-owner had slready left the
place. The people broke open the
shelter and got Bhrl
Naraysn and others and
ed them to the police”

g
:
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The polioe station in Anthikad, which
bas got a telephone is within a radius
of § miles from the place of this
iniident. The Trichur Collector's
office was only 12 miles and there was
sbeolutely no difficulty in contacting

I would just give one instance to
show how the police chiefs were
made meffeclive and how there was
interference with the police  There
were two Inspectors-General of
Police functioning in Kerala 2t that
time One Inspector-General of
Police was found rather inconveruent
and he was sent away as the Secre-
tary of the Police Code Committee I
believe Shn Nayar will confirm what
1 am going to say at present [ had
occasion some two months back
(Interruptions)

Shri V P Nayar: | am entitled to
speak 1f 1 am referred to

Mr. Speaker: When an hon Mem
ber says other people wall confirm,
mmediately they ought not to get up
1 would also advise the hon Member
not to rely on the opposition to sup-
port him

Shri A M Thomas* When the
Chairman of the Police Code Com-
mittee, Shn N C Chatterjee, was
holding a meeting 1n Kerala House m
Jantarmantar Road, mysel! and Shn
Nayar happened to meet im We were
discussing the questionnaire which
was issued Shri Chatterjee is 30
well-known; he was a member of
this House and he 15 an  emunent
advocate He said, “Never in any
part of the country have 1 heard of

? SRAVANA 138, 1881 (SAKA)
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two Inspectors-General of FPolce
functioning”. It i like two Com-
manders-m-Chief functionng Hs
very words were, “it 13 rather amaz-
He generally wused the word
“amazing” Shmn Nayar will counfirm

what Shn Chatterjee said at that
time

1 now come to the cell courts
There are several instances which
have been given m the Pradesh Con
gress Memorandum as well 83 1
some other publications A recent
winstance of the functioning of cell
courts came to my notice Shn Shive
Rao, who has been a respected Mem-
ber of this House and who 1s now a
Member of the Rajya Sabha, has got
4 photostat copy of gthe summons
wsued from a cell rt and that is
in Kannada I will place it before
the House The translation 1s

“12-7-1958 From Moodam-~
bail Raitha Sangha to Dear Chedy
Abdulla Beary and Mammade
Beary You are informed, some
members of the Committee of our
Sangha have gone and seen the
plot (belonging to both) regard-
mg which there 1s a property dis
pute between both yourselves
and Konkodiya Subbanna Ra
On enquiry about you, you were
not there and therefore to decide
the dispute, it is posted 1o
a future date Anyway
you both the parties shall not
trespass on the plot and both the
sides shall not effect mmprove-
ments, etc therein For thus pur-
pose, the Commutiee may mmme-
diately meet to decide It.
namaskaras Commuttee Mem-
bers "

Shri Raghunath Sungh Membert of
the Communist Party”

Shri A. M Thomas* Yes, members
of the Communist Party This 1s just
to supplement the other instances

Shri Easwara [Iyer: Have Yyou
brought the matter to the notice of
the High Court to initiate contempt
proceedings?  (Interruptions)

Mr Speaker: Both sides were
aware of all these facts



3073 Regolution re:

Shrl Tyagl: Was it not & village
penchayat regularly recognised!?

Shri A. M. Thomas: It was not a

-3
t

Mr, Speaker: There is too much of
noise. I am not able to follow what
the hon. Member is saying. The hon
Members make it impossible for me
to follow. Hon. Members will hear
in silence, marshal facts and be ready
I »

Shri A. M. Thomas: I now come to
the economic field. As youv know,
Kerala is a poor State The unem-
intense
there and so, any discrimination made
in the matter of giving employment
or in dealing with labour will have
great repercussions. There is no
doubt about that. It has been point-
od out in the publications which have
been made by the Congress and cther
oppoeition parties that the toddv
tappers’ co-operative societies have
been functioning in Kerala a< wings
of the Communist Party. They were

been stated in the memorandum that
about Rs. 4 lakhs have been lost to
the exchequer by entrusting these
toddy shops to the toddy co-operative
socleties. But, then, that fact has
teen denied by the Kerala Govemn-
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shops were also auctioned an increase
of 15 per cent, viz. Rs, 7,85377 could
legitimately be expected, Therefore,
ﬂu: loss to the Government can be
estimated to be round about 11 lakhs.

The fact that these toddy tappers’
societies were functioning as the
wings of the Communist Party will
be borne out by a report which has
been published by a paper -called
Navajeevan to which my hon. friend,
Shri Warior contributes every week,
and which is also an organ of the
Communist Party of Kerala. Under
the heading. “Three Lakhs Fund"

there is another heading saying
“Toddy tappers have donated
Rs. 20,887 So the toddy tappers

societies have contributed Rs. 20,887 to
the “Three Lakhs Fund”. And I will
Just show how it has been contributed.
And we must remember that it was
done in one day, on 3rd Fetruary. It
says.

“The toddy tappers of Trichur
talug have contributed today Rs.
2088775 nP towards the Com-
munist Party’s Three Lakh Fund.

At the meeting held on
28-1-1959 of the toddy tappers
who are party members and
sympathisers at Anthikad, the
State Committee Secretary Com-
rade M N Govindan Nalr
appesled to them to donatc Rs
20,000~ .. "



“It 15 from the amount of Rs
25 paid to each tapper- to-day
from the society for purchase of
tapping implements that the above
mentioned sum was donatel by
the labourers towards the three
lakhs fund of the 2232
tappers who work under the
society 2,088 have contributea to
the fund Each tapper has con-
tributed Rs. 10|-. Some of them
have contributed the entire Rs 25
received by each to the fund”

This 18 how Rs 20,000 odd were
collected

A lot of things have been said
about labour co-operatives how thes
were formed and all that It 1s a
well-known fact that to each Minster
in Kerala 18 attached a private secre-
tary belonging to the Communist
Party The allegation 15 that when
it was contemplated to form labour
to-operative societies the bye-laws
were typed and before the public
could get any idea of the Govemn-
ment, the bye-laws were circulated to
their own partymen So, by the time
the bye-laws were printed 25 labou:
co-operative societies have already
been formed and the Government
ordered that no further co-operative
<ocieties should be formed

Some lon. Members: Shame, shame

Shri A. M, Themas: This 13 how the
labour co-operative societic  have
been formed in Kersla
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Then it has been stated n the
memorandum that there hag been
interference with the coir co-opera-
tive societies. The cowr special offices
was changed and ananother person
was brought 1n to suit the convenience
of the Communist Party, to have

That cise 15 from my own

ency and so I know all the details of
it Two communst workers were
asked to be put as members of the
commuittee And three reasons were
given 1n the order of the departmental
head for putting these communist
workers as members of the com-
muttee. One of the reasons was that
the payment of salary to the Becre-
tary was made without the consent
of the Government Another charge
was that a meeting was held without
the necessary quorum With regard
to these two points when 1t came to
the allegations, in the counter affida-
vit filed on behalf of the Government
they stated that it was by mustake
that they stated that the committee
disbursed the pay before getting the
sanction of the Government So, that
charge goes and it 1s such a flimsy
charge This 18 how the co-operative
societies, for which lakhs of rupees
have been given by the Centiral Gov-
ernment for disbursement, function
and communist party men are inject-
ed mnto the committees All these
things have taken place Regarding
the other allegation it was stated that
it was found on venfication that the
committee meeting held on 22nd Sep-
tember, 1958 had the requisite quorum
So. on these two charges the com-
muttee was superseded and the learned
High Court Judges has quashed the
order on a wnt that has been filed m
the High Court

Regarding how the whole admunis-
trative machinery has been demoralis-
ed and how the Cornmums; Ptrts;
played hell with the police force
need not refer in detail and take
much time of the House because
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{Bhr: A. M. Thomas]
several other hon. Members would be
giving specific instances.

Much has been sad about the
Education Act and the land reforms
Bill—they have been responsible for
the agitation and so on With regard
to the Education Act, the agtation
would not have assumed such. propor-
tion had it not been for the fact thdt
the people were also convinced that
the taking over of the entire private
schools was for the greater control
for such purposes as indoctrinating the
school children etc A committee was
appointed to go into this question and
the substance of the report of that
comtfittee, according to the Xerala
Government, was also published And
1t was said in that press-note that the
committee has found that there has
not been any concerled attempt 1n
mdoctrinating students or something
like that Soon after the publication
of the press-note came a statement
fromm the President of the Text-book
Enquiry Committee that justice has
not been done to them by the 1ssue of
the press-note The entire facts
discolsed by the Text-book Enquirv
Committee in their report have not
been placed before the public
Reports have also appeared n
the newspapers from Trivandrum
with regard to the contents of that
report Some of the things which have
been stated n that report are verv
very revealing Although the Com
mittee has stated that it has not found
any concerted attempt for indoctrina-
tion, it will be worthwhile reading
between the lines They have stated

‘“We consider that biographical
sketches can be considered rele-
vant 1n Socwial Studies in  text
books only in so far as they throw
light on the cultural, economc or
historical developments relating to
the umts of study assigned for the
class It 1s surprising that in the
chapter on ‘World Famous Per-
sons’ introduced into the book
which deals mamly with India
Mahatma Gandhi's life does not
find a place”

AUQUST 19, 1900
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Some hon, Members: Shame, shame.

Shri A. M. Thomas: Then, again it
says.

“There 15 a detailed deacription
of the progress of China in Chap-
ter 14, but the description of the
progress achieved by India in
Chapter 15 1s very sketchy and
does not do proper justice to her
achievements after Independence.
Though an adequate account of
the achievements of Independent
India 1s given in Book 4, the treat-
ment of India in Chapter 15 in
Book 6 immedistely following the
account of China m Chapter 14 in
greater detail, would give & wrong
impression of ‘India under the
lepdership of Nehru® It is also
se¢n that the treatment of China
and Russia 1n Book @ 158 more aor
less a repetition of what has been
said in the books for the lower
stgndards We would also add
that when describing the great
achievements of Russia and China,
a discussion of the methods used
in achieving them and their effects
in other than the purely material
sphere, 15 necessary for helping
the pupils to get a complete
pcture

Then, after that it i» said

“Therc are certawn lessons and
passages 1n the Social study text-
books and Malayalam text-books
which may tend to create in the
pupils 1mpressions favourable to
Communist 1deas™

Examples of these have been
given m tls report Then, 1t has
also been said that chapters 18, 14 and
15 1n Book 6 taken by themselves do
not give a fair and correct picture of
the achievements of India after the
attatnment of independence This is
a serious error which does give the
impression of belittling the achieve-
ments of India in comperison with
China 8o, this is the nature of the
text-books that are being used
in Kerala now



seport also. I may just mention for
the benefit of this House that the
Communist Party having come in

pendent members were made Minis-
may inform, for the benefit of
is Hon. House, that if at that time
Kerala Pradesh Congress, the
.P. and the Muslim League were
red to form the Ministry, two
or three independents would have
joined them and it would have been
possible for them to form the Govern-
ment. I do not want to mention the
name of one independent who became
Minister and who was prepared to
join the Congress and other parties
with the condition that he should be
made & Minister. But we were not
anxious as the hon. Home Minister.
when he moved the Motion, said to be
in power. That will evidently be
borne out by that fact.

3R6E]

It is clear that some of these inde-
pendents who have been successful
have come with the support of the
PSP. and the Muslim League. Shn
V. R. Krishna Iyer, the Law Minister,
fought as an independent and came
with the support of the P.S.P. and the
Muslim League. He had his indepen-
dent election manifesto too. His home
constituency is Tellicherry. The Tell-
cherry Municipal Council, which con-
sists of Muslim League members,
P.S.P. and others but the Muslim
League was in power, passed a reso-
lution to the effect that “Now that
you had no mandate to join the
Communist Ministry you should resign.
These acts cannot be tolerated. You
‘will have to resign.” They also sent
a telegram to the Law Minister, Shri
Krishna Iyer. To that Shri Krishna
Iyer sent a reply. This is just to show
that he came there with the support
of the PSP. and the Muslim League
and the he betrayed the trust reposed
in him. He zald in this letter—

SRAVANA 28, 1881 (SAKA)
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“Thank you for your telegram.
I am deeply sorry to dusagree
with the sentiments and cannot
therefore accede to the request.”

1e., the request of resignation.

“The authentic leaders of the
Muslim League with whom 1 have
had occasion to discuss off and on
the developments in Kerala do
not, I presume, share the feeling
that I have betrayed the Muslim
masses. Your telegram—pardon
me for saying so-—does not repre-
sent the feeling of the Muslim
masses or the Muslim League in
Kerala. But a few Leaguers in
the town there probably airogate
to themselves a representative
capacity of the whole Muslim
Leaguc which unfortunately they
do not possess. As regards the
PSP. I have not betrayed them
because I have stood by a prog-
ramme which I placed before the
clectorate and knowing which the
party agreed to back me; perhaps
the P.S.P. leadership has betrayed
the people of Kerala. It is for the
next election to prove this. As
for the Municipal Council itself. "

So, his case was that the authentic
representatives of the Muslim League
had not asked him to resign. Two
days after the Muslim League passed
a resolution asking Shri Krishna Iyer
to resign from the Kerala Govern-
ment. What is the wvalue of this
tetter in which he has stated that only
two or three persans of the Muslim
League have asked and the Muslim
League organisation has npot asked
him to resign?®

Now, there has been a shift. In
these circumstances when it was defi-
nitely known that there was a shift
in the public opinion and when it was
found that two independent Ministers
are there in the Cabinet. namely,
Shri Krishna Iyer and Dr. A. R.
Menon, who came there with the
support of the Muslim League and the
PSP. and when the PSP. and
Muslim League asked them to resign



immortal In 1947-48 he was a bour-
geois, he was an impernahistic agent
whose Government they wanted to
overthrow by violence Was he then
mortal or immortal? I ask them So,
when times suit them they will say
whether he will be mortal or
immortal

Shrn Dange said (Interruption)
about the Congress President that she
was only a child in pohties T just
want to inform the hon House that
it was the pnide of Indian woman-
hood that she was put in charge of
the Congress adminstration in the
country and she had to look after the
welfare of 40 crores of people I
must say that she had done magni-
ficently well Shr:1 Dange said that
wisdom may be either acquired or
inhenited But I may say for the
irformation of Shri Dange that, whe-
ther 1t was acqured or mnherited, 1t
was acquired or inherited m the
country snd was not as a result of
wisdom obtained from anywhere else

Shri Tyagi: Not imported

Shri Raghunath Singh: Not import-
ed from Soviet Russa

Shri A, M. Thomas: I do not want!
to take more time of the House You

Mr. Speaker: Shri Nayar wants te
offer a personal explanation

Shri V P, Nayar: Shri Thomas was
pleased to refer to me when he was
speaking and told the House that I
will corroborate a statement which he
said Shr1 N C Chatterjee made Shri
Thomas will agree that my memory
1s certainly keener than his If I take
the House into confidence, nothing of
the kind was said by Shr1 Chatterjee,
who, along with us, knew that in
Andhra, for example, after the forma-
tion of the Andhra State there were
two IGs Shrm Nambiar and Shr Shiv
Kumar Lal A person like me knew
that and of all persons to say that
Shnn N C Chatterjee d:d not know
that 1s the most fantastic lie that I
can think of

Mr Speakerr Hon Member need
not have used the expression he and
SO on

Shrimati Sucheta Kripalanl (New
Delhi) Mr Speaker, Sir, after the
long speech of Shr1 Thomas I do not
think that there 1s much for me to say
However, I shall try to touch upon a
few pomnts Intervention by the
President or suspension of the State
Government has not been done for
the first time m India It has occur-
red before But this ume for some
reason or other the eriticism 15 more
severe

The cry 1s raised that democracy
at stake This ery iz raised for
reason that in the Kerala legisistuve,

P
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the Communist Party still enjoyed a
majority of two. It is normally an

accepied convention in a democracy
that the loss of majority is gauged by

5’

Communist Ministry did not like

1 ghall go into it. Do
not bother. Therefore the Communist

with the spirit of democracy. But
that was not done instead this cry is

being raised that this act is undemo-
cratie.

The real question before us is: Was
this support of the majority of people
withdrawn and, if so, why was this
support withdrawn? Did this Gov-
emment function in a manner which
subverted the Constitution of India?
These are the major questions before
us.

When the Communist Government
came to power 28 months back, they
formed the Ministry with the help of
five independents—but they had the
support and the goodwill af people
outside the Party. Shri Namboodiri-
pad in his own statement said, “T have
received innumerable wires of good.
will” ete. 8o, we do accept that they
had the goodwill of the people. It is
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said that the people were sick of the
Congress and the P.S.P. and 50 they
turned to weicome the Commaunists
All right, very good. We accept that
the people welcomed the Communists
and that there was plenty of goodwill
for the Communist Ministry when it
came to power.

Then it has been said that
Central Government hatched a cons-
piracy. From the start they were try-
ing to pull the Ministry down. I would
like to say that the Central Govérn
ment gave them all goodwill end
operation. Rajen Babu visited Kerala
and gave his  |blessings. Pandit
Jawaharlal Nehru and Pandit Pant
gave their blessings and continuously
gave their co-operation and support
throughout. In the report of the
Governor he has mentioned how they
i.e. Central Government were trying
to accommodate the views of the State
in spite of the fact that there was
genuine difference of opinion as they
represented different political parties.
In spite of that they were tried to
give all support. TFinancially, the
Kerala State has been treated at par
with the other States. When the
Communists came to power they said
in their manifesto that Rs. 87 crores
are not enough for the Second Five
Year Plan and that Rs. 200 crores
must be given. But what do we find
today? We find that even the Rs, 87
crores they have not been able to
spend in three vears and they have
spent only Rs. 40 crores. They won't
be able to spend the whole amount in
another iwo years.

v

8

Shri Nagl Reddy: We have spent
better than the others.

Shrimati Sucheta Kripalani: They
wanted Rs, 200 crores and said that
Rs. 87 crores were not enough. Had
they spent Rs. 87 crores, some more
money might have been given to them.
But they have not been able to spend
even half of it. So you cannot say
that the Central Government was not
co-operating with them or was not
fair to them.
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[Shrimati Sucheta Kripalani]

¥or all the Members of this Parlia-
ment do we need a greater demonstra-
tion of co-operation and goodwill for
the Kerala Government than what we
said durning the time when the resolu-
tion of Dr K B. Menon was brought
before the House? When Dr. K. B
Menon placed his resolution before the
House 1 can say for a fact that the
entire House barring the Communists
was with the resolution All of us
wanted that a thorough discussion of
the affairs of Kerala should take place
on the floor of the House Why? Be-
cause for months together we were
hearing all kinds of reports and we
were getting information how cwvil
Liberties were being suppressed, how
the police was not giving protection
to or how citizens were being given
discriminatory treatment. Therefore
we were keen that matters should be
thrashed out here

But who prevented the debate’ Who
stopped the House from getting full
mformation about Kerala® Not the
Communists All thelr shoutings could
not have prevented it But Pandit
Jawaharlal Nehru and Pandit Govind
Ballabh Pant prevented it

Shri Tyagl: That was their mustake

Shrimati Sucheta Kripalani: [ think
that was therr mistake But if they
did 1t, in whose favour did they do
it* They gave a long lease of hfr
to the Communists

Shri Tvyagi: That was the blunder

Shrimati Sucheta Kripalani: They
soft-pedalled and they showed then
sofiness to the commumst Govern-
ment So our friends cannot say that
the Central Government was hatching
a conspiracy This happened eleven
months before

Bhri Nagi Reddy: Better discuss
Bengal alzo

Shrimati Sucheta Kripalani: We will
dincuss it fully

AUGUST 19, 1980

Shrimati Suchety Kripalani: Sir, !
have no desire to cross swords with
them 1 am merely stating facts, and
if my facts are untrue the whele
House 13 there to judge. I know what
I am saying, that in this House when
Dr K B. Menon's resolution came, the
entire House was in favour of discus-
sing the resolution, and Pandit Jawa-
harlal Nehru prevented us from having
a discussion

Shrimati Renu Chakravarilty
(Basirhat) Why didn't you have 1t?
Because other States would have alewo
come 1n and you didn't want it

Shrimati Sucheta Kripalanl: Be-
cause they wanted to soft-pedal

Shri Raghunath Singh: Because of a
soft corner for the Communusts

Shrimatli Sucheta Kripalani And
they wanted to help the Kerala Minis-
try You say that they wanted to
hatch a conspiracy But really they
wanted to help Anyway let us see
what happened Our contention
that this Government which 1s being
charged with conspiracy was, on the
other hand, showing too much softnes«
towards the Kerala Government :n
not allowing the discussion

Then what do we see” With all this
goodwill from the top, from the bot-
tom, from the people, from people who
do not belong to the communist faith

in fact we were looking forward
to see¢ how beautifully they carred on
the government. after twenty-
eight months what do we see? We see
that all the political parties, barring
the Communists, have turned against
them Almost all the newspapers of
Kerala, barring the few papers sup-
porting the Government, have turned
against them ANl communities,
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Christians, Muslims, Hindus bave
turned against them. All the muni-

which are elected bodies,
passed resclutions asking them to go.
A large number of Panchayats—(Some
Hon. Members: No, no)—not the
majority, hut a large number of pan-
chayats, which are also elected bodies,
passed resolutions asking them to
go. All the Bar associations have
passed resolutions asking them to go.
The members of the Bar assoclation
do not necessarily belong to political
parties, Plenty of lawyers are there,
just citizens who are conscious of civil
liberties, who want to protect the
rights of the individual. They passed
resolutions.

In the special field of the commu-
nusts, labour, what picture do we see?
Barring the few communist trade
umions, all the trade unions have
opposed them and all the trade unions
pearticipated in the movement. I am
coming to another favourite fleld of
theirs—the students. They consider
that the students, the yowng people
being progressive and leftists are
pecessarily with them. Out of forty-
three students’ unions, barring only
ane union—and that also was partially
with the Communists—all the students
unanimously demanded them to go.
The two students struggle in Kerala
had show them how the Communists
were going to treat the students at the
time of crisis.

When 1 visited Kerala, in my short
visit 1 tried to go to as many towns
as possible. I went to Trivandrum,
Ernakulam, Kottayam, Trichur, Quilon,
Calicut, and other towns. [ passed

the rural areas. And what
@d 1 see? 1 have myself! been in
movements. I know what a move-
ment is like. I can tell you that rarely
ever during the British days had I seen
a movement of this nature.

Shri Nagi Reddy: Catholic church
and the ringing of bellsl

Shrimati Swchota Kripalami: Thou-
sands of people were pouring into
the streets protesting against the Gov-
ernment, The day I went to Kot-
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tayam, one thouspand women had court-
ed arrest. I may tell you that, cur
assessment of the women of Kerala
has been that though the women of
Kerala are educated and advanced,
they do not come to the political scene.
What had forced these women to
leave their homes and come and court
arrest? (Interruption). No Sir, there
were Brahmans of the highest order,
from Namboodri families, Brahmans,
Harijans, Christians, Muslims, women
of all communities were there who
agitated against this Government. On
the day I went to Kottayam the
women had been drenched with_ a
hose pipe, and they had stood the
drenching for hours. They went to
jail. They came in pouring rain and
stood for two hours with enthusiasm,
to listen to our speeches.

Shrimati Rena Chakravartty: You
did not see the movement in Bengal
and that 13 why you speak like that.

Shrimati Sucheta Eripalani: What
did I see in Trivandrum. One batch
of women had just been released from
prison. They met me smiling, full of
enthusiasm and said, “Mrs. Kripalan,
we are here just for a few days, we
are again going back”. One day be-
fore I reached Trivandrum most brutal
lathi charges on women had taken
place. (Some Hon. Members: Shame).
It was strongly condemned by all the
people.

Shri Tangamanli (Madurai): In
Punjab women were killed.

Shrimati Sucheta Kripalami: All the
political parties had joined together,
the Muslim League, the P.B.P, the
Congress, the R8P, parties among
whom not much love was lost?, There
was something which united all these

jes. All the communities which
bad been fighting with each  other,
they joined together; people who lhive
a normal life who have nothing to do
with politics they all came out. How
did this happen? Something had hap-
pened to goad the people into one
consolidated whole to protest against
this Government.
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Our friend Shr1 Dange gave a very
interesting explanation. He said that
the people of the opposition parties
hated Communismn and dishked the
idea of communism being installed by
the method of democracy. Then he
said, “Why did they dislike the com-
munist administration? Because ad-
ministration was very progressive
All others are backward, reactionary,
the rest of India is backward and reac-
tionary; so they all combined against
the progressive government!" After
thumping the table he said that com-
munist power, whenever it comes, will
come and work for the benefit only
of the workers and the peasants If
they were working for the workers
and peasants and giving them benefit,
I do not see why the people should
have turned against them? On the
one side Shri Dange said that they
weére a very progressive party and
therefore the bourgeoise Congress had
turned against them In the same
breath he said that the Communist
party was only following the Congress
pollicy. So I do not know whether
they were following a progressive
policy or a reactionary policy! He
said in short that the disgruntied
political parties, communalists, reac-
tionaries, vested interests, all joined
together to work against this very pro-
grassive political party, because the
rest of the people were too far behind
and therefore could not appreciate the
progressive administration of the
Comuntnist Ministry.

sands representing the vested interests!

Bhrimati Renu Chakravartty: You
do not know the Catholic backing

Shrimati Bucheta Kripalani: I would
like to know if one lakh and forty
thousand who courted arrest repre-
sented vested interests® 1 would have
been very happy. 1 would then think
that If the number did represent
vested interest there was no economic
problem in Kerala. The second charge
1s of communalism Yes, certainly
there are communal groups in Kerala
But did they function in a communal
way? Whether the movement was
communal: that is the point we are
discussing What was the object of
the movement” The object of the
movement was the protection of demo-
cracy, the object was the protection
of individual rights, and civil liberties
They were not fighting for Muslim
interests or Nair interests They were
fighting to safeguard democracy in
Kerala, They were fighting for that
and all the communities were working
together I did not hear once any
communal slogans raised during the
movement. Yes, they may be called
communal because Indians do believe
in religion, unlike the communists, We
are either Hindus or Muslims or Chris-
tians To that extent, it was a com-
munal organisation because all belong
to some religion or other,

T would like to ask a question. If
their administration was progressive
or good or beneficial for the poor, who
are in large numbers—how is it that



ship of that movement did not belong
to any political party. If any political
party comes and says, we take credit
for the leadership, 1 would say, they
are wrong. The leadership of the
movement belonged to the people It
was & genuine peoples movement The
political parties had to come and join
this tremendous movement. So they
were there

Shrimati Renu Chakravartty: What
about the barricades made by the
police?

Shrimati Sucheta Kripalani: I have
seen with my own eyes the police
manufacturing the barricades It is
God's truth (Interruptions)

Mr. Deputy-Speaker: Order, order

Shkrimatl Sucheta Kripalani: I wi<h
you had not raised it. It is lying pro-
paganda of the communists With my
own eyes I saw the barricades. I say,
I saw the barricades manufactured by
the police. (Interruption by Shrimati
Renu Chakravartty).

Mr, Deputy-Speaker: Order, order
BSometimes there is confusion if there
are two simultaneous volces and both
the Lady Members wish to be record-
ed Let one Lady Member have the
privilege at one time.

Shrimatl Suchets Kripalasi: I was
- ot deliberately referring to it because
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that was a sore point with  them.
But, if the hon. Lady Member wants
it, I shall certainly refer to it. We
were proceeding to Kottayam, Some-
where near Changanur, our car was
stopped. We were four people. Not
I alone My eyes may have been
blind. But four people saw it. Right
across the road there was a police
van with two policemen with guns on
either side. We were surprised as to
why we were stopped. Shm E. M. S,
in his statement has said, “she was
asked to go cautiously, she was not
stopped”. But, “she was stopped”.
Our car was not allowed to proceed
There was the police van, and two
police men were standing on either
side. We were rather surprised. We
got down to enguire. We thought
there was some lathi charge or firing
on the other side which they did not
want us to see Somebody told themr
that thus 1s Mrs Kripalani On that
one policeman said, “I will go and ask
the ASP" That is how I came to
know that the A SP. was also present
there As we stood there, there was
no iron curtain so we could see
what was going on Some 100 yards
from that place, we saw 7 or 8 people
bending and doing something. Big
stones were lymng across the road. We
thought perhaps they were removing
the barncade To my utter surprise,
we saw them picking out stones from
the gutter and placing them there
Suppose I was blind and I did not see
the stones properly But soon they
picked up a tree, a log and put it
there which could not be rmustaken
Then. a man standing there took &
photograph and then they quickly dis-
per<ed On the other side of the bar-
ricade also, stmilarly, just as on this
side, there was the police car stand-
ing. That means, traffic was closed
from either side and the beautiful
barricade was being manufactured so
that photographs could be sent abroad
to people for propagandas purposes.
Firing had taken place in the town
on the previous day. The shops were
closed. We thought there was hartal.
Very few people were seen on the
streets. As soon as the police dis-
appeared, some people came out and
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began to talk They said, “martial
law conditions are prevailing here”
We asked them about the barricades
They said, “you have seen for your-
self what they are doing Further on,
you will see two bridges damaged by
them. Photographs will be taken and
the blame will be put on us”

Shrimati Renu Chakravartty: The
<cotrespondent of Hindu in hs
despatch has exposed the hollowness
of your charge (Interruptions)

Shrimati Sucheta Kripalani: I am
not used to tellng lies lLke you
people

Shri P 8 Daunlta (Jhajyar) Why
did you not go to Punjab on the
Betterment Agitation Day*

Mr. Deputy-Speaker: Order, ordei
If the hon Lady Member continues
to address the Chair, perhaps, there
would be less trouble I woidlld re-
quest hon Members on my left also
that she may be allowed to proceed
“That 18 not the way to conduct pro-
<eedings in the House of Parliament

Shrimati Sucheta Kripalani: 1
deliberately avoided this subject be-
<ause the Communist party had told
& deliberate untruth about this I did
not want to irntate them They them-
selves challenged That 1s why I was
<onstrained to give a description of
the nefarious activities of the Com-
mumst Government m which they
indulged m order to create evidence
against the people so that they could
shoot the people and resort to severe
repressive measures

What was the reason of their un-
popularity” The Communist party
had come to power under our Con-
stitution They had sworn allegiance
40 our Constitution They had
sworn to conduct the Government ac-
cording to our Constitution. Asg has
been pointed out very ably by Shn
A. M Thomas according to our Con-
stitution, all people are equal in the
wmyes of Iaw All have equal rights of
protection; all people have the right

AUGUST 1%, 1980

the Chapter on Fundaments] Righis.
As soon as the Communist Govern-
ment came into

“For the communists believe
that their party represonts the
interests of the toiling workers,
who constitute the only class worth
preserving  They believe that
Communism cannot be established
without the removal of all classes
(except the proletariat) and that
this can be done only by the Com-
munist Party which 1s, by defini-
tion, the workers’ party It, there-
fore, becomes the bounden duty
of the Communist Party to fight
for the party's enthronement in
power, for victory of the party is
considered synonymous with the
victory of the workers' cause.
Whether, the Communist Party
really fights for the workers’ cause
or not 1s another matter What is
important 15 that its members
firmly believe that 1t does so.
Thus, if the Communist Party
represents the workers and the
aim 15 to brng sbout a classless
society, the interests and aims of
the State are the interests and
aims of the Communist Party. The
Party thus becomes equal to the
State "

This 15 what he says Thiy is thefr
theory and believing in this theory .

Skt Sadban Gupta: Who s the
pohtical student?

Shrimati Sucheta Kripalani: I will
present you a copy of the book.

f%vi Sadkan Gupla: Nams.



3095 Resolution re:  SRAVANA 2§, 1062 (8AKA)

Shri Sadhan Gupta: Why should you
consciously suppress the name?

Shrimat! Sucheta Kripalanl: There
need for that This 13 by the
Diwan Chend Information Centre You
do mot think that all wisdom is con
fined only to the communists Verv
little of 1t, I admit, is also outside

What actually happened 15 this

another state was built, A state with
in state was created Behind our
Swmte, an extra-constitutional State
came to be created, run by party men
What were their sources of finance, 1
need not elaborate Shr1 A M Thomas
has just said about 1t Indirectly
finances came from the Government
for working this extra-constitutional
Government The new police policy
neutralised the adminustration Branch
secretaries of the Communist party
in all locahities started dominating
over the adminstration and started
giving orders to Government servants
So this state of affairs came mmto being

What are the charges that they have
levelled against them” They are old
charges and I nied not go into them
No I Unjustified and partisan jail
deliveries and withdrawal of cases
Our friends said, this has been done
by the Congress What 15 the effect”
What has happened here? Because of
these jail deliveries, an 1mpression
was created among the people, among
the communists themselves that they
were above the law and nobody could
touch them If I may be permitted
to refer to the Governor's report, this
s what he says"

“This act was not only a poli-
tical irritant to other parties; but
Wt also created s legitimate feel-
ling among non-Communists that
the Government was really putting
a prem'um on violence as long as
it related to members of their own
party or their sympathisers™
173 LED--4.
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He further goes on to say

“It did not take a long ume for
the politically conscious and cri-
tical people of Kerala to undergo
a process of dimllusionment which
ultimately led to the present
crisis ™

This 15 the result
harm 1n amnesty

Mr Deputy-Speaker: The hoa,
Member should try to conclude now.
Bhrimati Sucheta Kripalani: You
may kindly give me a few more

minutes because ] have got much o
say

There s ne

1 am cutting short my speech  The
thues 8s 10 how they have interfered
with the administration, how they have
interfered with the judiciary ete
have already been quoted by Shm
A M Thomas Information regard-
ing thiy 1s published already 1 would
particularly refer you to the memo-
randum of the lawyers, which has
been snbmtted to the President,
whrch 15 also a printed docutnent At
page 12 of that memorandum, you
will find references to cases where
judges because they did not toc the
line were transferred or were demot-
ed Then cases are cted where
members of the Community party
have nterfered with cases which
were pending before the rourts These
cases are quoted with numbers efe,
and other detailed references are
given 1n that memorandum  This is
a matter which can be checked

What was the consequence? Vir.
tually, two classes of citizens came to
be created within the State, one cun-
sisting of citizens who were .bove the
law, and another to whom the protec-
tion of law was denied, ibout which
also, instances have already been
given by 8hri A M Thomas 1T do
not want to take much of youm: time,
but I shall give just one or two inst-
ances which are within my personal
experience

I was passing through Alwaye, on
the 27th of las» month—1I think .t was
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the 27th or perhaps the 28th. Mr.
Bawa, an MLA, who is an eye-sore
to the communists, because he was
instrumental in exposing the Andhra
rice deal case in the Assembly, was
sitting in a shop within municipal
limits, opposite a big college He was
httacked by people with lethal nstru.
ments; he somehow or other managed
to go into the shop and close the door.
For two and a half hours, these
people were banging at the door. His
friends from the neighbouring louses
telephoned to the police, bul no police
eame. This shop was within the
municipal area. It was not a forest
where such thungs could happen.
Ultimately, a large number of his
friends came there and toock him

away.

Shri Narayamankutty Menon: This
is a place where there is no ielephone
connection,

Shrimati Sucheta Kripalani: It 15
absolutely nonsense; it was not in the
shop, but in the city outside.

Shri Tyagl: They wanted hum to
iske the risk and go out of the shop
to telephone.

Shrimati Sucheta Kripalani: He did
not, but his friends did.

Two furlongs from this place, the
house of one Mr. Andrew, a4 Congress
worker, was attacked by about twenty
people. All this happened m broad
daylight at three o'clock. His house
was attacked by twenty workers. 1
passed through that town the next
day. 1 was shown the shop, and I
was taken to that house. The gate to
this house was broken; the glass-
panes were all broken. The door nnd
windows had been shattcred with
stones, a1l that was lying there Ris
only son, a small motherless child,
was inside cowering in terror Later
é?ﬂ his friends came and reseued the

d.

Deputy Minister of Labour
AMd AM): Shame!
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Shrimati Sucheta Kripaizni:
things happened in broad day-!
within municipal lmits. No
protection came. These were some
the things which I saw with my
eyes,

I do not want to take up much
your time. But here is 2 smull bub-
lication which gives you in{ormatioh
about the fifty days' movemoent. My
bon. friends opposite are saying that
we were violent, that everybody else
was violent but they were nome
violent. I would only like to refer t0
one or two cased.

The following incident happened on
the 20th of June.

° “Probhakaran Nair (Chandram)
a Youth Congress Worker in
Chengannur was standing 'n front
of his house and watching &8 Com.
munist Jatha of women, mostly
Pulayas A Commumnst who was
leading the jatha stabbed him.
He f2ll into the gutter The
women 1n the jatha began to
throw stones at him Though he
was rushed to the hospital he died
there,

£

1

A Congressman who was re-
turrung 1in the night from a meet-
ing at Ankamah was stabbed to
death "

1 can give you any number of ins-
tances like this.

Then, I mught narrate to you the
incident which took place, I -hink, at
Kallada near Quilon, where some
workers were returning lome from a

jumped into the water; one of them
was almost drowning who tried to
swim back to the shore but when he
came near the shore, he wsas stoned.
He died later on, his body was
downstream. 1 emn give you -
merable instances of this kind.
yet, they are talking of viclenwsk Va
the part of others. I would only sy
“r



speak about it. I have Jot perscnal
information in this regard. In
Trichur I got personal information as
to how these toddy tappers co-opera-
tives function. They have ther
choppers; they are lethal .nstruments.
Bome of these organisations or co-
operatives have got their own jeeps.
In these )eeps they go about mov.ng
from place to place terrorising pouple.
I reached Trichur in the middle of
night at about 12 or so, When I
reached Trichur, a lot of people were
waiting to meet me. Amoag them
were some people from a neghbour-
ing village. They said they were
picketing, but the toddy tappers came
with their choppers and threatened
them so they had to fly to Trichur for
safety. Early in the morning, another
lot of people came and gave me a
similar report If I may ke per-
mitted, I may just resd out to you one
or two senlences from the summary
of the Governor's repert, about the
way these co.operatives are formed
and how they are functioning

“These tappers’ sociehes are
organisstions consisting cof t.ddy
tappers who possess the tapping
instruments  invariably They
seem to be an aggressive lot and
they were prominently employed
duning the students' agitation by
the party to combat therr picket-
ing activities. Some of the mrh-
tant members of the organsation
are released prisoners convicted
for violent cnmes. Besides ths,
it appears that these souieties
have liberally contributed to the
party fund, one at Trichwr alone
contributing Ra. 25,000.".

Mr. Deputiy-Speaker: Now, the hon.
Member should try to conclude

Shrimati Sucheta Kripalani: I am
just concluding I shall say just ope
or two words and finish, because 1t is
rather important Shri S. A Dange
justified the partial behavijur on the
part of the police, while explmning
the new police policy, by cla.ming that
the Communst Party 1s for the wel-
fare of the people, that all others who
do not come within the ranks of the
workers are exploiters, and that the
police will always work only for the
protection of the workers as sgainst
the exploiter We do not agree with
this theory of the rights of citizens.
However, we accept what he has said,
but does he stand by his own declar-
ed principles® What 1s the vosition?
Unfortunately, my opmion is that
their police stand by only their own
workers, when 1t comes to workers of
other umons, they do not go to their
help, they shot them; they lathi-charge
them and they do resort to evciy kind
of repression There is a bitier com-
plaint, about diseriminaticn ewven
among the labour ranks The INTUC
has given me papers to substantate
such cases of discrimination I am
sure the PSP and the RSP spakes-
men, when they speak, will bring be-
fore you information as . how the
police have behaved n a discrimina-
tory manner against their Unions. I
shall just refer to one or two instane-
es First, there 1s the case of the
Adur rubber plantations. There were
two co.operatives there, oue under
the AITUC and another under the
INTUC. There were 300 acres of land
10 be given on contract The officer
there decided that both the ci-opera-
tives should get the land equally, that
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operative got 250 acres and the INTUC
co-operative got 50 acres. This is the
equality shown towards workers, not
exploiters, not the bourgeoisie, but
the workers.

Shri T. B. Vittal Rae: Whit was the
membership of each union? (Inter-
ruptions).

Shrimati Sucheta Kripalani; Here is
a small pamphlet which contains the
reply given by the INTUC president
to Shri 8. A. Dange. Shrni S A. Dange
had charged the INTUC of no: keep-
ing to the code of conduct arrived at
by the Labour Conference at Nain:
Tal This war the renlv guin v the
president, Mr. Nar This is an old
document. .

An Hon. Member: He lost the elec-
tion

Shrimati Suchets Kripalani: It may
be, he may have lost the election, but
that does not matter. That does not
make what he says untrue It is not
a recent document, but it relat:z to
the year 1958

In this letter, Mr. Nair challenge.
Bhri 8. A. Dange and says:

“Mushroom unions owing allegi-
ance to the AITUC have been set
up in almost all Industnal con-
cerns and centres as agamst *he
existing orgamsations enjoying
overwhelming support These
unions are propped up aad en-
couraged with the active support
of the Police and the Labour De-
partment. Pressure 1s broupht to
bear upon the employers to extend
support to them,

The employers eare prevailed
upon to ignore the demands put
up and the letters addressed to
them by our umona. The officials
of the Labour Department play a
wery active part in givigg the
necessary advice to the em-
ployers. .

%ge that may accrue from such
Regotiation or settlement on the
C union exclusively.”

Then, Shri 8. A. Dange had sa'd that
never use the police forpe against
labourers. This is what the

president says. After refer
Zo some demonstrations, ririkes
m'hellyl:

“It is here that the Police come
Ify with orders to arrest, man-
hyndle, lathicharge and even to
Oben fire, it 1t came to that
Proceedings are started against
the workers on concocted charges
244 the police are ably nelped by
the Communist Party and fts
lcal followers.”

“Under the curious system of
chminal proceedings now prevail-
Mig'in the State, it 13 the victims
Who are proceeded against”.

TRy has been told to me again ard
8835 by more than one person

“More sorrowful has been the
l9¢ of trade union workers under
the INTUC A number of them

been murdered in cold
hacked to pieces in broad
dgylight. Many have been sur.
Thunded and attacked by armed
€ings and saved from death only
by the timely arrival of outsidets”

Like thet he goes on  And be says:
you like, I will substantiste each
every case with date, time snd
Difhe of the person’.

4 pry
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r of labour is beli-
facts. They only follow a
ving protection to their
, not to other labour.

Deputy-Speaker: The hon
Member's time is up

i
1

;3
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Skrimatl Sucheta Kripalani: I am
constrained to stop But 1 think 1
have given you enough cvidence tc
show that the Constitution was sub-
verted. The Communist Minstry
were not ruling according to our

should say that the President ~nd the
Central Government showed too much
patience. They allowed them too
much time Sometimes what happens
is that if you give too much tune, if

you give too long a rope thc rope
knows where to sit

Mr Deputy-Speaker: Shri Frank
Anthony

Eaja Mahendrs Pratap

Mr, Deputy-Speaker: I have ai-
ready called Shri Frank Anthon;

rose—

Shri Prank Anthoay (Nominated-
Anglo.Indian): Mr  Deputy-Speaker,
at the outset, I wall deal very briefly
with the legal position I hope that
I won't have to put up with this
running commentary, either in over-
tones or m undertones (Interrup-
tions)

Shri V. P Nayar: I do not think
you deserve that at all

Shrl Punseess (Ambalspuzha) Why
should he have begun with a warn-
mg to us?

Mr. Deputy-Speaker: Every Mem-
ber gots his turn. He s entitled to a
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patient hearing. So far 1 nave found
that that has been denied to the Mem-
ber who has been given an oppor-
tunity. Is that falr? Shouid I stop
the proceedings® Should we git
down here or should we withdraw?
Whenever an opportunity conies to g
Member, he shall have h:s aay, then

certainly he can say whatever he
likes

Shri V P Nayar: May 1 submat
that Shr1 Frank Anthony need have
no fear because he does not ;~serve
our interruptions?

Mr. Deputy-Speaker What bas
happened to the hon Member who
preceded him?

Raja Mahendra Pratap: On a pant
of order Why rouse passions? Bet-
ter talk peace See why they 4ght
In their heads, something has entered
wrong (laughter)

Shri Frank Antkony: There has been
a8 suggestion—and of course, :t has
becn avidly endorsed by the Cam-
munists—that because the Communst
Party admittedly had a stable majon-
ty, though an extremely tenuous one,
therefore, article 356 of ‘he Constitu-
tion could not be invoked May 1 say
at the outset that in my very humbie
opinion, this 1s not only a narrow
view but a completely untenable view®
Perhaps people whp thought along
these lines—some Congressmen too
seem to have thought along these
lines or suggested that they thought
along these hnes—have fallen 1nto
this fallacy because the vnly pece-
dent we have had so far 1n respect
of article 356 is that 1t has bwn in-
voked where there has been no s'sble
Ministry But I submat with a great
deal of respect that if we look at the
plain meaning of article 356. the ex-
pression used s

“ a situation has srisen 1n
which the Government of the
State cannot be carried n i ac-
cordance with the prorvisions of
this Constitution”
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You will notice that the domunant
word that is used ia provisions. Ad-
visedly, the framers of the Constlitu-
tion used the word 1n its plural
form

1 know that precedentsare sought to
be cited. Shr1 M, R. Masam flias
referred to a precedent {1om the
Bntish Parhament. But I am not
prepared to look at precedents outside
this country, for the very sumple
reason that we have oyr own wntien
Constitution and we are bcund by
express terms of that Constitution
Article 356 has been put into
the Constitution because of the spe-
cial context in which we move in
India 1in the political fleld I say that
it 1s not only when there is no stable
Ministry but when, in fact, the provi-
sions, and more especially the cardi-
nal provisions, of the Constitution are
stultified or superseded, 1t becomes
not only the right but the duty of
the President to act under article 356

It 1s 1n thus larger sense of the
breakdown of the Constitulon—not
because a Ministry may not have a
stable majority but because of a
breakdown of the Constitution 1mn
that the basic provisions of the Cons-
titution have been  negated—that
article 356 has been put 1into the
Constitution Thus, I submit with res-
pect, 15 precisely what has happened
in Kerala Whether people choose
not to accept the Report of the Gov-
ernor or choose by an ipse dinit to
say that what the Governor has said
is false or nol 1s a different matter
Buf I am prepared to give, and I
think that every right-thinking per-
son mn this country will give, to the
summary of the Governor's Report
the credence that i1t deserves

What does that Report make out”
It 15 an extremely damning indjct-
ment My hon friend, Shrt A M
Thomas, and the hon. lady Member
who spoke, have related to this House
certain specific incidents By them-
selves, they are not sufficient to con-
vey the pattern It is the Governor's
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to an orgy of calculated lawiesmess
by the State Government. That is the
pattern which the Governor's Repart
has indicated

I know that there must be
My hon. friend said that the
Government did this, the U. P. Gov-
ernment are doing that and the W
Bengal Government are dbing
other But here we have a people
who committed hidebus crimes—sen-
tences were remitted, the withdrawal
of cases and, what 15 more, the des-
truction of the Constitution, of the

H

vestigation The police are com-
pletely paralysed They cannot
begin to invoke the Criminal Proce-
dure Code At its very roots, the
whole rule of law 1s destroyed The
whole upper judiciary 15 rendered
functionless How can the judiciary
begin to conuider writs when  writs
will have no basis on which to be
presented” It cannot, for the sumple
reason that all the provisions of the
law have, as T <aid been  rendered
nugatory

And there 1s this difference that we
must bear in mind Look at this pai-
tern Look at i1t in a broader way. I
say thus pattern leads to one irresms-
tible conclusion It 183 a svitematised,
if you like, 1n a perverted way, a
scientifically systematised. debauch-
ing of the whole pobitical, constitu-
tional and legal machnery

Shrimati Sucheta Kripalami: Quite
right

Shri Frank Asnthomy: That 15 what
I want my hon friends to bear in
mind Look at it in this larger con-
text What has happened in Kerals
has happened 1n no State in this
country [t can happen in no State
where the government subscribes at
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Jeast to the minima of democratic
conventions and decencies But it
was bound to happen in Kerala
because you had there a Government
whose doctrine is the very incarna-
tion of the negation of democracy
¥You had there @ Government whose
practice and precepts represented the
destruction of hostile classes  That
is what has happened in Kerala, and
it was inevitable As I sad, you had
thi; organised terror, you had this
organised corruption of the services,
you had the organised demoralisation
of the police, and you had the sys-
tematised corruption, of getting hold
of the tax-payers’ money by devious
means and putting 1t into the coffers
of the Commumst Party

Shri Dange 13 not here 1 do not
want to say anything behind his back
But he has treated us—and 1 expect-
ed it—to his usual commumst clhiches
1 hope my communist friends won't
feel unduly offended But I have read
a good deal about communist lhtera-
ture and communist precept, but I do
not know anything about communist
pructice What I have noticed 15 this
This communist jargon 1s typical, 1t v
conaitioned, it 1z regimented whether
the jargon emerges from China or
whether 1t 1s echoed by our rommun-
1sts in this country, it runs to a cer
tain form Everybody who 13 anti-
communist 15 either an mmperialist or
15 a reactionary or he 1s a cnminal
reactionary And, we saw this )argon
this sort of conditioned and regimen-
ted )argon used by our communst
friends not long ago with regard to
Tibet With almost treasonable deli-
beration, they echoed this communist
targon, these commumst stock phras
es, that 1s that Indians are imperial-
1sts that Kalimpong 15 the command-
ing centre of reactionarv intrigue So,
it was not unexpected

Shr1 Dange made this pretensious
claup that all this upsurge 1s the work
of reactionaries But I do not think
he used the words ‘criminal reaction-
aries’ It 1s the work of reactionanes
of communalists who are seeking to
undo the great good that the com-
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An Hon. Memberr Communist
party
Skri Braj Raj Bingh (Firczabad)

They were carrying out the program-
me of the Congress

Shri Frank Anthomy: And qute
frankly 1 was unable to identify any-
vne of them as bemng either a toiler
or a member of the working masses
I say this with all respect to my
friends that they know commumst
history perhaps better than I do But
the communist history has worked to
a single pattern  The Moloch of the
communist revolution has, when the
revolution has been completed, al
wdys destroyed the high priests, and
the high priests of communism every-
where have been, in the first stages,
the mtellectuals, the quasi-intellec-
tuals and the bourgeoisie And here,
todav we have the high priests of
Indian communism, the members of
the bourgemsie the petty bourgeoisie,
the quasi-intellectuals And God
forbid, if ever a commumst revolu-
tion was consummated in this coun-
try that the Moloch of the revolution
would completely hqudate Shn
Dange and his fellow bourgeoisie
friends

Shr: Dange has in the usual com-
munist wav indulged in these epi-
thits Give a dog a bad name and
you think you have destroyed t So
this upsurge has been stigmatised n
the usual commumist way as one
which has been nstugated by com-
munalists But Acharya Kripalam
nailed this typical communmist canard
to the counter He asked, what 1s the
defimtion of communahsm®? He sad
communaliam consists in one com-
mumty aggressing against another
commumty, communalism consists n
one community seeking self-aggran-
disement at the expense of the other
community or communities What we
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have seen in Kerala is that the duffer-
ent communities have got together
We bave seen the very negation uf
cemmunalism We have found, for
the first time, people, irrespective of
caste, religion, community or political
camplexion coming together to fight
the real communalism in this country,
the frankenstemn of the commumst
communalism,

Who are more communal than the
communists? They trade in commu-
nalism They trade in the hatreds of
communabism At first they sought,
and perhaps a Dkttle successfully, to
divide the Naurs from the Christians
Then the Nairs have found them out.
Now, today they seek to divide, the
Aryas, the Pulyas and the Ezhavas
from theiwr fellow Hindus. They trade
m communal hatred. The very life
and inspiretion of communism is com-
munal hatred They trade 1mn 1t
Without communahsm communism
cannot exist. There is this lesson
that Kerala has for us

May I say this too” Shri Dange
was very concerned about the work-
ers and toiers of Kerala I was a
little amused because from what we
have heard and from what we have
seen, what of the workers and toilers
who are not prepared to sccept com-
munist regimentation What hes
happened to them® (Interruptions)
They have been exposed to all the

I would ask my Congress friends
1o remember this and not to miss this
lesson of Kerala. It is a
lesson. Communist history has run
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community, religion against religion,
party against party. And that is
why they pose the seemingly innocy-
ous question, ‘Will the Congress join
handsgwith the Muslim League?! How
can you do it? Look at these com-
munalists’ And some of my Congress
friends appear to be confused. But,
on this issue, everyone irrespective of
his organisation, irrespective of the
label he bears, hag joined in fighting
a party which 15 essentially and al-
ways communal. Remember that
when the question of the next elec-
tion comes

We have seen in thus House—and I
say 1t with a great deal of respect—
the normal communist technique, on
one side the quarter truth, on the
other side the three quarters lie, the
vilification and character assassina-
tion This trme the Prime Minister
also has not escaped Look at the
quarter truth Jawaharlal Nehru is
the greatest Indman, he represents
something which all Indians look to
Angd the three quarters hie, Jawahar-
lal has betrayed himself; Jawaharial
has betrayed democracy, Jewsharlal
has, in fact, betrayed India That is
typical communist technique

Shr1 Dange has said that 1if the
Prime Minister went to Kerala and
had told the Congress and the wvther
parties to withdraw their agitation,
overnight, they would have with-
drawn this agitation With a great
deal of respect I say that these people
had reached the Iimits of their en-
durance; they had passed beyond the
limits of thewuw endurance It the

they would not have withdrawn it
{Interruptions)

Mr. Deguty-Speaker: Order, order.



following double standards—.you con-
demn direct action 1in a Congress
State; but, indirectly, you bless it or
at least you connive at it 1n Kerala
And they followed it up with the
normal techmique of bluster and
blackmail both in this House and
outside. They said: All night you
apply article 356 and we will show
you what we are going to do in
Bengal, Msharashtra and Uttar Pra-
desh. I am glad that the Govern-
ment did not submut on this occasion
to communist bluster and blackmail

Thus 13 the way some of my Con-
gress friends are confused on this
wsue. They are worried. They say.
can it not be said that we have in-
directly blessed direct actfon I say
that if you see the issue clearly, 1t
was your duty, it was your duty
directly to bless direct action 1
Kerala because the thems that 1 am
proposing s this. As against a demo-
eratic Government, with some basis
and semblance of democratic decency,
direct action to remove that Govern-
ment may be described as a rebellion
I concede that. But that 13 agaanm e
Government where it has not com-
pletely abendoned all democratic
values and decencies. But as against
an avowedly totalitarian Government,
a8 against a Government which is
avowedly committed to the destruc-
tion of the democratic values, direct
action is not only a right but 1t
becomes m moral duty .(Interrup-
tions.) Some of our people have
talked of co-existence in India of
communists and those who believe in
m Quite frankly, I cannot

analyss or sccept this  proposition.
Obmct Yes, in the interna-
tional fleld, between the democracics
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on the one hand and communists on
the other because in the international
field the compulsion of events and
the threat of total war and the threat
of total destruction may compel them
to evolve a modus vivendi. But how
do you, m a democratic pattern seek
to make the communists co-exast
writh democracy. Then, they cannot
be communists because communism,
it it is to be true to itself, iz com-
mitted to the destruction of demo-
cracy and that 15 precisely what it
does. It 15 a contradiction 1n terms
to talk of co-existence in a

single
democratic pattern m the same
country of those who stand for the

destruction of democracy and those
who subscribe to its basic values.

1 do not know whom they are
going to mislead 1n this country Un-

fortunately here we have a large
percentage of people who are per-
haps a httle credulous; they may

seek to muslead them But what i<
the history of commumism®” 1 can
understand that intellectually and
academucally We may be prepared
to discuss the principles of commun-
ism. But what i1s the hstory of
communism” Why do we assume for
one moment that the history of com-
murnism tn this country is going to be
m any way different from the history
In any other country, from their his-
tory in Russia or China It has been a
history of mock trials, a history of
murders without trials, massacre of
millions of people, m history of slave
labour camps What 15 happening in
China today? Is not China one wast
slave labour camp? What about little
Tibet®> What 15 Tibet today but a
vast concentration camp® That 13 the
history uf commumsm It is an un-
varymg and persistent history

I do not understand some of my
communist friends when they ay
that before 1947 they had their Cal-
cutta thesis but they now subscribe to
the Amritsar thesmis. Why do they”
Because they found that it did not
pay them to subscribe to the Calcutta
thesis; in Telangana it did not pay.
They were locked up and they were
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shot. So, under compulsion, the
communists have accepted the Amrit-
sar thesis But what is this thesis?
Acharya Kripalan: has spelt out 1its
real meaning—not only the first part
of the Amritar thesis—that they are
going to work within the Constitu-
tton The Amnstar thems spelt out
to s logical conclusion is just that
they are going to work within the
Constitution to destroy the Constitu-
twon That 1s the full significance of
the Amnistar thesis

There 15 again another rather in-
teresting expenence in  this House
‘We have seen persons who are avow-
edly to destroy democracy, who have
been correctly described as murder-
ers of democracy, posmmg m this
House as champions of democracy
This 1s what amazes me I know that
communism is synonymous with cymu-
cism It 1s the apogee of cynicism
that the murderers of democracy
should keep on mouthing 1n <eason
and out of season the word demo-

cracy

May I end on this note” I know
that there are differences of opimon
as to whether the Central Govern-
ment intervened too late or whether
it was over-indulgent to the com-
munmists It mught have been over-
indulgent to the communists Per-
haps the Government could have in-
tervened earlier and could Thave
satisfied themselves that the rule of
law had broken down, that the Cons-
titution had m fact been completely
destroyed But what would have
happened 1if the Ceriral Government
had taken action one ycar ago? There
would have been scenes in this House
which perhaps we have never wit-
nessed There would have been all
kinds of simulated gnashing of teeth
and you would have found--my com-
munist friends are very capable of
that—that they would have produced
cascades of crocodile tears They
would have come here You, Sir, from
the Chawr have to deal with them
They are constantly bobbing up and
down; this time they would have
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been bobbing up and down with sel-

By e
K have not even protested; there
has not been any disturbance; yet

the Government seek to invoke arti-
cle 856 I think the Government was
extremely well-advised to wait 4l
the people of Kerala not only pre-
tetfed but protested in this no uncesr-
te:in way Now, every right thinking
person can say here was & mass up-
surge, an unprecedented upsurge, as
Shrimati Kripalam put it Every
section of the people sunk their diff-
erences, whatever there were and
proclaimed to Kerala and to the
world, if T can use a farrly well
known metaphor, If necessary, in
Kerala, we will die, but we will die
standing on our feet, but we will pot
live on our knees i1n the communist-

created mire

Sir, t gives me very great pleasure
to endorse the motion made by the
hon Home Minister

Shri A. XK. Gopalan {(Kasergod)
Mr Deputy-Speaker, Sir As far as
the constitulional propriety vof ths
Proclamation 1s concerned, Shri Eaa-
wara Iyer has =poken about it and I
do not want to deal with it any more
My friend Shr1 Thomas, has spoken
on some pownts and so, Sir, you will
allow me to point out the other side
of the picture so that hoth sides of
the picture may be appreciated by
the Members of this House and the
public and thev may give a proper
Judgment He made certain points
about the release ©f prisoners, about
the text-books, co-operative societies
and other things I request you to
allow me, as far as these matters are
concerned, to place before this House
the reply of the Government That
Government 15 not represented here
and I want that the reply of the Gov-
emment to these charges which had
been given where they say that there
had been no losses at all in thege co-
operative societies and explain wha

-
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the function of these societies were,
should bs placed on the Teble of the
Houee,

Mz, Doputy.Speaker; Every hon
Maember hag got it by now.

Syl A. K. Gopalan: 1 want 1¥c be
recorded here, Sir. It is not that
everybody, has got a copy or not
Only one side of the picture had been
given and the vther side is not here. 1
am, therefore, making a request that
the relevant portions of the answer
marked may be kept here *

Mr. Deputy.Speaker: Yes, ycs

Bbri A. K Gopalan: They say that
there was no mention of Mahatma
Gandhi in the books. I shall quote a
passage from Social Studies Book IIl
—pages 73-74,

“Free India 1s the outcome of
the untiring efforts of Mahatma
Gandhy, revered and respected by
the entire humanity, and also by
the unequalled sacrifices of his
disciples Our Bapuji, the Father
of the Nation, is undoubtedly that
great saintly humanist He comes
in the great line of Buddha, Asoka
and Christ who had spread the
messages of peace and love The
world will never forget that man
of action who had only non
violence and power of his soul as
his weapons =

This fact has been suppressed and
I want to ask Shn Thomas
i § he had 1wt under-
stood that Why the Catholic
schoole refused to accept Letters frow
a Father to his Daughter by Shn
Jawaharlal Nehru, as a non-detailed
text 1s a classicol instance to show
why they did not allow this Ax far
as selection of textbooks 1s concerncd,
n 1s not the Government that selects
textbooks, there 15 a committee for
that purpose where majority of the
members are non-communists It 1s
they who prescribe textbooks for
schools. In reply to the charges
levelled aganst the Government as
far as taxt-books are concerned, I
wuh to place this memorsndum, Sir,

——— - -
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on the Table of the House, where 1
have marked the relevant portions,
20 that hon Members can find our re-
plies as far as “Gandhiji” aend other
references made about text-books are
concerned

Now,I come to the Governor's Re-
port. I do not want to go wnto it in
details» When I heard my hon friend,
Shr1 Anthony, I thought that we were
discussing Marxum, we were dis-
cussing somethung about other coun-
tries and not about the Proclamation
and the Report of the Governor, whe-
ther 1n the report it has been subs-
tantiated thet a situation has arsen
for such an action on the part of the
President, whether certain provisions
of the Constitution had been violated,
what are the provisions of the Consti-
tution that have been violated, where
actually did the Kerala Government
deviate from the provisions of the
Constitution and where actually was
the encroachment made on the Cons-
titution If the Governor's report
had mentioned all these things, we
rould have approved or disapproved
1t on the basis of that

As far as the Governor's Report 1s
concerned, I only want to pomnt out
one thing, because 1 will not have
much time at my disposal The Gov-
ernor's Report says ‘It 1g alleged
Is 1t not the responsibihty and duty
of the Governor to say whether 1t 1s
true or not”> Not m ane place but in
several places he has smad It 18
alleged that such and such a thing has
been donu” He has said  “the alle-
gation 1s that the re-constitution of
ta-operative ~ocielies was being done
with a view (o inflitrat'ng Commun-
1515 into the society”  He has given
the report on the basis of certamn alle-
gations  Sir, 1t 1s the duty of ‘he
Governor, when he 15 giving a report,
to ascertamn facts and then say “In
my opinion " He must say n
the report whether what he says 1s 8
fact or not

Aguin, Sir, there 1» something  be-
hind the Governor’s Report We ask-
ed for a copv of the Governor's Re-

*The document was not treated as laid on lheh'rablu- as ‘the Speak_er.
subsequently, did not accord the necessary permussion
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port. [t was mever presented to wus.
1t was said that it will not be pre-
sented. We _asked for a discussion on
the Proclamation immediately after
it was issued. It was said that the
discussion will only be on the 17th,
After that, Sir, the Home Minister
very cleverly comes and saya that he
will give a summary of the Report
The summary of the report is only an
essay on the allegations, the transfer
of a sub-inspector or some such
things. [t is on the basis of this sum-
mary that we are discussing today.
The material for the Proclamation is
the Report of the Governor

The Report of the Governor must
specifically point out that there is an
emergent situation, such and such
provisions of the Constitution have
been violated, he gave his opinion
and reported them to the Government
but the Government disobeyed and
did nbt take his opinion, and the Re-
port also should have mentioned when
he reported the matter to the Presi-
dent.

Did this grave situation arise only
after 12th June? Where was this
situation before? Were the Commun-
ist Party isolated from the people
only after 12th June, or were they
1olated even before that? Therefore,
i taken as the

sympathise with the Governor—there
is no situation for issue of a Procla-
mation under article 356 of the Cons-
titution

I only want to take up some polti-
cal points mentioned in the Report
What is the sum and substance of the
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had taken ‘each policy and explained
how democracy was being
that would have satisfled was.
fortunately, on the opening day
the Axsembly met in Kerala, in
opening speech the Governor
ded the policies followed by
Kerala Government. At thal time
said that these policies were good.
can understand the difference that
has come about between then and
now. What I say is, if the policy had
been bad after that, he should have
pointed it out. What is the policy
that has crushed democracy In
Kerala? What is the policy that haz
1solated the Communist Government
from the masses? If that had been
made clear, it would have been =2
lesson not only to the Communist
Government in Kerala but it would
have been a lesson to the Congress
Governments in other parts of Indis
also, so that they could have pursued
a policy where they would not be
i1solated from the masses

What are the two things that have
been mentioned in the Governor's
Report® One is, using of governmen-
tal machinery to serve the interests
of the Communist Party The most
important thing is, it is said that by
their policies and conduct they have
crushed democracy Sir, has demo-
cracy any shape or colour? What 1s
the shape and colour of democracy®
My hon friend, Shri Anthony, may
have his conception of democracy He
has already expressed that here But
there may be difference in the
essence of democracy being imple~
mented by each party, by each group.

i

HzEgEi?

What 15 the shape and colour of
demvecracy, I again ask? In what
way has the Communist Government
in Kerala crushed democracy? I am
at least giad that the Report of the
Governor, the speech of the Home
Minister and the speeches that lve
been made here, have all levelled one
charge, that we have not been sup~
porting the vested interests in this
country and we have been supporting
the toiling masses in the country.



28rd July, 1957, whuch also, Sir, if you
will permit me, 1 shall place on the
Table of the House That shows what
iz the police pohicy, the new policy
enunciated by the Kerala Chief Min-
ister ‘There are two aspects of thus
police policy One aspect 18 that as
far as life and property of the people
are concerned, whether they belong to
any political party, whether they
belong to capitalists or landlords, or
whether they belong to any particular
religion, as long as they are ciuzens
of Kerala their lives and properties
will be safeguarded Therefore. as
far as this question of saving of hfc
and property of the people 18 concern-
ed, there 1= equality before the law
1 do not want to read this out, because
1 have only very limited time I have
marked the important portions It 18
said here ‘“Protection and assistance
to persons belongmng to the owning
class to which they are entitled as the
«itizens of the State” So every citizen
in the country will be guaranteed
protection to life and property

What 13 the change that has come”®
‘The change that has come 18 that as
far as the masses are concerned, as
far as the Hamjans are concerned, as

g
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Places, it was the police who helped
the landiords to evict the tenants, It
was with the belp of the palice that
the tenants were svicted Therefore,
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as far as the democratic rights of the
people are concerned, as far as the
democratic mnghts of the political
parties are concerned, as far as the
rights of the peasants who have been
denied protection by the Government
and the landlord and who want pro-
tection i{o show that they have been
Living at a place for years together,
are concerned, the Communist Gov-
ernment said that equality before law
will be extended even to the toilmg
masses It was there only for the
capitalists and for the landlords

When there 1s a strike in a factory,
even if 1t 1s a peaceful stnke, the
police comes there at the request of
the capitalists for removing the
strikers 1If it 15 a question of planta-
tions they are removed from the
Estate Therefore, this peace policy,
this new police policy was not a policy
for protecting one section of the peo-
ple, it was to protect every section of
the people, the life and property of
every scction of the people Thus
nght to protection was extended to
that section of the people to whom 1t
was previously denied

Sir I do not want to deal with 1t
further Today 1t 1s the 19th day
after the proclamation What 1s the
position today® What 1s the position
with regard to the life and property
of the poor people’ Here 15 a copy
of a letter sent to the Prume Minster
where one Badungkali, a 60 years old
Harjan woman describes how her
house and other things have been
destroved 1 have received many
other lctters written after the abol-
tion of the Communist Government

So far as the Governor's Report 15
concerned, instead of “democracy”, he
ought to have used another word. 1
do not know whether 1t was a shp of
the pen If he had said “crushing of
bureaucracy”, 1t would have been
correct. The policy was not to crush
democracy The policy was to crush
bureaucracy, the bureaucracy whch
only helped the vested mterests and
which wanted to see to the interests
of capitabsts and the landlords So.
as far as the police policy is concern-
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od, it is very clear, and the Govern
ment wanted to make it clear,—and
they made it clear—that the righty
conferred by the Constitution would
be protected: that the rights of firee-
dom of the press, assembly and asso-
ciation being the essense of

and guaranteed by the Constitution of
our Republic shall be allowed to be
exercised by every political party in
the country and that the police will
not be allowed to use their power in
mamntaining law and order in such a
way as to suppress or resist the demo-
cratic activities of any political party,
whether big or small and that the
rules and practices which are con-
trary to the essential basis of demo-
cracy will be changed That was the
policy The policy 13 not a pohcy
which 15 against democracy

What 18 the other policy? Take the
food policy What ig it that the Kerala
Government has done which has
crushed democracy? As far as the
fundamentals of the Consutution are
concerned, there 18 the nght to
eguali'y, the right agawnst exploita-
tion, and article 40 of the Constitution
says—it 15 & directive*

“The State shall take steps to
organise village panchayats and
endow them with such powens
and authority as may be neces-
sary to enable them to function as
units of self-government.”

As far as the directive principles of
the Constitution are concerned, I do
not know whether in any other State
in India, any leg slation has come in,
giving power to the panchayats The
Panchayat Bill was introduced, and
the main principle 13 decentralisation
and democratisation of the adminis-
tradon. The Panchayat B'll was
introduced and the District Councils
Bill was also introduced Is it crush-
ing democracy? | want to Inow how
the communist government has been
fsclated from the masses What are
the actions that made that govern-
toelf iolated from the
emses? They sald, “Siop eviction”

s
i

be that the government there got
wolated from the masses? Arguments
are put 1n here saying that these
co-operatives have given money to the
cornmunist party, and so on. What s

1 do not want to go into all the
questions that have been raised hete.
For mnstance, the question about the
contractors After all, how many con-
tractors are there?

As far as the Education Bull 13 con-
cerned, are we isolated from the
teachers” Are we olated from the
lakhs of teachers who are m Kerala
when we tell them “We will give you
security of service We will give you
the salaries”” The point is, we are
isolated from the managers, we arc
isolated from the landlords.

The Debt Relief Bill 11 passed
About 20,000 people in Kerala have
been benefited by 1t. When we pass-
ed the Act, when we inplemented the
Act, we are isolated from the massest!
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irrigetion works had been carried ocut
with the help of the people by shram-
den, Nvan electrification
eirvied out this way.

1 do not know whether in any other
part of the country in India, there is a
State where a munsiff's court was
built by shramdan, The people there
bad te walk about 50 to 100 miles to

:
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shvamdean and give us a building. Then
we will give you a munsifiis court and
also a magistrate” Shramdan was
carried out. So, it was not a crush-

It was crushing
It was done with

denied freedom and denied even the
fandamental r-ghts under the Consti-
tution and which were not able to
sarn their livelihood and get a portion
of the results of their labour

There 12 a right against exploitation
also which is guaranteed under the
Constitution That was preserved in
this case. ] do not want to deal with
ff any longer 1 only want 1o say that

As far a3 the policies and the con-
duct of the ministers are concerned,
as far as the basic policies of the
Government are concerned, such as

was crushing of democracy It may
be that the right, if 1t 15 a right, of
exploitation of one section of the

he would not get the full fruit of hus
labours if he did not do so. Now,
today, he can keep his head-gear.
The psychological change is there.
That 1s why even today, as far as
thes¢ people are concerned, after the
proclamation, a number of telegrams
and letters received by me show that
they have lost their hopes The poor
agriculturists had a love for and had
hoped that the communist government
would give protection to them and the
police would not be allowed to run
after them They knew that the land-
lords would not harass them They
had a new lease of life and they
attained freedom That 15 a psycho-
logical factor As far as the Kerala
State was concerned, where casteism
was predommant and where feudal

" slavery was prevalent, espemally in

Travancore-Cochin, 1t 1s feudalism
that was crushed. I want to know in
which way democracy has been crush-
ed

I do not say there was no mistake
There may be omissions and commis-
sions as far as the government 1s con-
cerned There may be omssions;
there may be commissions; there may
be mistakes But as far as the crush-
ing of democracy is concerned, I say
defnitely it is wrong and there & no
question of isolation from the masses.
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the Nagpur resolution, I
thing. Rajaji, as a leader

Swatantra party, went to Ahmedabad.
‘He was addressing a lakh of people.
‘There is a big upsurge. Then, are you
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is any social legislation, when there
is any political legislation, which
checks the exploitation of the social
order, does it mean that it is crushing
the people, whether it 15 done by the
~Congress Government or by the com-
munist government. Wherever it may,
those sections which are opposed
passed to 1t will come together.

I do not want to dwell on it any
longer because my time is short
About the upsurge, I will say later
But I would ask, what was the kind
of upsurge that was witnessed 1n
Kerala and how this upsurge came
aboult. What was the grave situation
in Kerala and who created that
psituation? How did that situation
come about® The most important
point brought forward here by the
Home Minister and by the other
speakers is that there was a very
grave and serious situiation in Kerala
and that was the reason why the
Centre intervened 1 have got the
statement of the Prime Min ster here
-and if you want, [ can read it out.
The Kerala Government, the Kerala
Chief Minister, did not say. *“Plcase
intervene”. I was with Shri Ajoy
Ghosh when he talked with the
Prime Minister Nobody said, we
want central intervent on. It has b~en
said that the Communist Party leaders
and the Kerala Government wanted
central intervention If that is the
remson, if we request the Home Min-
igler today to intervene in Bengal,

mental rights, What has happened in
Kerala? You say, there was so much
repression and suppression there. But
we can be proud that as far as Kerala
is concerned, for 2{ years, in spite
making open speeches saying that
noses of the Misters must be
they must be whipped in public,
spite of these speeches delivered
openly, in spite of saying to the
LLAS and IPS. officers that “The
Central Government is ours; you
must be careful and you must net
obey the State Government”, in spite
of such treasonable speeches, the
Kerala Government has not used the
Preventive Detention Act, because as
a matter of policy, we said it should
not be used by any Government.

2Ex
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But what 13 happening in Bengal
today? Hundreds of persons are
detamed without trial. There is no
violation of fundamental nghts there!
Hundreds of persons have been arrest-
ed nobody knows what the charge Is;
not even the man has got an oppor-
tunity to say what he wants.

Acharya Eripalanl (Sitamarhi):
When thousands of people were will-
ing to go to jail, where was the
necessity for promulgating the Pre-
ventive Detention Act?

Shri A, K, Gopalan: What has hsp-
pened in Punjab regarding the betber-
ment levy agitation? The Kisan
Sabha saxd, ‘“We want to talk with
you and discuss with you", but never
did the Chief Minister allow that In
Kerala, the Government said, “In
spite of the fact that the Educstion
Act has been passed and the Supreme
Court has given its consent saying
that it is not unconstitu
somebody wants to have
let us sit and talk it out”.

g
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then the Punjab
ent said, “You must go from
But in
Kripalani was allowed to go
place, she went to every
place, saw the blockades and other

Shri Sadiq Ah was ready o
the struggle Other Congress
leaders went from place to place We
told everybody, “You go and study
the position and whatever you find,
you may say to the people” That
privilege was given But still, there
#» no democracy in Kerala and there
& democracy m Punjab and othe-r
places'

/
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What were the kinds of <pceches
What were made openlv 1n Kerala®?

"We are now getting ready for
a fight different from those of the
past The object of this meeting
is not merely to express our pro-
fest agamst the Education Act or
o get 1t withdrawn But our
object is to force the Communist
Government to resign 1 wish to
inform you that Kerala 1s going to
create a precedent in pulling
down a Government through
meens other than the ballot box "

This was the speech made by Shri
P S George, treasurer of the KPCC
He maid, we are not going to do it
through the ballot box, but there are
other means, violent means, by which
we are going to do it Then, Shn

|
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movement, The leader of the Con-
gress Party gave a speech in which he
said, “We are ready for a civil war”
In this House, we hear discussion
about “civil war” The leader of the
Congress Party said:

“If 1t is a civil war, we will
resort to that to drive away the
Government ”

I do not want to quote more The
leader of the KPCC said, “We are
ready for a civil war” and there were
open speeches about beating the
Ministers and all those things (Inter-
ruption)

What was the grave situation? It
was a pre-planned conspiracy to see
that Communist Government was
thrown out The plan did not 2ome
up all on a sudden It was done very
cleverly We have got the clever
Home Minister here Very milently,
slowly, one by one, the rehearsal of
the drama of liberation struggle was

begun If you have ume, I will show
how

Mr Deputy-Speaker:
time

1 have no

Shri A K. Gopalan: There was the
woat struggle and there were other
struggles The ex-Congress Chiet
Minister of Kerala, Panampilh
Govinda Menon, said there was a
liberation struggle commg It started
long before There was a dispute n
a mull and there was an adjudication,
He and a section of the workers did
not hke it. He said, “Here I am dec-
lar ng a hberation struggle” Was jt
a liberation struggle after June 137
No, there were small Lberation strug-
gles conducted before There was the

They did not sagree and there was a
violent struggle But there was &%
even a condemnation of that violence
by the Centrsl Government or by the
Prime Minister.
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The conspiracy began at Ooty. The
Congress leaders went thare. I do not
want to go nto the details....

Mr. Deputy.Speaker: The hon
Member's time is up.

Shri A. K. Gopalan: I had already
requested the Speaker that I want
some time, because certain poats
have been raised and they have to be

i

Mr. Deputy-Speaker: The Spraker
told me that the hon. Member

be given 25 munutes. After 30
utes, I have rung the bell

Shri A, K Gopalan; I want to show
how it began At Ooty the Members
of the Commumst Party in Parla-
ment met the Prime M nister and sub-

Hj

organisations of
volunteers, organisations with wea-
pons, etc We told him how on the
bope of central intervention, the
struggle was bemng carried on We
also told hum how communal organi-
sations in Kerala had been jomming
together. I do not want to enter into
details, because I have no t.me.

As far as Central intervention 1s
concerned, I do not want to guote the
report in the papers about what the
Prime Minister said. We said, the
Centre should not intervene, The
Centre must say, if there 1s direst
action anywhere in the country to
overthrow and paralyse a Govemn-
mwent, it 13 agamnst parhamenisry and
democratic methods; it is unconstitu-
tional and undemocratic whether the
Congress does it or Congress helps it
to be done and it must not he there
Bo, democracy was in danger. After
1047, there has been no direct action
anywhere and no struggle for para-
lysing and overthrowing a Govern-
ment. There were struggles—as
Acharya [Eripalani said—sirugglcs
dhould be on specific issuss. As far

AUGUDL 1¥, Leww
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us struggles are concarned, they oam
be on certain demands and thers can
#lso be compromises, Here it a deo-
laration that there 1s a struggle. The
object of the struggle is to paralyse
the Government. But when it is said
that there is paralysation of a Gov-
ernment then this Governmens roes
not say anything; this Government
does not give a warning. So, we said
that the danger is that this Guvem-
ment did not like thewr policy. What
did the Prime Minister say after that?
On July 6th, at Coimbatore, the Prime
Minister said that all kinds of forces
are at play, castelsm and communs-
lism, all that It is a very good state-
ment But when he sud that all
kinds of forces are at play, on the
same day Mannath Padmanabhan, the
reactionary leader and the lecader-of
the Nair Service Society, was being
taken in a chariot along with Con-
gressmen The Congress organisation
and the Prime Minister could have at
least told them not to sit along with
Mannath Padmanabhan  especially
when he has said that he does net
want violent conflicts as violence is
objectionable and should not exist in
a democratic state At that time,
when the Pr me Minister said this we
all thought that the Prime WMinister
would give 8 warning, he would have
asked the Congress Party, or what-
ever may be there, for the sake of
principle which the Congress says it
had accepted that the Congress would
have nothing to do with this. Now 286
schools have been bumt

15 hrs
An Hon, Member: Question.

Shri A K. Gopalan: 26 schools
have been burnt 1 can give you the
names of the schools and places
can lay it on the Table to show what
are the schools that have been burnt.
Buses have been bumt. Anyw|
Ind a have you seen a struggle where
the struggle is to burn schools, wheae
the struggle was to see tha

students do net go to the schodks?
Where the managers have opened the

-
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bchools siones were thrown, boys
wére pushed out of the schools and

blouses of the girls were torn
they were sent out of the schools.
understand it. It is anti-
social and unpatriotic to prevert the
boys and girls from attending the
sthools. When the managers are pre-
pared to open the schools, when the
boys want to attend the classes and

|

After that, on
June 10th, there was a press confer-
ence 1n Dellu where the Prime Min-
ster has given expression to very
fine sentiments. He said that he was
disturbed that communal organisa-
tions of catholics and Nalrs were
being brought into actions. He dec-
lared Ins opposition to picketing,
especially to school children. At that
time, the school children were picket-
mng. BSo, even on June 10th, when
he made this remark, the apprehen-
sion was there that the Congri-s was
a component of the liberat.on struggle
committee.

He also satd on June 10th, and this
is very important:

“l1 am opposed to unconstitu-
tional means at any tume, any-
how, because once you adopt
them they would be justified in
another context. So far as I am
concerned, 1 do not propose, nor
intend, nor look forward to, nor
expect any Government falling
down except through mnormal
democratic process ™

This was the danger and so the Prime
Min‘ster said this But what was the
position of the Cabinet? Wha: was
the position of the Congress leader-
ship? Nothing was done by them.

Regarding the intervention, what
the State Government asked for was

"t the imposition of the military.
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What they wanted was intervention
lo save democracy. The Prime Minis-
ter acted what he said on June 6 and
June 10 namely, that violence should
not be countenanced so that after
Kerala there may not be another ins-
tance where people may point out
and say that this 15 the way in which
we want to drive out this Govern-
ment 80 that there will be no parlia-
mentary democracy. In a parliamen-
tary democracy the battle 1s at the
time of the elections.

Shri Thomas asked: who will win?
Let not myself and Shri Thomas dis-
pute it Let the people of Kerala
decide it They will decide who
should win Let us leave it to the
people of Kerala

So what I say 1s that this princi-
ple was there when this was happen-
ing in Kerala Buses were not al-
lowed to move and the picketing of
schools was there Every day the
Chief Minister reported to the Prime
Minister that there was a great dan-
ger So he sad. you Intervene
under article 355 What 1s the inter-
vention® Not mtervention by the
1ssue of a proclamation. He said: you
intervene here and now: you tell the
Congressmen that Congress will have
nothing to do with this, Instead of
doing that, they encouraged direct
action against an established gov-
ernment The Home Minister has
quoted Rajaji  Here I am quoting
both Rajayi and Patanjahh Shastr1 and
other people They have all said:
no, az far as direct action to over-
throw a Government 1s concerned. 1t
is unconstitutional, i1t 1s undemocratic,
it cannot be used and 1t must never
be allowed The Prime Minister has
also said 1t, not once or twice but
many times

Mr. Deputy-Speaker: The hon
Member should conclude now.

Shrl A, K Gopalan: I am conclud.
ing 1 want two or three minutes.



Ser of his party from getting an
sgportunity.
Shri A. K Gopalan: On the 23rd

was discussion. Unfortunately, when
the Prime Minister came what he
W Wwas a mass upsurge. What was
this mass upsurge? On the previous
day all the buses, lorries and trucks
were busy transporting people for

provided and Rs 2(8|- per head was
given to march to the auport I am
sorty, it was Rs. 2|8l- per male and
Rs 1/8]- per famale Shri Mannath
Padmanabhan has said that they have
spent Rs. 50 lakhs for this agitation
I will not go into the details of that
1 just wanted to mention how these
people were brought. Some placards
were printed with the words “dismiss
this Government” and distributed to
the people So, there was a Dbig
crowd. It was not a mass upsurge®
It was a partisan mass upsurge Was
it a political upsuege® Was 1t  an
upsurge of all sections of the people.
Catholics, Mussalmans and others®
Was 1t an upsurge of certain Hindus
and Muslims against the policy of the
Governmeni? No It was an upsurge
by the tolling of the bells m the
church in the name of God saying
religion is in danger. Look at the
statement that has been issued by the
18 Bishops where 1t is said: "in
the name of God, in the name
of religion, if you want your
religion, which is 1n danger, go there,
and dje"., The

Tara Singh was arrested, a jatha

came in Delhi, Do you call it mass

wpsurge? The same thing happened
Do you

1, 1000 Procismstion i» 313y
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went to Spain and he saw there a
mass upsurge. The Catholic chrudd
made that upsurge. He came from

there and said that it wag 2ot

not support a mass upsurge to over.
throw a constitutionally elected gov-
ernment That was what was stated
by the Prime Minister in 1936 bus
not by #the Prime Minister of 1980,

Shri A. K. Gopalan: I am sorry,
Shr: Jawaharlal Nehru of 1538 and
1859 When he came there the Chiet
Minister of Kerala said: if there is
a danger, there 1s a way out of it
Three suggestions were made. One
was an enquiry nto the firings. We
are ready to do it. Then there 1s the
round table conference We are ready
to discuss in a round table conference
and if there are points where there
cannot be any settlement we are
ready to appoint the Prime Minister
as the arbitrator We are ready to
obey what the Prime Minister says

But when the Prime Minister came
to Delhi and the Congress Parlla-
mentary Board met, the whole thing
was changed. They said there was a
mass upsurge and a shuft mn the peo-
ples'’ views So they asked for mid-
term elections and token picketing
they said that token picketing is
allowed. What 1s token picketing? It
was not token picketing that we
witnessed there. It was burning of
flags, marching towards the Collec-
torate, seizure of the Collectorste,
hoisting of flags, seizure of the offices,
these were the things that occurred
there. Then the Parliamentary Board
said. suspension of the Education
Act and repudiation of all that was
said in Trivandrum. At the Pres
conference of July 7th the Prime
Minister said: it is not my
that the whole of the Act
should be suspended; I and my eol-
leagues are very grestly opposed o
picketing; nor do we like pideeling



of offices; we oppose
picketing of schools and transport
wehicles. Agnin, Sir, this & on the
Yth July, What is the position there?
It is not only picketing of offices but
# is seizure of the Collectorate. It is
an announcement of the 9th August.
Shrimati Sucheta Kripalani had gone
there and then there was a new pro-
gramme of seizure. One lakh people
going there and seizing the Secre-
fariat. That was the programme. So,
when the hon. Prime Minister was
saying here again and again. “We
oppose this thing”, what was happen-
ing in Kerala was that it was not only
a violent movement but it was a
movement of non-payment of taxes.
Do not cultivate the land. Do
not give loans. Do not work. Non-
co-operation was there, Work in
community projects and other things
should stop. I say that not a single
word has been said against this. 1If
the policy is to paralyse and overthrow
a Government, if the Opposition
parties talk of non-payment of taxes,
no cultivation, if tomorrow a legisla-
tion is passed by Parliament whereby
certain rights of the exploiting sec-
tions are curtailed, if there are riots
in Ahmedabad and if wunder the
ordery of Shri Rajagopalachari we
say that we will not open the fac-
tories it the Nagpur resolutions are
implemented, what will happen? It
was not only a voilent action, it was
not only the burning of schools but
it was an action by which they wan-
ted to paralyse the Government.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

I was

th Shri Ajoy Ghosh. We went there
tell him that even in spite of his
wsmnings and other

wanted it, well so many things can
be said about him. He requested the
hon. Speaker by a telegram saying
that at least he must be represented
to say something , Because there is
no practice or convention here he ia
not here. The Chief Minister said, “I

there was nothing like it. Even them,
again and again Shri Thomas and
others go on saying like this, that ie,
that it was the will of the Chief
Minister of Kerala and everybody
wanted the Centre to intervene be-
cause it was in danger. It was
created by the Congress Party. It
was created by their Jeadership. The
hon. Prime Minister, I would ‘my,
instead of stopping it, abetted and
aided this thing. The hon. Prime
Minister certainly wanted that this
thing should go on. When we asked
him, “Will you intervene?” he said,
“How can I say that I will never
intervene?”. He did not say that
the Central Government will never
intervene.

Mr. Depuiy.Speaker: The hon.
Member's time is up.

Shri A. K. Gepalan: One minute
more. With your permigsion I will
complete the sentence and sit down.
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The hon Prime Minister said, *“f
eannot say that we will never inter-
Yene” We did not want a categorical
statement from him that as far as

, the Central Government is concerned,
#t any time when any occasion aTises,
it will never do that but we wanted
only to know whether direct action
and things like this had been per-
mitted, whether it had been persua-
ded, whether it had been abetted,
whether 1t had been begun at the
mitiative of the Congress Party and
the Central Government, whether it
had been inspired

An Hem Member: Conspired

Shri A K Gopalan: I am
glad—by Acharya Knipalan, also by
Shrimat: Sucheta Kripalamy and also
inspired by the Congress Secretary
This was done, So, not only do I
disapprove of this Proclamation but
I gay that 1t was as a result of a
econspiracy to overthrow the Govern-
ment by using the words democracy
and other things When the legisla-
ture was functioning, when the )udi-
ciary was functioning, when the exe-
cutive was functioning, when every-
thing was there, for the first time m
the history of India, after 1947 this
article 356 was used It was very
bad and the people of Kerala will
certainly oppose 1t

Shri Jawaharial Nehru. M1 Deputy-
Speaker Sir, 1 shall endeavour to the
best of my ability to avoid the
present excitement and distempe:
that comes from Kerala and to
adhere to certain basit consudc
rations which we have to consider
Many things have been mid herc on
both mdes of the Houst which per-
haps were not wholly relevant to thix
debate It i1s difficult to draw hard
and fast hines in such a debate Never-
theless a great deal has been said

Shn Dange, who poke with hie
usual fluency and ability—and spok:
for a fairly considerable time—said
many things But then ! wondered

AUGUST 19, 1080
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and thought how much can be said
with what lttle content. I trled to
catch hold of what he had said. There
were long disquisitions about demo-
cracy, about varioug other matters,
about conspiracies but not too much
about the points in issue The whole
argument is—and to some extent
Shri Gopalan's has been—of a daep
laid conspiracy to put an end to the
Kerala Government

The word democracy has been used
a great deal here on every side of
the House, more especually on the
opposite side Shr: Dange accused us
of being—I forget his words, but he
said something to the effect of being—
the murderers of democracy. A story
comes to my mind of an unfortunate
youngman, who went and lkilled his
father and mother When he was
hauled up before the court he asked
for clemency on the ground of being
an orphan

Shri Sadhan Gupia: Do you ask
for the same clemencv after killing
democracy”

Shri Jawaharlal Nehru. Shr: Dange
was good enough to say some very
nice things about me and to condone
with me that 1 had been removed
from the pedestal on which our peo-
ple had put me 1 de not personally
believe in people  being put on
pcdestals and if anv  persons  had
mistakenly put me on a pedestal it
'1s a good thing that they have re
moved me It v good for me and
good for them

Shin Dange.re(rmd alsu o the
greal deal of disquiet among various
people n India including the mem-
beir of the Congress Party about the
step taker in Kerala He was per-
fectly right in refernng o it or rather
i mentioning thuy fact He probably
know< hccause the newspapers have
recorded it that the Congress Party
of Parliament met for three long
sessions confidentially to consider
thir matter and people spoke there



anxious to understand and know why
something has been done which was
criticised as being undemocratic. It
shbowg the texture of the Congress
Party. Even when its own Govern-
ment had taken a step of this kind—
big step, an important step—it did
take it for granted. It wanted to
argue. It wanted to criticise. It
wanted to get out all the facts and
then to decide in their individusl or
in their group minds. We found in
those long discussions for three
evenings that broadly speaking people
who knew about what had happened
in Kerala—and many of them had
been there—were of one opinion.
Immediately they had no doubts Some
people who had not been there per-
haps did not know all the facts and
were among the original doubters.
But as the facts came out before
them during these long talks there
wag no doubter left so far as I know.
But what 1 was laying stress on was
that this 18 the approach of the Con-
gress rank and file as well as the
important members of it This is
the critical approach now If that was
the approach of the rank and file of
our Party, 1 would beg of you, Sir
to consider whether those who are
honoured by the leadership of this
Party could do something which was
w0 radically opposed to that condition-
tng through which we had gone in the
last generation o1 two sproally. It
was obvious that any such thing
would give u< the greatest disquiet
and it was only when we were
compelled by '+ umetances that we
could take sut™ a step Now T
venture 1o say that in this matter not
only we, but all of us, were compelled
by ctircumstances How did those cir-
rumstances arisc is another matier
which can be considered.

Shn Gopelan, towards the end of
hin address, laid some stresx on re.
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pudiating a remark that has been
made that even the leaders of the
Communist Party at that juncture
wanted intervention. He referred to
a visit which he and Shri Ajoy Ghosh
paid to me just about three or four
days before this Proclamation of the
President. I would not normally ¥ke
to refer to a private meeting, but it
is he who referred to it and there-
fore you would permit me and I hope
he will permit me...

Shri Punnoose: The hon. Home
Minister referred to it

Shri Jawaharial Nehra: I do not
know about the hon. Home Minister.
I am talking about a visit by Shri
Ajoy Ghosh and Shri Gopalan. There
are no secrets involved in it, but I
would not have mentioned it if that
particular incident had not been men-
tioned.

Now, I stated in public later, lest
there might be any misapprehension,
that the Chief Minister of Kerala
had not asked us to intervene. Of
course not, obviously not. Mr. Ajoy
Ghosh and Mr Gopalan did not in as
many words ask us to intervene, But
I say deflnitely that they left the
impression upon me that nothing
would be more welcome to them than
intervention  (Interruptions)

Mr Deputy-Speaker: Perhaps hon.
Members did not follow what the
Prime Mimister said He said that
15 the impression left upon him It is
on him that the impression has been
left not on the hon Members

Shri Tangamani. How
know our mind®

Shri Jawaharial Nebru: In fact, Mr
Ajoy Ghosh and My Gopalan referred
to that threat which had been made
by that Samiti, there the Vimochana
Samaia Samuu, that thex would go
on the 8th of August 1o the Secre-
tariat with a large crond and try to
capture 1t

Naturally, thix was, T thought. a
highly improper thing to do. But T

does he
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was asked, in effect: you must stop
mot omly that, but practically this
movement, or else, the sooner you
act the better. Now, it is quite
beyond my capacity—one could ex-
press one's feelings and any that it
was undesirable and all that—but it
was quite beyond my capacity at this
stage, or even earlier for the matter
of that, to stop this tremendous move-
ment. I could, if I was in charge and
it our Government felt so inclined,
of course, meet, if I may say so, that
fype of movement with the coercive
apparatus of the Government. That
15 a different matter. But I knew
that no word of mine would suddenly
stop this movement where it had
gone at that stage. And they knew
# to0 very well

So the impression left on my mind
was that the sooner this is done the
better, the sooner this proclamation
is issued the better.

Shri Punnoose: The sconer you
oondemn the better.

Shri Jawaharial Nehra: May I also
say that when this proclamation came
out—naturally I am referring to my
own impressions—as I have said, thers
was a fair amount of disquiet in the
minds of many of my colleagues in
the Congress Party, but there was
great relief in the Commumnist Party
And this is natural; this 15 qute
natural. I do not mean to say
(Intarruption)

Mr. Deputy-Speaker: Order, order

Shri Jawaharlal Nebhra: I do not
mean to say that they wanted Central
intervention all along I do not say
that But I do say that a mtuation
had arisen which it was becoming
exceedingly difficult for them to face

1 was told it meant, might have
meant, well, very serious consequ-
ences, large-scale killing, something
And no government—communist, non-
commmist—likes doing that It is
obvious. Therefore they were In a
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great difficulty. I can quite apprediste
that difficulty, because any govers-
ment would have been in that

it it had arrived at that stage. Ang
there was no way out of it, either this
or to face it and those tremendews
consequences, apart from the tremen-
dous damage done, I mean to say lives
lost, etc., the consequences and the il-
will raised among the people, ill-will
that would last a long time, maybe
till the elections and after, which
obviously as reasonable politicians
they did not like. Therefore, what
were they to do about {#t? What could
they do? There was no relief for
them except by Central Government
action

Shrimati Renu Chakravartty: Se ot
15 being justified®

Shri Jawaharial Nehru: I am mot

Justifying it I am analysing as much
as I can

Shrimati Renu Chakravartly:
Analyse 1t yourself without bringing
in others

Mr. Deputy-Speaker: Order, order.
Shr1 Gopalan 15 ull attention, but the
other Members are going on interrupt-
ing [ should thunk that the Deputy
Leader should exercitre his influence
on the others

Shri A. K. Gopalan: The Deputy
Leader 1s not saying anything because
he does not want to do it now. I
wanted to repudiate and say it was
not correct

Shri Jawsharial Nebhru: 1 would like
to know his repudiation, so that [ may
know what it 1s

Shri A. K. Gopalan: The repudistion
15 that even now you are saying that
we have sald “please intervene to

relieve us" That 13 what you are
saying

Several Hom. Membors: No (Inter-
ruption)

Mr. Deputy-Speaker: He has not
said that
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i A, K. Gopalan: I was present
rith Ms. Ajoy Ghosh. What he said

Sir Deputy-Spesker: Order, order.
‘erhape he hss not understood the
rime Minister correctly. So far as
' could understand, he hms not sud
hat

fkri A, K. Gopalan: I did not talk
mything, because the situation was
weated and I wanted ...

Mr. Deputy-Speaker: Order, order

Bhri Jawaharlal Nehru: The actual
words used, to my recollection, were'
“If you cannot stop all this, the sooner
you &ct the better” ‘These were the
words used the sconer you act the
better 1 am not saying

Shri A. K. Gopalan. The actual
words used were *“Can you tell us
what 13 the decision you have taken®
Are you going to aintervene"? ‘That
15 the actual word that he said, “What
18 the deciuon that the Central Gov-
ernment has taken”? We wanted to
know the decision taken by the Cen-
tral Government (Interruption)

Mr. Deputy-Speaker: Order, order
Mow I will request hon Members on
both sides to have patience Let us
Iisten to the Prime Minister

Shri Jawsharial Nehru: What the
hon Member said also were the words
used: not exclusively Of course, he
used those words too My reply, as
he has already stated, was that we
have not come to a final decision, but
everything 1s driving us 1n that direc-
ton (Interruptions)

Mr. Deputy-Speaker Order, order

Shri Jawabarial Nebra: I do not
wish to enter into verbal exchanges,
because the matter 13 beyond merely
verbal cleverness But, I do submit
that round about the time when this
Proclammtion was usued, we had
arrived at & stage when there was no
other way out except disaster on a big
scale in Kerala, a holocaust or some-
thing like that. 1 do say—this 1s my
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impression—that this was not only the
view of a lrge number of other

evenis, many of our Commuust
friends had arrived at the same con-
clusion, not willingly, but by the
compulsion of events

Coming to the stage when this Pro-
clamation was issued, I may well say,
it was 1ssued not only because there
was no other way out, but because
there was almost unanimity that at
should be issued

Shrimati Renu Chakravartty: From
your side

Shri Jawaharlal Nehru: I am pre-
pared to admit that the argument s,
and 1t should be met, 1t 13 all very
well to 1ssue it at the stage it was
done, what about the preceding
stages” (Interruption from Shrimata
Renu Chakravartty) I am putting the
hon Member's question What about
the preceding stages” It was a con-
spiracy and instead of stopping i,
under srticle 352 or some such thing,
you encouraged it in vanous ways®

Just a httle while ago, Shn A K.
Gopalan was good enough to quote
from numerous speeches of mune,
which I sayd at Press conferences
again and again condemmng the direct
action that was going on in Kerala,
condemning the picketing of schools,
condemning the stopping of buses,
so-called direct

course, this
should have said so more often and
more forcibly (Interruptions)

Shri Asoka Mehta: We are here to
hear the Prime Minister, not to hear
the communists It 1s time they stop

Mr, Deputy-Speaker Order, order
I will request the hon Members
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_[Hr.myuwhw]
1 should warn hon. Members now that
1 shall have to take severe action if
this is not stopped. 1 will make an
appeai to all others also.

Shrl Jadhav (Malegaon):"8hri A. K.
«<Gopalan was rot interrupted.

Mr. Deputy-Speaker: I would make
An appeal to all.

Shri Jawsaharlal Nehrn: I started by
saying that I hope to avoid bringing
in the present Kersla excitement and
«distemper here. In so far as 1 am
concerned, I shall still endeavour to
«do so.

The cases may be isolated from the
final act which had become inevitable
and the preceding six weeks or six
months or one year or two years or
whatever you like.

We are accused of some kind of
deep laid conspiracy to get others to
do things which would bring about a
gituation which would enable us to
act in this way. ] hope that is a
<correct representation The conspiracy
goes back according to them to within
48 hours when the Kerala Govern-
ment into power, when, according to
8. A Dange, Shnn Shriman Narayen
went there and gave out his opinion
that there was mnsecurity and law and
order was in danger Shri S. A Dange
13 not quite correct about that It is
true that Shri Shriman Narayan went
there because of a previous engage-
ment to attend a meeting there of the
Kerala Pradesh Congress Committee.
He did not make these remarks then
He made some such remarke< five or
six months later

Some Hon. Members: No, no

Shri Jawaharlal Nehru: On the hast
oceasion, what he referred 10 war—I
bave enquired from him and on the
strength of what he ssud. I am say-
ng—on the first occasion, just at that
time, large-scale releases had taken
piace of people convicted of murder,
etc  About that he said, this is caus-

that. I am not saying about what the
position was; but many people felt
that way: that is what I say. 1 cannot
sny; I do not know. But, many people
felt this way; this was a widespread
and growing opinion.

Then, Shri Dhebar is brought into
the picture as another villain in the
piece who excited I am sorry the
way his name 15 repeatedly brought
out, because I think that Shri Dhebar
1s a man of the highest integrity for
whom I have the greatest honour.

An Hon. Member: Can't help.
( Laughter) (Interruption).

Mr. Deputy-Speaker: Order, order
Then, I shall have to take some action

Shri Jawaharial Nehru: Hon Mem.
bers who laugh at this would do them-
selves no credit by laughing when I
refcr to an honoured person and a
man of integrity It is not a laughing
matter You may agree or disagree
There arc certain conventions to be
observed In decent sociely

1 cannot go into those details, but I
will say this. The House knows, last
vear ithe matters came up here on the
motion of a Member from the oppom-
tton and. as has been pointed out, the
Government's attitude, my hon, col-
league, the Home Minster's attitude
was not to encourage that matter here
in the House, discussion, etc. Ultimate-
iy 1 do not quite know—ft has sort
of laded out—what happened to it
Not that we were not getting digquiet-
ing seports about varous happenings
there The Home Minister’s personal
file 15 tull of letters from ihe Gover-
nor and of letters to and from, not so
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miany, but a number—to the Chief
Minister he wrote friendly letters—
who asked why was not & warning sent
under some article of the Constitution
‘before the Proclamation. As a matter
of fact, many times friendly letters
were sent pointing out something
which could be done Sometimes his
suggestions were accepted by the Chief
Minister, sometimes not So things
were going on

S0, we were disturbed. But, the
idea, the whole conception of inter-
vention never came jnto our mind It
was quite remote. We had not thought
of it. The thing that we did consider
when the matter came up here was,
when so many charges are brought,
would it be desirable or advisable to
have an enquiry into this But, the
question of intervention, never came
into our mind

To skip over a lengthy period, 1 do
not wish to go into details, two months
or three months ago, I forget, when
we were at Ooty, I had been reading
in the papers and got some broad
reports about friction 1in Kerala But
I had no real ides of how much the
situation had developed  The first
intimation I got abaut this new Kerala
situation was from a Minister of the
Kerala Government It was then that
I realized from his words how serious
it was and how big 1t was In fact, }
remember some rather odd words he
used He said that ‘We have been
used, in the past years. to what we
«all the Nehru crowds. which attract-
‘d so many people, but now we see¢
‘he opposttion people brninging thes
srowds on us’ He smad “This 1s amaz-
‘ng, this 1 surprising’ That remark
«nd a lot of other things he told m:
mpressed me that something unusual
was happening there and I had not
teahsed ' Later on of course, other
facts and impressions came to M
rom other sources. from Congress
reople and others

But the first impression 1 got war
irom a Manister of the Kerala Govern-
ment, first of all, a personal report
1 had a vague idea that perhaps by
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visiting Kerala, I might be able to do
something at that stage.

Then, when the matter came up, the
question then was, I think, that this
gentleman, Mr. Mannath Padmanabhan
had announced or threatened to have
picketing of schools or rather to stop
the opening of schools by picketing
and other ways This was the sole
matter which came up before us; some .
Congressmen had brought i1t. We said
this was utterly wrong and absolutely
wrong, and ‘on no account can you
participate in it’. That was the advice
that we gave There was no other
1ssue before us

We began to realise, however, that
whatever advice we may or may not
Bive, events that were happening in
Kerala were gradually getting beyond
any reasonable advice. It was just
then that I issued, 1 believe, a state-
ment, coming down from Ooty or
from Coimbatore, in which what I smd
was—I think Shm A. K Gopalan has
already read out a part of that state-
ment—(and this was the first tume
that 1 used that word) that this was

a big upsurge ‘There it was I came
back

Later we found to our surprise that
this thing was growing bigger and big-
gcr, and one thing which I had not
exprcted, none of us had expected,
wa. that some of the Congress people
there had been prohibited from picket-
ing of schools, they did not do so 1
vannot speak about individuals. ind.-
vidual Congressmen might have done
~0 I cannot sa\. but official.y thev did
not do ~0 They did not indulge n
this bus business alsa  They did what
they call token picketing. s1X persons
puforming ~om¢ tokuen picketing of
Government affices 1 did nol approve
af thic at all None of us doad But 1
onfess to vou and 1t may have bun
. * rong thrng for us to do that we
were 1n dfficulty When the matter
came up later here, some days later,
we were I1n a difficulty because people
had got entangled in this thing. And
here was this thing growing bigger



3149 Resolution re:

[Shri Jawaharlal Nehru]

and Dbigger; and what we were
anxious about very much was, in s0
far as it was possible, to
check this movement, so far as direct
action and all that was concerned, and
by progressive limitation or something
of that kind, because we realised that
just a command Don't do it' had no
effect in those circumstances.

So, what was said, if you remember,
in that resolution of the Congress Par-
liamentary Board was a fairly strong
condemnation of picketing buses etc.
etc. and all direct action of any kind,
in fact, but there was a proviso—and
you may agree or disagree that that
proviso ought not to have been made;
that is a different matter; but in the
circumstances, and considering the
situation as it was, there was this en-
tanglement; we said, get out of this
entanglement, the most you can do for
the present is to gradually withdraw,
is ta carry on your token thing and
then withdraw. That was what we
said, because we wanted them to get
out of it completely and to influence
others also to do so. We said, you can
have any other demonstrations if you
like, public meetings if you like and
such like things, but not this; because,
speaking, for myself, as I stated pre-
viously, 1 was against all this direct
action. It is a wrong thing.

Acharya Kripalani in the course of
his speech two days ago said & num-
ber of things in praise of satyagraha
and direct action. I am not competent
to argue metaphysical and philosophi-
cal matters with him. I do not know
if 1 can say honestly that any kind of
satyagraba should be prohibited; I am
not sure in my mind: there may be
occasions when it is justified. But
when we use the word ‘satyagraha’,
surely, we should have in mind the
basic elements of what is satyagraha
Surely, this House will remember that
in the old days, when satyagraha and
all these direct action movements were
pretty comumon, how Gandhiji stopped
the whole movement, because he
thought that it was going wrong; he
stopped it. He even said that he was
the one and only man in India who
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ecould perform satyagrahs, nobedy
else. That wss what he  mid
Others were not competent; or they -
could come in individually, one by sne.
With all deference to everybody ean-
cerned, I may say that if what I have
said is satyagraha, then there was ad
satyagraha in Kerala, none at al)
because I have seldom seen any place
so thick with hatred and incipient
violence; it is amazing; it was a case
of thick walls of hatred everywheres,
group hatred. I say so with all respect,
not being, or considering, myself am
expert in this; but if there is so much
hatred and so much bitterness abowd
it, then it is dangerous to conduct any
satyagraha; you may call it by some
other name; it is not satyagraha.

Shri A. K. Gopalan referred to my
going to Kerala, I might say that }
had vaguely thought of going #te
Kerala earlier. But the Chief Minis-
ter said publicly that for the moment
he was not anxious that I should ge
there. So, I did not take up the ques-
tion of my going there. Shri 8. A.
Dange is not here at the moment; he
asked ‘Why did he not go there at the
invitation of the Congress or what
not?’. Well, as a matter of fack—
except for any very special reasom, 1
do not know, I cannot think of it, I
do not visit any State except on the
invitation of that State Government,
whether it is a Congress Governmens
or a PSP Government or a Communist
Government. So, the Question of my
going there did not arise. Shri Nam-
boodripad said that I need not go. But
later in the month he wrote to me that
he would like me to go there. So, for
three days, 1 think, for three clear
days, I went there. Shri A. K, Gopalan
referred to an organised demonstra-
tion when I had gone there. Of course,
it was an organised demonstration. I
know that much of politics and that
much of demonstrations as to know
that. But orgenised demonstrations
are also of various types, sizes, tempers
and all that. And to some extent, I

but not much of

judged by them, but

course. 1 could realise that it was
cncﬁnhhtlm. a rival damonsire-
tion could also be net en

et
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scale,—maybe a httle smaller, but
enough, it is quite possible I
t three days there, talking
lots of people, hundreds of people,
met them in groups and as indiva-
dusls almost every person concerned,
end I had long talks, of course, with the
Ministers of the Kerala Government
But more than these talks, I was try-
ing to sense in some capacity, to sense
public feelings, public events, public
meetings, ciowds and demonstrations,
I was trymng to sense them, and the
smpression grew upon me that the
arituation in Kerala was much worse
than what I had thought worse in a
particular way, that there was abso-
lutely no me«cting-ground left between
these rival groups big or small, and
the bitteiness and hatred and anger
at each othe: was prodigious, 1 was
amazed, I did not know how I could
get a move on with all thi, and this
movement go ng ot | criticised direct
action etc whrntvre [ spoke T spoke
w the Congress there and I told them
tno, but the problem before me was
mot to give a philosophical opinion but
how to deal with a particularly diffi-
sult =mituation 1 suggested rather as
« side 15sue, which m ght do somc good,
in regard to the Education Act why
not talk to the critics of this Act In
wsegard to the controversial clauses? 1
was glad that thev agreed to do so
Thercafter, 1 mct the managers and
bishops and various people concerned,
the Nair Service Society and others—
the Congress had nothing to do with
ttus because the Congress as such was
not concerned with the schools at all
Those peoples—I regretted then—were
not enthusiastic about this proposal to
have talks The reason they gave was
not without force They said that pre-
viously they wanted to have talks, but
they did not take place, and now with
all this controversy when the atmos-
phere was so thick with suspicion, how
could thcy have talks, there must be
something in 1t

Nevertheless, I reminded them that

-sgzl
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ever, I could not convince them. I am
sorry But I realised that that was nos
the major issue The Education Aet
had long ceased to be the major issus.
Therefore—I saw no way out—I sug-
gested to the Chief Minister and ths
other Ministers of the Kerala Govern-
ment that their only way was an elee-
tion Mind you, not Central interven-
tion There was no question of Central
intervention, but an election asked for
by them That was a proposal I said
that I thought that this position could
not be dealt with merely by admon:-
tion or by strong language because—I
use the word for both sides—it was a
hysterical position Everybody was in
a statc of hysteria I am leaving out
the question of justification or other-
wise There was this hysteria, anger
and hatred and incipient violence,
breaking out of violence May I say—
a fact which I did not quite know-—
that ptople 1n “omc paris of Kerala are
in the habit of carryving about long
knives with them and they are notd
averse to using them 1if their tempers
rosc? This k nd of thing was happen

ing from day to day, w¢ heard of stab-
bings

So I suggested electons I did not
expect eleciions— of course, 1 am not
s0 u.mple-minded as to expect it—to
solve tnis problem But what 1 was
aiming at was—to use a word which
has been used m connection wath Euro-
pran and world problems—some dis-
engagement This word, as you know,
has been used in Europe about Ger-
many and other problems I smd I
wanted some disengagement and
if they decided to have elections,
then the situation would change
They would not set about to embrace
each other, but this bitterness would
change, peop'e would, :n a month or
two, begin to thuink of the elections
and start prepanng for them. No
doubt, they would use strong language,
but 1t would be a different thing This
movement etc. would also be over and
then it would be time to talk about the
Education Act and other matters This
was the suggestion 1 made before I
came away
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After I came back, here on two or
three occasions I repeated this either
in Press confernce or, I think, in a
letter to the Chief Minister and in
various ways, because I felt that was
the only thing one could do. After all,
what else could one do? There were
two courses open. One was to try to
ecrush this agitation by coercive
methods. I did not think 1t was feasi-
ble; it was possible with the help of
the police and the army to crush any
agitation, however big, but the cost
would have been frightful and the con-
sequences would have been even more
frightful. Maybe, I am wrong in this
The Kerala Ministers said that if thus
Jhappened. the whale thing would fade
away. But I think they were quite
wrong, at that stage any way; I do not
know about some early stage

The other alternative was for the
agitation etc, to continue and continue
and continue; which also was terrible,
because government, as 1t was, became
impossible The House can well :ma-
gine that there was not much of a
normal government functioning It
was functioning 1n the sense of the
officers and other peop'ec being there,
but the normal work of Government
could not go on when every Minister
had to deal with the situation and did
not know what might happen—with
stabbings gomng on, firings gowng on
somewhere, dcmonstrations, arrests,
jauls full, ete. It could hardly go on in
a small State hike that with the per-
centage of people arresied being tre-
mendous.

8o that I would see no outlet except
some disengagement And I thought
that the only way of disengagement
was elections, I wou'd again beg to
point out that elections did not mean
Presidential Proclamation at all. In
fact, it would have been, more or less,
on their initiative, an advantage to
them in many ways. I put it to them
in this way. No doubt, they must have
considered 1t among themselves, but
ultimately they were not agreeable to
that I stuck to this advice even to
the last. Once or twice I thought that

was a possibility of their accept-
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ing this advice. But uitimately they
did not, When they knew that the
alternative was Presidential Proclama-
tion and elections—the first was only
élevtions—they realised that complete-
¥, because in spite of sometimes
Wrung notions, we can think intelli-
Befitly about these consequences. They
KNty that

Now, the clear choice before them
Way to ask for elections or to permit
the president to take action and then
have elections 1 have no doubt that
they, must have considered this choice
caTefully and long. And they came to
the conclusion, I imagne—this is
FUbeowork—sthat asking for electione
WOoyld be some kind of a confession of
f.ﬂh”

Shri C D, Pande (Naini Tal): Dan-
Eer of losing

Shri Jawabarial Nebru:  and they
WOould not be able to blame the Cen-
tral Government so much ‘We will
stick to the end The think will come.
But then we can hold the banner of
democracy against the Central Gov-
€Miment’ That 15 a clear and unvar-
nished account of things that happen-

Here we werc struggling for pre-
venting this thing happening, trying to

d some way out, because, naturally,
not merely because of our love for
theyretical democracy but because of
the practical aspects of this and the
POSyible consequences of 1t, we did not
want that

Now, think of another lttle thing
But it ;s important It would have
beey greatly to the advantage of the
Central Government if it wanted to
Put the Kerala Government and the
Comymunist Party more and more in
the wrong It would have been great-
Iy to its advantage to have stayed this
action a few days, because by so doing
the gtuation in Kerala—I have no
doubt—would have become much
Wotge It wag going forward towards
disqgter. That would have forced this
s e e
more gaction, suppresive,
sction, )
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Shrimati Renu Chakravarity: You
talk of saving the Communist Party
wt every stage!

Shel Jawaharis) Nehru: That was
realised by Shri Ajoy Ghosh. When
he came to me, he said: "If you want to
sct, act quickly; don’t delay’. Because
it was obvious that the situation had
become such that there was not a
shadow of & doubt that—Presmident’s
Proclamation or not—we would have
to come in whether with the police or
whether with the Army, call it what
you lke,

It has been repeatedly said—and 1
hape I am not referring to wrong art:-
cles—that under article 352 of the
Constitution i

16 hrs.
Shri €. D. Pande; 355

Shri Jawaharial Nehru: 352, 358 or
355, that we should have helped It
is not quite clear to me what 13 meant
by that. Even before the President's
Proclamation I put it straight to the
Chief Minister, ‘What kind of help do
you expect from us* They never ask-
ed for any kind of help which we did
not give. He said® ‘We are thinking
in terms of moral help and not phys:-
cal help’, moral help meaning thereby
that we should have coademacd thus
movement much more strong y than
we did I did condemn it But I was
quite clear about 1t. 1 condemned the
form of the movement because I ob-
jected to this picketing business. But
I did not condemn the expression of
the people's will. I think they were
justified. I said, you can do it any
way you like; but these forms at
least are not right, 1 used these very
words. Do not for Heaven's sake call
it satyagraha or anything because in
my opinion a movement which was
full of anger and hate cannot be called
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direct action. Nobody listened to me;
and, probably, nobody would listen to
me in those circumstances, It has been
repeatedly said that under some arti-
cle or otherwise we should have come
to their rescue.

About a year or more than a year
ago, that 15 just after a year of the
coming into power of the Government
in Kerala, the Chief Minister dehver-
ed a speech which attracted a good
deal of attention at the time simply
because m his speech the words ‘civil
war' came m. It was not really im-
portant. But, nevertheless, it was an
interesting speech, interesting in the
sense of the working of the mind
behind 1t 1 have got a note about it.

“The Chief Minister of Kerals
warned the opposition parties that if
they jomntly tried to oust the commu-
nist Kerala Government, 1t would
divide the peop'e into two camps and
create disruption in the country Ths,
Mr Namboodrnipad felt will mevitably
lead to a situation in which the two
contending groups will be forced to
embark on a policy of mutual annmhi.
lation leading to a national tragedy
It was a sunilar situation, he added,
that lcd to the protracted civil war
m China” (Interruption)

This spcech was delivered on the
31st May, 1958, more than a year ago
But now forgetting as to whose fault
it was, the fact 15 that in Kerala a
situation arose when not only all the
Opposition groups but, if 1 may say
so, all the prople, the people who
belong to no groups, the neutral peo-
ple—they are non-pohitical peop'e—
all of them joined together against the
Government and 1ts supporters And
this very thing. 1n a sense, the then
Chief Minister referred to, that there
w1l be two contending groups facing
each other This situation was, 1h fact,
created. Sometimes, cven leading
members of these groups talked
amazing terms of anmfulating the
other group as 1f 1t was conceived at
all posuble, as if the communist
party or Government could ann’hilate
the rest of Kerala or as if the opposi-
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dion groups put together could annihi-
jate all the communists and their
sympathisers They are both ridicul-
ous propositions But 1t shows to
what extent the feelings had gone
when people talked in this way

Now, I read this little speech of
‘Shnn Namboodripad, which, ;n the
context of civi] war, he subsequently
explained somewhat But I attached
really no importance to 1it, the civil
war part of it, at that time, that is
15 month. ago m May—to his think-
mg of everybody else combmng
against his Government This way of
thinking of the communist party and
its supporters being one group against
the world, against everybody else, one
the selected and the elect and the
other having the presumption to come
together to oppose 1it, 13 2 Iine of
thinking which seems to be shghtly
odd

When 1 met some of the members
of the Kerala Government I put 1t to
them How 1s 1t that you have manag-
ed to make everybody agamst you—
everybody meaning apart from their
own party and supporters—all parties
outside your group and your sup-
porters, even some people—I do not
know who they are—who call them-
selves Marxists or Revolutionary
Marxists or Socialists, the RSP* 1
asked By what alchemy have you
made all these people your opponents?
1 used this word m this context They
were, as usual, taking it out of the
context and putting it in the papers
m their own context I said, this is
an astonishing failure on your part—
1 was not referring to the govern-

ed to you I said, 1 was astonished.
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Of course, people who were appoe-
ing the communist party and the
communist Government were all
sorts of people There are plenty of
reactionaries in them. 'Who denims
that?” There are plenty of communal-
ists in them not functioning com-
munally, but those at other times
functioned communally. You may
say today they are functioning com-
munally It is immaterzal. The polnt
here is, all these people—remember
however, though you divide all people
into organised parties, but most of the
humanity remamns outside organsed
groups, whether 1t is in election or
whether it 135 a movement—were
opposed Much depends upon o
which side the sympathy of that un-
organised, non-political mass, goes

I have no doubt that 1n the present
instance, these non-political lot, such
as they are in Kerala, had all shified
over to the opposiion ~groupe
{Interruption)

An Hon. Member: Wrong-

Shri Jawaharlal Nebhru: 1 may be

wrong I am only giving my unpres-
sion

Shri Tyagi® Not the toddy tappers

An Hon. Member: Except the toddy
tappers

Shri Jawaharlal Nehru: Shn
Gopalan read out in the course
of his speech an old ladys
pathetic letter I do not know what
his purpose was mn reading it If he
Lkes, 1 can send him many letters
from old ladies and old men which
1 get from day to day from wvarious



been coming in about attacks of com-
the others—stabbing, thi<
In fact only two or three
days ago, one of the oldest persons I
know in Kerala, a friend and col-
league with whom I stayed 28 years
ago at Trichur, Kuroor Namboodin-

1

Shri V P Nayar: He 15 also called
Kambi—kamb: means telegram—
Namboodiripad, which means that he
ix capable of sendmg any number of
telegrams

Shri Jawaharial Nehru* Anyhow,
on Independence Day, he was going to
attend the celebration of Independ-
ence Day or coming back—I forget
The poor man was pulled out of his
car by people who are described as
communists He was fiven a thrash-
ing He was rescued and taken to a
hospital and he 1s still 1n 8 hospital
That is the kind of thing (Inter-
ruptions) 1 wani you to wvisualise
this picture m Kerala, with this
tremendous anger, hatred, discontent
anger with cach other, polarisation of
two groups and so on Leave out for
the sake of argument which s the
bigger and which is the smaller I

grave danger One could see it
bappening Thig would go worse and
worse and n fact stabbing all over
the place, this man stabbing that man
and thus a situation arises whach it Is
not
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thus action We might as well, as I
said before, waited because every day
that we waited would have made the
justification of that action more But
that would not be proper because tha
would have been at the cost of the
people of Kerala and at the cost of
greater bitterness and confict. As a

G d

down and they are getting out of the
terrific condition m which they were
in  As I said, I cannot expect them
suddenly to develop an exceeding love
for each other quickly

Now, m the course of the debate,
reference has sometimes been made to
communism and communist party and
all that In connection with the Com-
munst Party in Kerala or the Gov-
ernment 1n Kerala, naturally that sub-
ject has to be considered But I do
not think that thus 1s the time or
occasion for us to discuss communism
or Marxism or even the wider impli-
cations of the commumist parties m
the world or even here Not that I
am averse to any talk on the subject
but 1t must take place in the proper
context, but not tied up to an import-
ant local nsue lhike Kerala which
arouses so much passion I do not
agree with much that has been said
on this side or on that side I am mno
communist I do think, if I may say
so with all respects, that what may be
called communnt theory 15 rather out
of date I do feel so One big virtue
in it—not so0 much the commumst
theory—is the normal socialist
approach, bemng for the wunder-
dog That 1s. the normal socialist
approach Whether you come up to
1t or not, that 1s a big thing There is
much good thing in communism that
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based on same other applicstion, is
ufterly wrong.

Shri Dange accused or rather said
that he objected to being told that
he had no roots, in this country—he,
meaning, a communst Now that
charge, not referring to Mr Dange or
to any particular individual, has a
very great deal of relevance to the
group. I am not for a moment criti-
cising anybody. But I say it almost
inevitably follows—this kind of thing
and that is the basic difficulty It 1s
not the communist theory, the econo-
mic theory We may agree with 1t;
we may not agree with it It does
not matter. We may vary it as even
communist countries are varymng it—
but not the communist outside the
communist countr.es' This business
of not having roots—I think—s a
dangerous thing I do not say that
because you have no roots, you are
powerless You may gain all kinds
of authonty and power but the result
is this Not having roots, your power
15 not easily used for the basic, con-
struction It 1s power for destruction,
rather than for building up from the
roots That 15 a long argument and I
am not going into 1t Whatever 1t 1s,
it is. I do believe this applies not
to India only but to other countr:es.
It is only on the roots—you may call
them what you like, cultural roots,
national roots, basic roots—you may
add anything from outside Other-
wise, you may remain static, so you
must add Add anything you hike to
it but build on these roots If vyou
are uprooted in mind or body, then
anything you have 13 like a pot un-
connected with earth—separate pots
That is the difficulty, And the real
difficulty is all these suspicions in
these which had come here; they have
little to do with the basic economuc
spproach You may agree or not. But
this dificulty of rootlessness and look-

elsewhere—it is that which
creates those difficulties and suspi-
clons in those minds.
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Shri Puancose: Iy it our fault that
we look to0 Delhi from Trivandrum?
.. (Interruptions).

An Hon, Member: Not to Moscow?
They look more to Moscow than to
Delhj

Shri Jawaharial Nehru: I did not
gquite follow, Sir

Mr. Deputy-Speaker: Is it our fault
that we look to Delhi from Trivan-
drum®—that is what he i3 saying.

Shri Jawsaharial Nehru: You do not
look to Delhi; vou sit in Delhi But
apart from thus, let us look at it from
another point of view

I am no communist, but T am cer-
fainly not an anti-communist either
and 1 want to declare it 1 do no:
believe 1n this anti-lsm, people get
frightened of these ¢things 1 am a
posit've individual, not a negotive
individual 1T hold a certain faith

Acharya Kripalani; They do not
accept vou are not an anti-Com-
munist

Shri Jawaharlal Nehru: We have
arnived at a stage in the world, trying
to shift ourselves for a minute or two
to a larger stage, when every attempt
s being made for this kind of dis-
engagement, discntanglement, to get
out of the cold-war 1n order to avoid
the hot-war Well, so far as we have
been concerned, in this country, we
have endeavoured in our own amall
way to help in that process, because
it 15 patent to any thinking person
«hat the idea of these mighty groups
in the world, one of them try.ng to
crush out of existence the other, is no
longer feasible, if 1t ever was. R
means total destruction. Therefore,
whether you like it or not you have
to think in terms of, call it peacaful
co-existence, call it what you lHoe
There is no other way. The other
way is comunon disaster.
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16.21 hrs,
[MR. SPEAKER in the Chair]

I am very glad that recently some
things have happened, or are going to
happen, which bring out that this
idea is more and more widely accept-
ed in the great countries of the world;
the idea that Mr. Khrushchev is go-
ing to visit President Eisenhower and
President Eisenhower is going to pay
a return visit to Mr. Khrushchev,
which wag difficult enough to envis-
age a year or two ago. Morie or less
it shows not a conversion of one to
another but a conversion to the idea
that problems cannot be sovlved by
fighting and trying to kill but by more
or less friendly approaches.

Well, if that is so to the world,
surely it is even more important that
that should apply in the 1arrowest
sphere, in the national sphere. It is
obvious. It is not a ques*ion of giving
in. But this approach that some
people have of trying to annihilate
and crush tke oilier, this approach to
which reference was m:de in Mr.
Namboodiripad’s speech which I read
tut to you-—this is the pnrase used,
that each party try to annhilate each
other—that is not arn intelligent
approach in maodern lifs. You may
like or dislike it, but you have to
accept some ways of dealing with
them apart from the normal jungle
way of breaking each other's head or
shooting each other down. It is from
that point of view that T would like
you to consider this.

I can also give you another, in
Communism or Markism. Those of us
who are interested in history read
about crusading religions often full of
vitality, full of the desire to conquer
and convert the whole world, Well,
they show considerable results. But
they gradually tone down. The world
still remains multi-religious; no single
religion has conquered the world
inspite of the army, the faith, the
energy and the crusading spirit. They
tone down. If you go to the letter of
the religion, it is: “Go; convert
everybody with the sword if neces-

SRAVANA 23, 1881 (SAKA)

Proclamation in  3raq
respect of Kerala

sary”. But you see in practice they
are quite individuals professing that
religion, may be liking others to be
converted but not at the point of the
sword or lathi or conflict.

So these great impulses that come
to the world from time to time for
doing good, sometimes they upset
things, sometimes they may bring in
a bit of evil, but gradually they adapt
themselves, they become less and less
fierce, if I may say so with all respect,
less crusading, less upsetting. They
adapt themselves wherever they are,
in their own countries or elsewhere.
This process always go on and they
are going on now, whether it is com-
munism or anything else; and it is
only people who take to narrower
view of this, whether they are Com-
munists or anti-Communists, who
prevent the growth of these normal
and natural forces.

So far as we are concerned, we have
tried to follow our own policy, inter-
national, national or domestical. We
approach such things as we consider
wrong, national or inter-national. But
we do not make our policy one of
fighting an opposition to everybody
who does not fall in line with us.
That certainly has not been the
genius of the Indian people. The
genius of the Indian people has been
“live and let live” and not give in
wrongly. But I do think that nowa-
days, not when political and economic
matters arouse passions to a high level,
we should stick to what we believe
right, we should discuss and come to
terms, but finally we should “live and
let live” and not try to solve them by
annihilating each other,

We live in the present. But,
obviously, we live in the present
thinking of the future. We want to
have a stake in that future. We
won’t have that future at all if we,
more or less, in the present put an end
to ourselves, if not to ourselves to
much that we stand for.

Sir. before I finish, may I say a
word about something quite irrele-
vant that was brought into the pic-
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ture? I think Shri Khadilkar brought
in my colleague, the Finance Minister,
Shri Morarji Desai, what happened in
Bombay and 3o on. Now, much can
be said on that subject, but, surely I
would say there is no time for it, and
1 do not think it is quite fair of Shri
Khadilkar to bring that in and in the
way that he did it

(Chingleput—Reserv-
od Castes) Mr Speaker, Sir,
after the speeches made from every
side of this House on this question,
my few remarks will be like a torrent-
dwindling mnto a trickle,

Shri Siva
-Sch.

Some Hon Members: Come to the
front We can't hear you

Shri Siva Raj: Sir, m the face and
mn the spate of the literature that was
supplied to us both on the side of the
Communists and, what were called,
the non-Communists, it 1s, indeed,
very difficult for anyone of us to
arrive at, a correct conclusion It 1s
very difficult for us to arrve at the
truth from what we consider to be an
over-statement of facts In fact, it is
very difficult for us to come to any
preeision between two zets of lles
That is the way everyone, from what
ever side he may be, spoke I now
feel, Sir, representing as I do the
Republican Party of India, I must
make mention m thizs House that our
first article of faith 1s a parliament-
ary system of Government parti-
cularly on a two-party basis
We are averse to any act or conduct
on the part either of an indivadual or
an institution or a party which wims
in the slightest manner to cut at the
root of the sysitem beocause we
sincerely believe that placed as we
are in the present conditions of
Indian society, of all the systems that
will help us to develop, more parti-
cularly our mind, the parliamentary
system of Government will be the
best systam. We do not in our deve-
Joping siage want to surrender our
minds to any kind of ideclogy. I
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But m this respect it is our experi-
ence that the Congress party, in spite
of its professions of democracy and
democratic practice, in actual admi-
nistration, allowed these principles to
g0 by the board and acted in such a

than our friends, the communists. So,
as far as we are concerned, we can
only say that this long-drawn dis-
pute, between the parties in Kerala
and also these expressions of charges,
each against the other, has left wus
with this question, namely, a question
of choice between two evils Quite
naturally we will choose the lesser
evil At the present moment, having
hearq the many statements made
by the different Members from differ-
ent sides, we welcome the decision
taken by the President to impore the
President's rule in Kerala, if for no
other reason than that at least tem-
porarily thi, tempo of agitation in
Kerala mav be stopped

We believe that « Government,
whether of the State or the Unien, if
1t is to be called a Government, must
govern, and 1if it 1s not to govern, it
must! yield place to some other Gov-
ermmment In the case of Kerala—it
does not matter who created the agi-
tation and i1t does not matter who
created the chaos—i1t looks as if it
was not possible for the Kerala Gov-
ernment to control the situation. 1 do
not know how far the Kerala Chief
Minister or the Kerala Government
confessed to the Central Government
their inability to contro] the situation.
Nevertheless, it looked as if that at
least for quite a period of time, about
one and a hafumnﬂu. the Kerala
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what accounts we have been able to
get from sources.

S0 we felt that though Iate it was
that the President should have

taken action lier. it
action

:
g
1
f

visit to Kerala, almost every day the
tempo was increasing and the partes
were coming to clash In that situa-
tion, I might even suggest—I do not
know how far it 1s good for the
development of democracy in our
country—that the Constitution may
be so amended as to make it possible
for a Governor or the Presmident, m
a case where after the elections no
stable Government could be formed
on account of the lack of <ufficient
majority.—and in fact it 15 quite
posaible for the Constitution to be
amended in such a way—instead of
immediately forming a Government,
to have Governor’s rule and fix a
period for re-election within wux
months or somethung like that It
looks like a reactionary and probably
an unprogressive suggestion, but it ir
not in all countries that people un-
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East, 1t is very unfortunate that when
they want to dispose of political
opponents, they resort to all gorts of
things. Thank God, mn our country
1t has not happened so far; I hope 1t
has not. But we must know that in
order that democracy may function
successfully, we must adopt, not
merely at the election time, not mere-
ly during parhamentary debate, but
almost every day in our dmly lfe,
certain conventions, so far as our
political opponents and political z1e-
lations arc concermned We must un-
derstand the other man's point of
view, we must try to accommodate
the other man’s point of view and
thurdly, we must also learn the art
of give and take in politics, which
has not been done so far

I would like to make another sug-
gestion All these doubts, difficult:es
and suspwcion about the action of the
Union Government arise, in my opi-
nion, by reason of the fact that the
Congress Party adopt a policy of
taking their own party men
for offimal preferments, whenever
they appoint persons to the
posts or offices of Governor or some
other important officer's on whose
reports and recommendations, some
of the provisions of the Comstitution
«hould be acted upon, az for instance,
mn thus case. It may be true that the
Governor of Kerala is a perfect gentle-
man and can rise above partisanship;
he may be an honest man and a man
of integrity and ability But human
nature being what 1t 18, it is very

So, 1t 15 also necessary that in

official preferments, care ought to be
taken to see that you put n those
offices persons whose integrity can-
not be doubted and who can be trust-
ed to have faurplay and justice as
their guding principles m their daly
administration,. We also feel, as

members of the Republican Party,
that we should take care %o see that
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in future parliamentiary system of
democracy must be developed by all
the parties. I will only appeal to the
Congress Party and also to my friends
in the Communist Party that it is not
enough that they profess democracy,
but they must act democratically in
their daily life. There is a fear cast
amongst the people, which I think is
very justifiable here, that if the Com-
munist Party succeeds, a type of life
will be introduced by the Communist
Government in India where ultimate-
ly the individual will be subjected to
the State and that he will be for all
time to come an unthinking human
being. We in the Republican Party
are against that ideal and consequent-
ly, we welcome any action on the
part of the Central Government
which will go to see that parliament-
ary democracy is preserved in this
country,

Dr. M. S. Aney (Nagpur): I rise to
support the motion that has been mov-
ed by the hon. Home Minister on the
17th instant. It approves the pro-
clamation issued by the President on
the 31st of July 1959 under clause
(1) of article 356 of the Constitution.
My reading of the public opinion, as
reflected in the leading journals of
India, English as well as vernacular
is that the Indians of all shades of
opinion, of all political parties except
the Communist Party have over-
whelmingly expressed their approval
of the action taken by the President.
If there is any dissatisfaction in
regard to it, it is not because if is
issued by the President but because it
was issued rather Jate and not early.

I admit that the promulgation of the
proclamation is an extreme step, and
the President’s power can be invoked
by the Union Government only in the
ease of such emergency as has been
specifically mentioned in the provision
itself. The President has to satisfy
himself “on a report from the Gover-
nor of a State or otherwise” “that a
situation has arisen in which the gov-
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ernment of the State cannot be
carried on In accordance with the
provisions of the Constitution”.

The hon, Member from Ahmed-
nagar has tried to show in his speech
that the framers of the Constitution
desired that this provision should be
a dead letter. He read a quotation
from the speech of Shri Kamath, who
was previously a very active Member
of this House. I do not want to dis-
pute the accuracy of the quotation
but I certainly dispute the interpreta-
tion of the quoted passage by the hon.
Member in this House. The framers
of the Constitution certainly expres-
sed a pious wish that there would be
no occasion to use it as no State of
the Union would carry on its adminis-
tration in utter disregard to the
provisions of the Constitution it~
self. They surely did not mean
that it should never be used
whatever might be the nature of
the situation in the State. The very
fact that the makers of the Constitu-
tion took care to precisely define the
nature of the situation in which the
use of the powers would be justified,
proves that the exceptional power con-
ferred on the President was real and
meant by them to be used. And he
has virtually used it before on more
than one occasion, as one hon. Member
from this House has stated.

As I mentioned, the provisions of
articles 355 and 356 are not ornamen-
tal but very essential from the point
of view of the unity of the Indian
nation. One of the objects of the Con-
stitution of India is to promote among
all the citizens of India a spirit of fra-
ternity, assuring the dignity of the in-
dividual and the unity of the Indian
Nation. In the sovereign democratic
Republic the unity of the Nation is
symbolised firstly in the Constitution,
secondly in the President and thirdly
in the Parliament itself, i.e. two Hou-
ses of the Union Legislature. Bearing
in mind that it is the Constitution that
enables the people to elect their Pre-
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sident and the House of Parliament,
the Constitution of India which the
people of India have given to them-
selves is the main foundation of the
unity of the nation. Our Constitution
is federal. The units of the federation
are autonomous. This autonomy has
the potential power of creating dis-
integration and disunity. It is only
by ensuring loyalty of the States to
the provisions of the Constitution in
carrying on the administration that
the unity of the nation can be preserv-
ed and upheld. It is for this reason
that article 355 of the Constitution
throws on the Union certain duties,
namely, to protect every State against
external aggression and internal dis-
turbance and to ensure that the Gov-
ernment of every State is carried on
in accordance with the Constitution.
In case of the first two the Union can
make use of its defence forces, but in
case of the third, namely, non-compli-
ance of the State with the Constitution
in carrying on the Government of the
State, the Constitution provides the
remedy in article 356. The President,
who is the second symbol of the na-
tion’s unity, is empowered by the Con-
stitution to step in and promulgate
the Proclamation. The spirit of
disloyalty to  the Constitution
cannot be allowed to grow.
It must be nipped in the bud.
No Government of the State can as-
sume authority and power without
first solemnly pledging loyalty to the
Constitution and thereby to the four
great principles of justice, liberty,
equality and fraternity which consti-
tute the very foundation on which the
unity of the Indian nation stands. It
is through these stern, strong but salu-
tary provisions that the autonomous
States and the Union legislatures are
all kept bound together and stand be-
fore the civilised world as one undi-
vided and indivisible entity. I feel
sure that Members of this House will
realize the importance and urgency of
this provision for the preservation of
the unity in this country, and in dis-
cussing the President’s Proclamation
wil]\ always bear in mind the solemn
and supreme importance of the duty
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which the President is called upon to
discharge.

The only question before the House
in expressing its opinion on the Pro-
clamation in respect of Kerala is to
see whether the situation had arisen
in that State in which the Govern-
ment cannot be carried on in accord-
ance with the provisions of the Con-
stitution.

16.47 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

That is the only point which the
House has to consider. I am sure
that the emphasis is not on simply
carrying on the Government in the
State but i is on carrying on the
Government in accordance with the
provisions of the Constitution. That
is a point which I would like to em-
phasise in this connection. So many
people while making their speeches
have said that Government was going
on and could have gone on. But
whether it was going on in accordance
with the provisions of the Constitu-
tion or not is a point which the Pre-
sident has to consider and which this
House has to consider in expressing
its opinion on the Motion placed be-
fore it.

The ministry of a State is forined
expressly on its subscribing to the
oath that it shall be loyal to the
Constitution. The wording of the
oath is:

“T do swear in the name of God or
solemnly affirm..” I think this pro-
vision has been specifically made ex-
cepting people not believing in God
and are likely to be in power.

“solemnly affirm that I will
bear true faith and allegiance to
the Constitution of India as by
law established and that I will
faithfully and conscientiously dis-
charge my duties as a minister for
the State and that I will do right
to all manner of people in accor-
dance with the Constitution and
the law without fear or favour or
affection or illwill.”
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It is this oath that brings the Minis-
ter in the position of power and pres-
tige a3 a Minister, and he therefore
naturally forfeits that right by any
breach of this oath on his part. ‘The
oath requires the Minister individual-
ly and the Ministry collectively to
do right to all manner of people in
accordance with the constitution and
the lJaw establithed. These words in
the oath are inserted to prominently
bring to his notice his duty to observe
in the discharge of his duties as a
Minister the greatest importance of
the principle laid down in Part I of
the Constitution, namely the Chapter
on Fundamental Rights. It also re-
fers to the principles of equality of
all citizens in the eye of law and eq-
uality of opportunity to all also.

While I am on this point, 1 may in-
vite your attention to article 365 also
which specifies some of the conditions
under which “It shall be lawful for
the President to hold that a situation
has arisen in which the government
of the State cannot be carried on in
accordance with the provisions of the
Constitution”. The condition as con-
tained in the provision, is: non-com-
pllance with or failure to give effect
to any direction given in the exercisc
of the axecutive power of the Union
under any of the provisions of the
Constitution. If the State does not
comply with the direction given by
the Union Government, that also is a
condition which gives the President
power to hold that the situation is
such as cannot be carried on in accor-
dance with the provisions of the
Conatitution,

Having placed before you the main
provisions which ought to be careful-

AUGUST 19, 1000

vespeet of Kevale
of the Kerala Government which
amount to a flagrant violation of

:
i
{
E
8
]
1

The first iy the indiscriminate re-
lease of a large number of prisoners,
including thirty-four murderers who
have been guilty of very heinous
offences of a hideous charscter,
murdering policemen. The second is
the enunciation of te police policy
which called upon the police to
refrain from giving protection to ocer-
tain kind of people in certain situam-
tions though under the law that exists
thraughout the Union they are entitl-
ed to have it

3

I will take only these two instances.
As regards the first, I learn tha
sentences of death passed by
courts have been upheld by the
Courts and the Supreme Court
and their petitions for mercy to the
President have also been rejected.
Release of such prisoners from jail,
mstead of carrying out the sentence
of death in accordance with law, is



a Government of a State governed by
the Constitution of India There are
mstances of ndisputable discrimina-
tion and 1 find that they are defended
mn an unabashed manner an the floor
of this House

My grievance against the Umon
Government is that it has been failing
in its duty under the Constitution
whenever it had tried to accommo-
date the commurust state of Kerala,
knowing full well that their act was
in vioatlion of the Constitution One
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communist cannot shed his celour and
change his spots. This cne lesson, I
wish the Union Government should
learn from this regrettoble episode.

I am reminded of a famour couplet
in Hitopadesh as I read the story of
Communist admumstratioy in Kerala
two years ang a half. The Sanskrit
couplet jg very simple and you can
understand it without translatiom.

day o7 qofer.  yqEnfaafear
eFe Ay frgax wqean

Every one of the four qualilies men:
tioned below, namely youth, plenty of
wealth, power and indiitreetness 18
capable of creating a dangerous situa-
tion What to say when ail the four
are combined? The Communist Party
s the youngest political party. The
Commumist party 1s rien. 1 do not
know from where they get money.
The party has no anxiety about get-
ting money There 13 plenty of
wealth The third thing s, 1t has
come into power. Prabhutwam
there. About ariwvekala, utter dis-
regard for law, utter disregard for
morality or any higher principle
except the principle of ~xvoediency to
turn everything to their own ends—
that 1s their cult. All these four
qualizes, each of which 15 fraught
with danger, are combined here and
they are fraught with dangerous con-
sequences to the safety of the State
itself. We find a most ac-—ble com-
bination of all thrsc atin! itcs in the
new cult of comminmism and it =
therefore proper that that Govern-
ment ¢ dismissed =nd su,) ceded by
President’s Proclamation

The Sanskrit motto 15 * &R FIA

AT an extreme nep
no doubt—g blow with a good stick
on the hesd of dog is the only way
of getting it out of the way. I hope
the Union Government will strictly
observe this policy in future

The nation wil] feel grateful to the
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somewhat late, and also to the Pre-
sident himsell for having taken the
step which was proper and inevit-
able This Proclamation is also a
warning to all the States whether
Congress or other, that the Union
QGovernment treats the Constitulion as
very sacred and a State can depart
from it only at its penl

1 support the motion

Mr. Deputy.Speaker: Now, Shri
‘Braj) Raj Singh The hon. Member is
absent. So, I now «call upon Shn
P. K. Deo

17 hrs.

Shri P. K. Dee (Kalahand:i) After
all these highly controversial and at
the same ume eloguent ~peeches of
the previous speakers, I do not th'nk
1 can do justice to the heat that has
been generated mn this House 1 did
not have the good fortune of visitig
Kcerala during these troubled days
and 1 did not have a first-hand know-
ledge of the situation The basis of
my knowledge 1~ from the var.ous
press reports that have appeared from
tume to time in the varous place
Agam, the various controver<ial and
contradictory literature that has< been
i1ssued from both sides, with charges
and counter-charges are most mi--
leading So, 1 am not going to at-
tach anv weight to thi= literature

Knowing this fully well, somd¢ tine
back, we requested in thir Housc far
a verbatim copy of the Governor's
report and also the other information
on which the President wus satisflid
that the Government of Kerala <ou'd
not be carmed on according to the
provisions of the Constitution t~ he
supplied to us Of course, even
though the¢ Home Minister had the
inherent power to withhold thr rro-
duction of any official documrnt, still,
the Home Ministcr has given uc &
summaryv of the Governor's rveport [
think it was summarised@ after the
Proclamation was given effect to, and
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Mier Central intervention had taken
Place.

Even then, going through the sum-
Myry of the Governor's report, we
SQme across cases of corruptinn, mal-
almnistrat.on and interference in
TOutine admunistration, misuse of
PQwer and in general, insecurity pre-
Vdjling regarding life and property ia
thye State, and which was precips-
lated by this unprecedentend mam
Uhsurge

1 do not claim mysel to be a con-
Sttutional pundit. At the same time,

have not been convinced as to which
8Ty the provisions of this Constitution
Which could nut be worked out fn
Kyala My hon friend Shri A M

oma. has cited certain instances of
intrngement of fundamental rights
U; those cases, the proper furum
Would have been the High Court and
thy Supreme Court The High Court
ang the Supreme Court were there,
ang the parons affected could have
FOnp there and sought )justice if there
Were any infringement of the funda-
Méntal nights

After gomng through the different
Provicions of the Constitution, I per-
SOhally fee) that if at all the Govern-

*Mpnt of India were convinced that

Nicurity was prevailing in Kerala
thyy could have acted under article
352 of the Constitution which clearly
8y,

“If the President 1s ratisfied
that a grave c¢mergency exusts
whereby the security of India or
bf anv part of the territory there-
bf 15 threatened, whether by war
br external aggression or internal
distrubance, he may, by Procla-
mation, make a declaration to that
pffect ™

Pandit Thakur Das Bhargava
(Higsar) Article 352 does not speak
of fundamcatal rights and govern-
Ment according to the provisions of
thy Constitution It s only article

which deals with that
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Shri P, K. Deo: I am speaking

about the security part of it

Pandit Thakur Das Bhargava: The
article for that is different.

Shri P. K. Deo: I am referring to
internal disturbance and insecurily.
The President could have acted under
article 352. The ples that has been
taken by the Government of India is
that as nc rvequest came from  the
Kerala Government, therefore. they
dic¢ not like to act under article 352.
Ti is the duty of the Ceniral Govern-
ment 1o protect everv State against
internal disturbance, under  article
355 of the Constitution. So 1 do not
know why the Central Government
should wait till they receive a for-
mal request from the State Govern-
ment. Anvwav, these ave immaterial.

Now. T would like to come to the
politicai aspeet of the whole situation.
Whatever justification there may be
for Central intervention, it has creat-
ed a precedont in this coeuntry whiecn
will have far-reaching effect. Demo-
eracy in this country is in the crucible
and in the process of evoluiion. So
incidents like this gentrally  ereate
grave doubts in our minds if the par-
liarnentary system of Government,
specially of the Westminster model.
i« suitable to Indian conditions and
ithe temperaments of the people. [
hold no brief for any party or indi-
vidual, but I would like to discuss
the¢ whole thing in a dispassionate
wav.

After democracy has been eclipsed
i the neighbouring States of this
contineni, India is the last  bastion
which has been keeping the flag of
democracy flying and all eves all
over ithe world are riveted on ithe
working of democracy in this coun-
trv. and we are all pledged to make
it a success. It is in this couniry
that independence was won by non-
violent means: it is in this country
that 500 odd princely Siates were
integrated most peacefully, and it ‘s
here that the largest number of voters
exerveise their will in electing  their
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government. Further, it 1s

cant that in this country alone, the
Communists chose to enter the par-
liamentary field, contrary to their
accepted international creed, came to
power through the ballot box and
pledged themselves to work under
the Constitution.

Ali this was possible due to the
democratic crecd accepted by us. Why
then this departure from it? Demo-
cracy is a way of life. It has its
growth from various precedents and
conventions we leave for posterity to
follow. I simply shudder to think
that an Assembly could be dissolved
and a Ministry dismissed, even though
it enjoved the confidence of the
Housec.

In this country, we had Central in-
{ervention on previous occasions, but
never when there was a stable Minis-
iry and that Ministry enjoyed  the
confidence of the House.

Pandit Thakur Das Bhargava: Tt
happened in the Punjab.

Shri P. K. Deo: First, it happened
in the Punjab during the time of
the oprovisional Parliament when Dr.
Gopichand Bhargava resigned. No
alternative Ministry could be formed.
The Congress Party had a substantial
majority, but it failed because of fac-
tions and various groups and sub-
groups in it. Secondly, it came in
PEPSU where the ruling party lost
its majority because 9 of its members
including the Chief Minister were
unseated by an award of an election
tribunal. Thirdly, it came in Andhra
when the Congress Ministry headed
by Shri Prakasam was defeated on
the question of Prohibition by a PSP
Communist alliance. The fourth in-
stance was in Travancore-Cochin
where the Congress. after one year of
tolerance. withdrew its support to
the PSP Ministry which had a
strength of 19 in a Housc of 118 and it
later failed to maintain the required
strength when 6 of the members re-
signed from the Congress Assembly
Party.
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It is for the first time that a Minis-
iry hag been dismissed, even though
it enjoyed a majority in the House, It
has no precedent in history. Pro-
bably it has some likeness, as I
pomnted out the other day, to the
situation when Charles the First came
ane fine morning and said ‘I dimiss
the Long Parliament’ Perhaps =&
ntuation had arisen at the end of
last month when there was no way
out to restore orderly life except by
direct rule of the Centre But these
are questions of fact, and all sorts of
musleading facts have been supplied
us by both sides

s

So I beg to submut that at least be-
fore taking such a drastic step the
Central Government should have con-
sulted this Parliament. This august
House 15 the watch-dog of the Con-
stitution and of the democratic rights
of the people

Heavent were not gowng to fall
within those 4 days, they could as
well have waited and taken the House
into confidence and they could have
been benefited by the delhberations of
the Members in this House—the re-
presentatives of the Kerala State who
are both in the Opposition as well as
in the Treasury Benches

I cannot appreciate the hurry with
which it was rushed through and it
does not speak well of the bona fides
At this stage it
use flogging a dead horse
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by the Centre. Even thé bye-election
at Devicolam has proved that they had
the backing of the people The oppo-
sition parties, smarting under the
frustration of defeat, plunged into an
all-out agitation regardless of conati-
tutional proprieties and democratic
conventions

Even Pandit Nehru has expressed
himself 1n clear terms against picket-
ing Government offices, schools and
transport vehicles ‘The Congress
Central Board had permitted—and
this has been admitted by our Prime
Minister—that Congressmen iaay
take to token picketing, if not in pars-
lysing the Government

Adversity makes strange bed-fel-
lows P.SP. and others who were
short-sighted have also plunged head-
long into the agitation without realis-
ing for a moment that they were
leaving such precedents which will
be applied as boomerang agawnst them,
if at all they ever form a Govern-
ment in any State and the Congress
happens to be in the Centre

Acharya Kripalani; Why do Yyou
call 1t short-sighted®

conflict being pulled i opposite
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to the creed of mobocricy. These are
nﬂmmbutﬁmmquo-
tations of prominent Congressmen in
this country today (Interruption).

Is it not the Congress party which
once condemned the agitational ap-
proach, in connectlon with the States
Reorganisation, of the Samyukta
Maharashtra Samit: themselves took
recourse to similar movements to
achieve their own ends? The question
is. Is Central intervention justified”’

When Dr Harekrushna Mahtab took
resourse to all sorts of dubious me-
thods in forming his erstwhile Con-
gress Ministry

An Hom. Member: He i1s vour col-
league there now

Mr. Deputy-SBpeaker: Order, order
1 think 1t would not be advisable to
eriticise Mr  Mahtab just at thie
moment

Skri P, K Deo. Sir, even when Dr
Harekrushna Mahtab took recourse to
all sorts of dubious methods to form
a Mimistry having secured less than
39 per cent of the votes at the polls
and having secured only 30 elected
M.I.As in a House of 140 was -ot
Central intervention necessary?

My Depuiy-Bpeaker: But now
there must not be any complamt

Skri P K. Deo: Now, there iz no
~omplaint

When M.L.Az clected on Ganatantra
Parishad, communist and independent
tickets after defeating the official
Congress candidates, crossed over the
floor of the House 1n the hope of
fishes and Joaves and formed an
artificial mejority, was not the Cen-
tre a silent spectator of the whole
Arama? Shri Himansu Sekhar Parh,
sne of the renegades, was made over-
nght a Mnister and a member of
the AICC on his threat of going back
10 hig orginal party. Is it not a
betrayal of the voters? Then why msk
Shri Ranga to resign his seat when
he forms another party? After all
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sauce for the goose 1s also sauce for

the gander.

In the last Budget session im  the
Orissa Legislative Assembly, the Gov-
ermnment survived defeat by a single
vote on the voting on demand on
taxation and next day four Congress
MUL.As resigned from the party in
power, to make the fall of the Minis-
try certamn Is it not that three
MLAs and one M.P were put in the
a1l on bogus charges which could
not be proved m a court of law?

(Interruptions)

Mr. Deputy-Speaker: 1 have already
asked the hon Member to avoid ob-
servations about that Minstry

Shri Badhan Gupta: It 1s very apt,
Sir, because the Kerala Government
has been accused of creating condi-
tions of insecurity and all that In
a similar case, the Central Govern-
ment did not intervene I am not
justifying intervention in that case or
otherwise and that 15 a different mat-
ter But m a similar case, 1t did not
intervene and that show discrimina-
tion

Mr Deputy-Speaker: If it had been
a gentral observation that there had
been cases where such circumstances
had existed and even if the name of
the State had been mentioned, I would
not have objected But he takes up
the name of the Chief Minister and
makes certain specific accusations
agamnst him 1 cannot allow that at
this moment

Shri P K. Deo: Some of the hon
Members had spoken about UP and
1 am speaking about my State.



3183 Resolution re;

[Shri P. K. Deo]
this connection, I would draw your
attention to the varioua strictures that
bave been passed by the Orussa High
Court regarding the adminwstration of
the Orissa Government in that State

The Minister of Siate in the Minis-
try of Bome Affalrs (Shri Datar):
Are we considerig Ornssa here* (In-
terruptions.)

Mr, Deputy-Speaker: I have already
obgerved just now that if it 15 a pass-
mg reference or even an instance of
allustration, that may be a different
thing But he 15 taking all the
details {Interruptions )

Shri Sadhan Gupta: It i1s a parallel
case, Sir

Mr Deputy-Speaker: Anyway, he
should conclude mow, I cannot give
moare than 20 minutes

Shri P. K Deo: Lastly, when the
Orissa Government was defeated
a prestige legisiation by 8 votes, 18 1t
not a fact that 1t was called a snap
vote and the Ministry was asked to
continue” Even though they had no
majority in the House, they carriea on
‘What happened :n UP (Interrup-
tiong) When the majonity of the
members of the UP Vidhan Sabha
expreassed their no-confidence in the
existing Ministry, is not the Centre
throwing the usual mantle of protec-
tion saying that it i1s the look-out of
the UP Assembly

With all humility, I beg to say that
an unfortunate impression has been
created that the Congress is the only
party which can rule in this country
and not any other party

My story will not be complete with-
out a reference to the communists I
am not gomg to spare them Even
the Communists in Kerala
usuzl restraint In not promul-
section 144 of the Criminal Pro-

Code or taking recourse to
tve Detention Act while deal-

4
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police firing 1,25.000 persons courted
arrest, cashew-nut factories were
trangformed as sub-jails is not a joke,
though Bhr: Mannath Padmansbhan
might have spent Rs 50 lakhs for the
agitation It 1s a mass upsurge, what-
ever the beginning might have been
The Commun:ists should have yielded
to the popular demand for a rmud-term
election I cannot reconcile myself o
the arguments of the Communists in

thit re<pect

Sir, 1 have to make one suggestion
For such maladies the answer is not
wentral intervention but a provision
for “Recall” in our Constitutye + Con-
fronted with such cases onc has to
appreciate the wisdom a-d farsighted-
ness of Sir Laxminirayan Sahu, «
Constituent Assembly member from
Orissa, who movcd an amendment In
the Constituent Assembly to provide a
clause for the 11ght of recall, which
was later withdrawn by him after a
speech of Sarda: Patel In the Swus
Constitution, we comc across the pro-
visibn for the right of recall. In the
Constitution of certain East European
countries like Yugoslavia, Hungary.
Rumania, USSR and China, there s
a definite provision for recall if an
elected member acts in a manner pre-
judicial to the interests of the consti-
tuency or detrimentsl to the mandate
on which he was elected. As early as
m 1922, Mr. Madhusudan Des of
Orizga, when a Minister for Local
Self Government, introduced the pro-
vision for recall n  the Bihar and
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Sir, I beg to submit that the right
of recall may be provided so that this
may be the last occasion for the House
te discuss a similar measure. 1 would
also like to submit that early steps
should be taken to have a parliamen-
tary system of government in Kerula
and to revive the rule of the people,
by the people and for the people

Shri Nathwani (Sorath) Sir, I
rise to support this motion The
controversy has two aspects' ane 13
political and the other a constitutionat
ome. I will deal first with the consti-
tutional aspect

In this connection, Sun, two points
have been raised This morming, Shn
Easwara Iyer accused the Governor of
having acted wunconstitutionally in
swbmitting his report, and this charge
was levelled not for the first time 1Y
find that the former Minister for Law
in the Communist Government of
Kerala had levelled the same charge
the other day in Dethi. It 1s wery
serious charge, and I was surprised
that such & charge should be levelled
against the Governor in such a flippant
manner, because there is no basis
whatever for suggesting that the Gov
crnor has acted unconstitutionally

I we look o article 352, 1t states
that the President has to be satisfied
the réport of the OGovernor or
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in this particular case it is stated that
he did not consult the Ministry. If
we were to read article 352 in the
manner in which it is suggested by
these friends that it should be read,
it makes an utter nonsense of this
article. 8ir, he has to make a report
saylng that the Government is not
being run in accordance with the pro-
visions of the Constitution. How can
he make such a report on the advice
of his munstry? Their argument
comes to that; that he can act only
on the advice of the Government and
he has to make a report saying that
the Government i1s not being run....

Shri BEaswara Iyver: Read article 356.
It says: “. the government of the
State cannot be carried on". Not any
other thing There 1= a difference in
the wordings

8hri Tangamani: Where does the
Governor gets the material from®

Shri Nathwani: He gets the matenal,
and he has a right to send for infor-
mation and he keeps himself in touch
with the manner in which the Gov-
ernment is being run My submussion
15 that in submitting his report, the
Governor 15 not discharging any
executive function That 15 my first
point

Then, 1n what capacity 1s he sub-
mitting his report” I submit that he
was discharging his duty, and that
duty has been clearly laid down and
explained by Dr Ambedkar when the
relevant article of the Constitution
was being discussed in the Constitu-
ent Assembly It was very surprsing
when I read 1t and when I realised
how the framers of our Constitution
had 1in mind a contingency hke this.
He said that a Governor has got func-
tions only, and m exercising those
functions he must be advised, and he
must act on the advice of his minisiry
That is true But he has also to dis-
charge his duties What are those
dutics® It 1s very surprising that he
referred to corruption, nepotism etc
He snaid:

«p distinction has been made
between the functions of the Gov-
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ernor and the duties whidk the
Governor has to perform, Hav-
ing regard to these dutieg the
Governor has to see that the pro-
posals enunciated by the mmistry
are not contrary to the wishes of
the people, to see that the admu-
nistration is kept pure without
corruption and impartiality”

Bo, it 13 his duty to see that the adm
mistration is impartial, above corrup-
tion, and so on, and that it 15 being
run eccording to the Constitution
Therefore, when he finds that the
admunistration 1s not being run accord-
g to the Canstitution,—

Shri Easwara Iyer. What does the
Constitution say®

Shri Nathwani: The hon Member
had hus say He has spoken already
1 did not try to mterrupt hum

Mr Deputy-Spedker, The hon
Member might continue It 5 my
business to stop the interruptions

Shri Nathwani: Their argument 1s
this Every time, if any reference to
the activity of the Governor 1s men
tioned, the Governor must act on the
advice of the munstry

May I point out two other articles
where the Governmor discharges his
tunctions” There is article 200 which
says that once a Bill 158 passed by the
legisiature it must be presented to the
Governor and the Governor 1s autho-
rised either to assent to that Bill, o
to withhold his consent or refer it to
the Premdent for his sanction In
discharging thus function., has he to
act on the advice of hig mumstry?

Here, m this case, 1n Kerala itself,
the Education Bill was sent to the
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Agam, under aruicle 187, the Gov-
ernor has the right to call for intoe-
mation from the niinistry. Therefove,

15 implied in the article itself that in
submitting hig report he must exerciss
has discretion

Then 1 come to the other constitu-
tional point They say that we cannot
resort to article 856 because it I8 con-
fined to what is known as ministerial
erisis Sir, I want to dispose of
it by referring only to a sentence given
by way of an answer by Dr Ambed-
kar n the Constituent Assembly
Shri Easwara lyer referred to the pro-
ctedings of the Constituent Assembly
He referred to the answer that Dr
Ambedkar gave on that day Bauat
only he did not read the frst
three lines When this article was
being discussed, Pandit Kunzrw,
with his accustomed carefulness, ask-
ed Dr Ambedksar this question Hs
asked what was Dr Ambedkar’s idea
of the meaning of the phrase “In
accordance with the provisions of the
Constitution ” Shn Easwara lyer may
read that debate—page 277

Shri Easwara Iyer. 1 have read it

Shri Nathwank: But you did not
quote it Dr Ambedkar said*

“It would take me very long 1o
go mnto a detailed examination ef
the whole thing referrng to esch
article and say, this is the princi-
ple which 1s established in it and
if any Government of a Provinoce
does not act in accordance with
1t, that would be an act of falhee
machinery "

3
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privciple can be violated, but
time did not permit hum to do
so. So, Dr. Ambedkar's idea was,
it any provision of the Constitu-
tion is violated, the Government is
not

They may have a majorty; people
might have returned the Ministry to
power with an overwhelmung majo-
rity; they may maintain the form or
facade of democracy, but they may
disregard the very basic principles of
the Constitution., It is to meet that

contingency that article 356 was
devised,

Tnen, it was stated that recourse
shuwia have Dewdl wken 10 arucie S$9d
ang sl arucie  ssuuid  Dave oeen
mveked. First of all, 1 dount wnoe-
tner it would have any appucation. It
TOLErs ‘L0 lne »eCUiity Ol any pail of
tne terr.tory of lInaa. Here wnen
thiwes was a tremendous upheavai of
the people, NOROUY Wanicu we wte-
grity ot any territory to be wvioiaied
Nopoay wanted Keala tw  join
anower Inaependent Siate. It was
pot lke that, hven i you say
that article 352 has an
cauon, 1t could have application only
if arucle 3% was noy Lo be brougnt
nto operation or did not apply. Sup-
pose there 13 a Government which has
e majority and which has people's
support, but stll there is violent inter-
nal dusturbance, then only you can
have recourse to article 352.

In this controversy, an attempt has
been made to dissociate the events.
We must view the whole chamn of
events culminating in this tremendous
upheaval as & whole. It is not as i
merely becatme there was this mass
upsurge this Proclamation has been
enunciated. We must also go into the
circumstances and causes that led to
it. Shri Khedilkar said the other day,
of course it became inevitable for the
Central Government to intervene, but
what about the antecedents? What
about the agitation? I ask him, what
about the antecedents to those ante-
cedents? How was the Government of
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the State being carried on? Of course,
it is Open to those wno argue that
arucie 300 ougnt not to have been
invoked, to deny the correctness of
the fagiual mater.al that has been
piluced betore us. They have tried to
do tnat, but we are not satshed. bome
speciic 1nstances were cited, merely
by way of illustration. The summary
that has been circulated puts the
whole picture in proper perspective
and shows how from the very begin-
ning, the Constitution was being sub-
verted with a view to serve the pur-
poses of the party and how a situation
was being created in which people
were afraid about the safety of their
lives, property, etc. It is not my
purpose to go nto all those details.
1 would take up only one test,
and that 1s the test laid down
in our Constitution in article 14. What
are the grounds, what are the reasons
because of which you say that 1t has
not been worked according to the
Constitution. Take article 14.  What
does 1t say” It assures cqual protec-
tion of laws and equality before the
laws Shri: Dange's argument was that
laws are mmpartial, laws are neutral,
there 1s no discrimination 1n the
laws, but we want to withdraw (we
means the Communist Government
there) the favour which is
being shown to a certamn class of
people He called them  exploiters.
Ths 15 what they sought to do by the
police policy Here I want to invite
the attention of the House to the fact
that not mcrely 1in enacting your law
you can discriminate, you can violate
the princtple underlying article 14, but
in administering it also you can dis-
criminate, and that 15 also what 1s not
allowcd under article 14. 1 want to
read only one passage, because an
impression has been sought to be crea-
ted that in the passing of the laws
there has not been any discrimination,
But there have been cases, there have
been 1llustrations given here to show
how 1n admimstering the laws they
have discriminated 1n favour of their
own party and how they have discri-
minated against others who do not
belong to their party.



3163 Resolution re;

Shri Exswara Iyer: You can go to
the courts.

Mr, Deputy-Speaker: Let the hon.
Member be allowed to continue his

speech.

Shrt Nathwani: At page 119 of the
Commentary on the Constitution of
India by Shri Basu itustftod:

“Under our Constitution, execu-
tive or adminisirative acts are w-
cluded by the express provision of
Art. 12 which defines a ‘State’ as
including not only the Legisiatures
but also the executive and other
‘authorities’. This is further made
clear by defining ‘law’ i Art. 13
as including among  other
things, any ‘order’ or ‘motification’
s0 that even executive orders or
notifications must not infringe Art.
14. This triology of Articles thus
ensures non-discrimination mn
State action both in the legislative
and the administrative spheres in
the democratic republic of India”

This is a quotation from the Supruvme
Court decision. Let us test whether In
administering the:r laws they have vio-
lated this principle or not. From the
very start not merely have they wio-
lated it, but, from what Shri Dange
has stated, 1t 1s very clear that if they
are returned to power they will repeat
the same thing. He reiterated his
faith in the police policy that was
followed by the Government of
Kerala. What is that policy? 1 will
read from their own reply. If you
lock at page 25—because they them-
selves have quoted their policy—it
says thus. I am refernng 1o the
Kerala Government's reply to the
EKP.CC. memorandum. It says.

“The police is there to step in
only when there is a conflict bet-
ween parties and when there 1s
violence or imminent threat to vip-
Jence. Where there is actual
threat to violence or imminent
threat $o violence, the police is
there to avert it”

AUGUST 19, 1309
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Of course, they say this policy is to
be followed in respect of disputes
arising out of strikes.

Shri Nurayanankutty Menon: He is
quoting fram a bock. Will you kindly
ask him to lay it on the Table?

Mr, Deputy.Speaker: It has already
been referred to.

Shri Nathwani: Of course, they have
qualified it by saying that this policy
was to be applied in cases of strikes
ete. But I ask them: what 13 the ordi-
nary law of the land? What does our
Criminal Procedure Code say? It
enjoins a duty not only upon the
police officers, not upon the magistracy
alone, not merely upon the citizens of
the country but upon every person to
prevent a breach of peace. And if
they do not assist in the prevention of
that, it 1s made an offence. Here they
say: yes, 1t 1s a duty cast upon us
under the ordinary law of the land.
They may loock at section 42 of the
Criminal Procedure Code. It enjoins
upon every person to assist in the pre-
vention of a breach of peace. But,
here are the custodiana and the guar-
dians who will protect the secunty
and maintain law and order who are
asked not to intervene unless there
15 an aciual violence or an immunent
threat of violence.

Agun, kindly look at section 127 of
the Criminal Procedure Code. This us
what 1s stated there.

“An officer in charge of a police
station may command any mssem-
bly of five or more persons likely
to cause a disturbance of the
public peace to disperse.”

] emphasise the words “any assembly
hikely to cause a disturbance of the
public peace”. Here, according to
therr own policy they say that the
Police should not intervene at that
stage. 1f they have any objection
against this law, of course, it is open
1o them, if they were authorised under
our Constitution, to change the Jaw or



trary, from what Shri Dange
laws are neutral; laws are im-

. have mo quarrel about
laws, but in administering the
. of course, they are determined
follow their own view about the
tion

T was surprised when I heard Shn
Dange In order not to make any
mistake I propose to read out four or
five lines from his statement He re.
fterated his faith in this poliey He
says, “If we are returned to power we
would follow it" Then, he
page 4460 —

e
§14%

%

g

g

“80, the police statement was
there and that rritated them
again  But what was wrong”®”

He justifies it, and goes on tn sav—
“There was a scare that the
police “would remain neutral and
that there would be murders and
loot and dacolities, insecurity and
so on If the police are not let
loose ageinst the workers how can
there be insecurity>”

What is enjomed upon bv our law
under sections 42 and 127 1< the duty
to prevent a breach of peacr but Shrn
Dange chooses to call 1t “the polier are
not let loose against the workers”
He says further—

“How can there be insecunty?
For whom is there 1nsrcuniv?
For the exploiters who want to
suppress the workers® No We
are not going to give them
security »

He save that they will not protect
them They will not secure them in a
situation like this It is open to the
Party to expropriate or to nationshee
if thev like and to pav them any com-
pensation that they like becauw 1t
s not & justiciable issue now There

SRAVANA 28, 1381 (SAKA)
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may be a nominal compensation. They
may not even grant any compensation.
But unless they pass a proper law,
how can they ssy, “We are not going
to give protection to these persons”
whom he chooses to call as exploiters?
But according to him it {s the workers
who count only and who are the
people They solemnly affirm by ths
Constitution but the very first word of
our Constitution 15 not acccp.able to
them Open our Constitution and on
the first page you will find mn the
Preamble who are the people of
India Thev are not equated with the
workers there They would not accept
that defimition of the people that is
there

There 15 one thing more to which I
would like to refer Of course, several
cpeakers have referred to the consi-
deration or the lemency that has been
shown by the Central Government I
also feel that this Proclamation has
come rather late It should have come
a little earlier

There’ 15
15 soucht

another 1ssue which
to be mxed up
with this 1ssue What 1s to happen
if a dulv elected lemslature or the
dulv conshituted Ministry has to face
public amtation whether it <homld be
compelled to resign or not® Here, of
cour<e the events led to this tremen-
dous upheaval and that 15 a clreum-
stance to be borne in mind But in
hvpothetical cacex like this the provi-
sions of article 356 do not come m the
picture In a case ke that that 1s
vwhere though the Government has got
the majority there is overwhelming
obposition to certain measures of
theirs and thev have forfeited the con-
fidence of the people, what would be
the proper action to be taken either
bv that Government or by the Centre
15 a question wh'ch 15 whollv irrele-
vant to thic Motron It would depend
upen a number of circumstances, and
I need not go into that

I mav sav lastlv before T sit down
that thic communist rule in Kerala
has a lesson The mack has fallen
The communict party has shown its
cloven hoof They are shedding tears,
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and strangely enough in the name of
democracy and in the name of the Con.
stitution.

Shri Narayanankutty Menon: That
we deny. No tears are shed at all.

Mr. Deputy-Speaker: He feels like
that.

Shri Nathwani: As Mr. Anthony
stated, it is the wisdom of the crocodile
which sheds tears before devouring
jts victim. What startles me 1s not the
reiteration and repetition or the
avowed object of the communist party
to adopt police policies hereafter also
if they come to power. What startles
me {8 the tendency on the part of some
of us to ignore such statements and
to be lulled into a falsc sense of
security believing that if they are
given a chance hereafter or further,
perhaps they may be satisfied with
our Constitution, that they may come
to believe genuinely in our Consti-
tution and they may co-opfrate with
us in working the Constitution That

is a danger against which we should
guard.

st wwaw Fey T
g, §TT ¥ qTAHT A TH AR AT
¥ W @ TF ATEE F 2T fRar
™ frv § wwwar &7 fd war a
wgfree v oY gf 4 afv wE A
wfrez odt @ aF st Aiferar azelt
A wafez o ff ov @
¥ & o wraeTw @ wAAT T WY
fegem & a Fi art @
fegerm & s @ I 0
frispgsma g aaR=
w g @ & om 97 f5 sl
it A €1 28Y.9 F AT WHA FTAR
fegr | ®/feT Y 1w JPwwE 9w
faorar & % ¥ $Altg geg ¥ w2
wg faear § fe arme. uw sgfaee
qdf ¥ &b qoft Nify § gy afcadr

AUGUST 19, 109

Probiamation i
respect of Kerals ”

wor wrgd { vte 3w afordr @Y el
e & Wifew ¥ ey o ¥
forg waré oy wngd € i vewr
UTEA TR FE $Y iy W gl
¢ 1 wore dar ey war oY WF oA
e fggem & frg oy qw wedlY
wr ¥vir )

Afe 8 W § fs @ fgrgemr
& argare & AT F fR A B 1 WA
wyr e 3 fergerra & s Wl o
aE ¥ Wi urw o IF IR A
] wyr § fir o oy ¥ ¥ fedt &
faet &t sad IR qar fe wifee o
3 @ mar fe wa fadfedt Sy qu &
s fems X fear | & qvwar § e

qOE § §2qT 7, CF gL & AW 6T
s fegr oy gwar @ 1 EOEE
wafrez arTe frer & A § o
aw fam gady gy ag o o
x 7 arAx ¢ fr few a@ & o
femr oy & Py ® wow § @7
¥ qar fow A7y ¥ T wTE ghaar
QT W TET AT ASAT & 1 €7 ag W
Afr e T & wd AD T
Iy § e g R owre @ QO
o ¥ Avag € of AR 7 a4
frmr = f6 ¥9 7K Y weAd g7 q¥
Fz€d W o fx W w1 R T
2, war 7 ifavA X aw et W@ X
T Snit 1 {7 w0k ST AW Wi
fFm@aEasdR@agan
¥, Afwa Ife gar fire ot e
e v & fav g §, qg o Afl @
fs forq acg & wr oY faar ot amewr
¢ ok xw @t v ww , wEhie
TR A T g O wen gafee
WY |
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Rfer fox N oyl o W
w0y o e §, o ovwer frdw
@ ¢ 1 qew FaT gey W
firdrw Wl avey, Iy o AvTAT v e
fopey ot wegfver ot & qx qu
woay Wt g & W § R F e
Y w7 wraeT 357 §O% fir wg fygam
o worer ¥ g o war SR ¥ wwlt
o WiT wg 7 T30 a7 fr A aTar
wrer ¥ ferenTss gY Ty, P W7 agEe
vl farems Y o7y @ g o & w?
fis @ QW ¥ it favare ST SR &
forg #are ¢, fox o wd ¥ firg
dacd 1 g o vy g e
arT AT wgy mar § f o F g WY
T Rl & aw § ATy fear
a1 § WX wfre o Sr e T W
woy ey wan wy for & Fo it g
e ¥ foq waT B o s T
=g ) faw avm, Afe § g7 A
| AT A TR § W TR wenr Ty
6 g wEw g & ¥ vs wen
® & w7 & wighee ot 8 e
% 2 wifird o a¥ ag vz § ofim
gra A W AW WY 0 qw AmA
{ fe & teve ¥ ® ¥y, wx fggmrm
STV JET WTN W SO 417 F7AT 9T
nfegt went ot £, Fle sy qv
afat wart of 8 W g &
Y GTHT F (R 3R & v e
% 1 frgrm & wegfree ot frgen
€ Tt § vw FT W TE W
aet &t fo Mt R § A= A
cafier @ 2ot ot wg A fo o W
wfr we wik avelt g WY frw & ovren
o iy wwrk 1 qpr o f 9nA
wyffaw fw F0 a% ¥ TC ¥ foa,
WwdAamd i wE
ww i & sy fo ww e W
wifw wft frey amar &, o o fieelt
g ¥ N wtw woend wr vy f Y

Prociomation in 3305
respect of Kerala
g o wpn g f s wfee
o F auft qoy Afw g ¥
¥ wide ¥ freeey ot o Wifaw
¥r afew ow AT Ay W arc el
warg i Wi af Ay fegew w
i ¥ i R | e @
qg Ot % a7 @ W ¥ aw i
T 2t ot g Y e fraw At Wi
gl fe g @ o F waww @ g
o g T F AR et §, o
o vefor ¥ &

W oA § ¥ g @ sy Wy
t fe o iy odf pera aefr ), A o
st M wwR Ay v Y, o IEE
@ a1z "afas ary @ wfgd o
v il arfgd | q e § e
qY 9T ¥ AT HW T & Sy iy
wm AN o Mgy o §
f& T & W w7 3w § ag afy wré
At § www 7 s frge & wfaey
¥ flr ax ©F wely g @nfr | ow
ared arefY gy o ary @ fr e e
qffenfrdt & w= it wfgd |« ax aw
M v Avg B A A fr fly
M » W T g, gﬁw n
afewer 7 § s 1w Wt i T 97
Al WG | WW g0 dv *Y feafor ©Y
2w § oY 1 & for g A e g X
¥ @ 58 PN Y s v far
T @ a1 g8 W W2 wrk &), T ok
Wt gl wro ot am ) o g
% o W wwm w3 @
sgaa wr ger § o afas o
s § fod s Wic e e
™ gy § fe D afer o ¥ war
wt §, o ag & T P ah @
weg ¥ fir wrr g o wed § o g
Wi wg¥ € fs o & = g
dfarr Y wTA & seETe Sl
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[« v ow feg)
¥ sywenrsit & wepar f four war 8,
agt ¥ gowr dfesre & wopre W
ey fer

oY g R @ fo o e gfererda
T A oUW, A aw g A
T @ g, & N T wwd |
wy av 9t ghoaroee fiw wf &
fa? gare 7§, aw % A =R .
Wt § ft arr wfgd | wE ¥ A
oY T T AT X FH EH A FTARY
& fr? fo gm w1 wfgae sv i st
wyar fawrar § fERd ao @ faars
sy o g g W ofr T v
iFimrgiattgy
aff wwar § 1 7 w7 fr wgite
e A ¢ % agA f vy A6 o9 g
¥ oy § 1 wfaee rdf o ff
W T X | BT ¥ HAA §, aq A%
g et for waft s wwet 0 A@
9T IET 3= W A% arET gy d W
& v F T IR qg s A
w1 § fe g oY wgfaee it & wen-
qrorAft e A ¢, ga At www el ¥
Wy # wwe § Avar gy f, aw

AUGUST 19, ISR

Proclomaion in 3208 -
reypect of Kersle

W sak gRewy & ofordr e
ol

frgerr ¥t wegfives et & feew
| qy ot guizer oft § s et wft vt
fegem #r ofcheafit ®v 3w w0k
wolt ffear Fraifcer aff & & Wi
T Y ey ¥ oren wg deeh ot §
i s AT Y aE Jw W 0 Ay
wolt sifey fauffer soft § | waw
W Age ¥ O § @ g @
weqfree arF orowrRe it o Qe §
Wk vak faame wad A v ol
frar W= 7 ff 7 woEwh § AR ot 0
g Mfa saar fad Ay w1 wew §,
wg wTaA w7 aga T ATy ¥ AT welt
@ | yifad TR gTETT are ATt
e W ifsma v ad ¥
Afrdey wr oy v wmgd €, Wk At
e w7 78 Wy & 1 A WY g
Tt ag fadsht wrvATT wve 7 | A3
¥ IR TEITHTO HTA WY A FE
gAY ff w7 d oA 7 for IRk e
g w1 F2ré vy fr fggema & atpm
afgem & A0 @A oW AR A I AR
A maeN T o fe
gz ey o1 A%AT or g1 Y fear an
HEAT 4T FATT qg 41 fF e w@AA F
Y AEF 5 QT ¢ WA R @ AdY w I
amT &1 AN oF 7y & sfrer s
arr wfee ur Y a3 ofew g
wifgd a1 fs 1% Ry o et
Frert ¢1 gt § aft v qer §,
ot feash dfves ® dgromy v
¥, o %9 §egfne o s el g
e Iaregwr werew, wgfre vt
* wray gar 9 ff 1 vifad oy gw det
& f& @ & ofr aft w19 T ¢ e
g e 7 gt vgr &, O g ST Ay A
¥ 19 Wi g wag o< fagm & @
i 3% gfewd € wr ot § e v
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AT AL AT fHar 97 @ 2

v ST #r Afqat § w12 weaT @@
AT @ | FEAfERt o Aifq 7 oF Tedr
Tz ot fF § awag 9 f5 #iaw =0 F
FEET FH T qEd & FAT 9T aq
@ TFd &, ATAT FIH FAT 97T & |
@At g fF sw g w1 afaaT 7
F1 3, AfFT 5@ & F2ar § F afadw
o 1 &, 1§ 71% F2 a1 g F o a&
fegeam &t svafeee ardi QT ar
HTERN § HIAT FS7 F1 THA, qg TH-
qir fF wesl A qfET 9 S 39
graT & 9§ & g% 9y Aifa fauifta
FEAT TSHY, T % 98 TEaT @l Al
aFar & | fozaq & avav9 9 =1 $F q@0
F Fegfaee arEf 1 @A wrE, S9 A
BH g @ar @ ¢ fF wwaw st
I A1 F1 A g AET FaT, DT AL
HTERT FT I AT FLAT 980 | A6
- STET TF FIA@ FT AAIA AT &, TAT
qrEt #Y Tk ¥ Fgr oar 2 fF A A
79 a¥g %1 feafq aar g1 af v 5 gfaam
F AEAATHT & qATEGF AT AA AL
FFRAT 97 | AfFT 2§ q@ F ITTW
A Y fad o g7 & | WY I9% W’
FT 9247 &, 85 FEAG! GEA] A AGFEA(
FY I 9 g Fg 231 a1 5 ag a3
gara fazam@ @ =59 2, a8 g9 0T
TIHTT &1 TFAT &, FOF FT TCHTE T4
2, S9 T agHT AH 1 IHT &, T 3 A%
FIE FTATE &1 74T TFaT | F7T F Al
FIE 10| S

Q% ATAAMT GIET : FAQT 0AT A2

FHgdr |

=it g fag @ Sear Aer Fadar ¢
STET T JAaT FT I3 ISATE, I 28U
raRfrgafeiia fegam s e g@ ®
AEAT 999 | & A ey =9 3 fF
fS 7 ¢Y,000, QY000 HEMAAT A

SRAVANA 28, 1881 (SAKA)

Proclamation in 3204
respect of Kerala

FaFere Ft 9T for & weRaw §
ATATST T Fordedr F1 ¢, 000 HIfE-
aifemt & A, feg mfeanfei
FHE TET @, R A @F 9 &t
S 39 & G4 o 0 & 1 97 et
F1 1 fF faegar sfema 4, wan fean rar
AT AT FT F | T gl Y FAT §
AR E | WA F o e & R
T Fghl & 48 o fadig i € | ;o &
T fEe FraEafomrfr g ? oo &
F% 7 7 sy & wwar & 1 F A
g 5 3o 9t st 92 @ g oy il
Ffee qEf Fr M a1 wier
% r wfgd ar 1 wfea g8 s &1
S-fadig SHT R A g, WaAg
w7 fadig wew w3w 4 g g, @aAw
F1 59 (9218 Tseam 7 g & 1 39 A
TFA TEL N AEAT & | FA QAT |
TFATEFIAF qm Yo wME TWAT
g, "9 TEATHY & 9 Yo AT
AT 21 /T &, foFa gae ¥ ag
& 59§ 7EY ST =g | § A g e
fegam & wiasr & fag sa faaw
T & weifas oifzat =27 & ==
9T €, 59 a8 § 98 @9 gnT 8, I
9 FT AT F A THEA & | AZ
T T 7AW gAT Jfed o oagt § v
AT A 59 TG & @5 gAT | a1 § 5
wr ot 5 ¥ |7 59 foe g, @
&9 w19 @, ofed ga @t § A 81 |r 8,
TH W 9 AW, I UF Udr A g S
fergram Y ST F I AEY I S
Thdl | ag g v g fafaw fem-
nifafeumw 1 AR #1, Tawg F 9ga
F Tl AT g, 2w 6 Aea & fF
ST F HGFTL § 6 a8 S 1 A
@R & faas fade &7 = 8,
7g 3% 7T € | & a1 A g fF st
ot e fF Smeen s fasg d
T 1 FAT &, 99 & 4= & A 39
H@ &1 I@T8 B, 99 (9218 &I,
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EiEERERGH|

T Fg ywedt @ & awwre Ay Afadi
q IR [T qE g, AR TE FEAAE
HTHTE 21 AT FAT AHTLET | A0RT AL
77 faaw ;afez g o 9 8
TFAT 2 AL A 9g% TR T2 0 A
g ATfed, gATfsar Aww 9T AT
A ST e, FrES aET T
AT BT ATfed, AFUIA= ATHRE X
A @] grar =1fzd, ag faw =1e
F FAETT 9% A7 faegn aawT 9% o1
AN g1 =rfgd | & fady qer &Y a9

AUGUST 19, 1959

Proclamation in 3206
respect of Kerala

TE FEar g, % ar ow fraw A &
FFATZ, 919 T 29 a9 TL 0 a7 A
TR FLATIG . . . . .

IJqIEAR WEEA ¢ ATEN TTHT I
AT AW FAT MG & a1 T4 FIT3T |
FA AT TF FL AT CAT FT T34 |

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 20, 1959/Sravana, 29, 1881
(Saka).
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"§3R

552
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Enginecring and Sci-
entific Services .
Standardisation of spares
and stores . in  steel
plants .
Delhi schools .
History of Frecdum
Movement .
Headquarters of Hm-

dustan Steel Lid.

Mlnufmu “of special
d l.l.k:}s in

%anmu of ]udm.lry

F.uwtwt
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Blast Furmnaces .

National Coal Deve-
lopment Corpuration

Irregularities in  Cen-

Excise Duty
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Grant o Vishwa)atap
Yogashram in Kash-
mr .
Court butldmg at
Tis Hazar . .
Indian  soldiers  in
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proof fabrics .
Anti-Fraud Squad
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surance Scheme
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Indian Lawn Tennis
Arsocistion
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Universities and Caol-
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Commission o
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2938-39
2939—41
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2968—70
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2973
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No.

sS4t Surplus  workers  in
Ordnance faciories

$45 Insurance sccurities

4% Kolar gold ficlds

549 Report of the court
enquiry on  Aero-
cngines .

ss% Territorial Council Rl.llﬂ

<64 Planning Unit  in
Universities .

65 Income-Tax Appellate
Tribunal B-nch at
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fessoms aid lecturers
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Factories .

<71 Archacological [Depart-
ment  of  Jammu
and Kashmir .
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vasis : )

533 Rupkund Lake .

574 Trained dogs in
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&75  Safcguands for linguis-
tic minorities . .

s76  Sanawar Public School

§77 Acquisition of lands
fir Assam oil re-
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¢81 Land Air Warfare
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Orissa . .

LS.,

No.
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2074

974
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2975

2975-76

2977

2977-78
2978
2978-79

2979
2979-80

2981
941

3981-82
2382

2982-83

2983
298384

2984

2985
298%
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1029
1030

1031
1032

oM
1034

10%¢
1036
1037
1038
1039
1040
1041

1042
1043

1044
104%
1046
1047

Lumestone 1w Jammu
and Kashmur

Samath Monuments

LAS and IPs
Officers 1in Punjab

Wnt peutions 1n
Puruab High Court

Farufm\ registored
in India

High Court Judges
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come-Tax

Clums pad h 1 fe
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Allotment of 1ron and
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bay Statc

Geophysical Survey tor
tron ore near Chanda
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Import of stainless stedd
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Sarabha

Rourkcla steel project
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USQ Subject CoLostsns
No.
106 Lubrnicatung oil 3000
o~ f the T
O e nmtes 00
Duaury Farms 3001

2987 B8
2088

2987
29R7-88

2983-39

2989
1989-90
2990
2990
2990-91

29t

2991 92
2002-93

2003y
2993
2994
2994-95
2995

299506
2996-97

97

209798
2908
2098-99
2999-3000
3000

1058 Ford Foundauon Grant

to Man-power Diree-

torate 3001-03
1059 land slues in  the

Urban Area of Delht 3003~Q3
1060 Natwnal | lag 3003
1061 Markcting organisation

for Hindustan Steel

Lad . 3003
1062 Iron ore in Punjab 3004
1063 Neyrvelr  Thermal Po

wer, Staton 3004-0%

1084 Truning facihties n
I"clmlﬂrm Technolu

gy 3005-06
1065 Natwonal Duseipline
Scvhemt 3006-07

1066 Punjb educational
development pro-

gramme 3007-08
106~ Commercial Banks 1008
1968 Purchase of nuval turbos

jetaurcralt 3008-09
1069 Al Indu Radio 3009
19070 Natwonal Coal Develop

met ( orperaten 3J009-10
1071 Depours of magnesite

i Bombay State jo10
10~z Magnissum  deposts

mn Kuman 3010
1073 Lime«tune i Onsw Jo113
1074 State Chief Minmrers

Conference jo1t

1o7s | of steel from
!'!SSR 301K-12

107  lwsue of orders cireu-

iars and memoranda

| Minstres 1n Hindy 3o
10v+ Chnaugn Missionaries 3013-11

1078 Fire scadent in Dur-
gapur Steel Plant ares 3013-14
1079 Detenuon of the book

“Lobta" 2014

1060 Expenditure on  Na-
tional 3088

1081 Expulsicn of fjourma-
lists , 0t
1082 Hind{ ' v wIsa



U.sQ.

No,

1083

2084
T088
Y086

1087

1088

1090
1091

1092
1093
1094

1095

1006

T0Q=

1098
1009

1100

1101

1103

1104
1108

1106
107

L1

Contravention under
forei Blclnnu

Regu
Sca ng hy Cme-
Hindus "

Libraries m States
Scheduled  Castes n
Himachal Pradesh
Admunistration
*House Loans” to
Scheduled Castes 1n
Himachal Pradesh
Hostels for Scheduled
Caste Students n
Himachal Pradesh
Nauonal Commasmion
on Vidyamths and
Gurukuls .
Requirement of Tech-
meal Personnel
Famil sccommodaton
for J.C Ok
Promotion of 1.C.Os.
Promouon for T C.0e
Ol and Natural
Commission
Land disputes w
pura
Industral Financial
Corporation for Jam-
mu and Kashmir
Financial  resovurees of
Dellu Municipal
Corporation
Hind1 pnmers fur non-
Hindi speaking arcas
Clerical Grade Examu-
natin 19§k .
House rent and City

Compenatary  Al-
lowance

Barrackpore Cantonment
Stadium tn Tripura

(vas

In-

Cantonment
employees

Report of Mr. Levy

Male and female child-
ren

Tellicherry Fort .

Foreign m
in oil m

:n Tm'ﬁ?:

Board

[Dawy Dicasx] .
et
WRITTEN ANSWERS TO
QUESTIONS-—contd.
CoLumns UsQ Subject
No.
1109 Raid in Naga hideouts
3016-17 110 World pewroleum far
111t Foreigners in steel planis
3017 1112 Producnon of cupper
R 1113 Development of educa-
von tin Union Tern-
tonies
1018 5
1114 Buildings tor Secondary
Schools and thar
301% hbranes etc.
111¢  Failures 1n Unwermy
CXAMINALIONS
28 1116 Sunvey of scdimentary
rock 1n Blrclllj-Sl‘llh-
3019-20 jahanpur area
111~ Damage to huts in Jheel
300 Kuranja
3021
3021 3; PAPER LAID ON THE TABLE
2
b A :‘::m caghkorgéwmtam
s G 909,
023-24 Jated the 8th August, 1959,
wis Imd on the Table
a2y under sub-secuion (2} of
Section 3 of the All India
Services Act, 1951
vis MESSAGES FROM RAJYA
SABHA
1925 Scurctary  reporied dls:hc:‘
messages from Rayya L
1026 that at s swung held
an.’ the r-nh Au’f.u;t. 1959,
] w
3026-27 wit ut any amecodment
to the following Bills
‘3027 (hc;:l."I:, Road Tmm
rauons -
301728 ment) Bill, 1959, passed
yoaf-39 by Lok on the
ard Augun. 1959
3029 (:3 ‘l‘he Swute Bank of
3029-30 (Anendmmt Bull,
S.ﬁu on thc 11th
oK August, 1959.
(3) The Banking Com-
1031-32 ﬁa (Mncndmt}
Sl& on the ul.‘
A"Iwn 19%9.

3932-33

3212

CoLumns

3033
3033
30334
3034

3934

3034-3%

3033

3035

3035—36

3043

3043-44



ITTEE
SIS AND ’
AND RESOLU-
TIONS PRESENTED .

Forty-scventh Report  was
Preacnted,

PETITION PRESFNTED
ShriN.R. M Swamy mb;'
a peuuon ngned
a petutioner relating to the
Andhra Pr-del::nz and
Medras (Alteration of
Boundaries) Bull, 1959.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shn Raghunath 5 called
the attention om M-
ruster of Home Affurs to.
two bomb explonions 1n
Delha, one near  Chandm
Chowk on the 10th August,
1959, resulting n anjuries
to eight persons and the
other near Jama Masyd on
the 34th August, 1959,
resulung i the death of
one person.

(Dany Doyl

Covosens

304

3044—46

CALLING ATTENTION TO

PUBLICT IMPORTANGE

contd,
The Mumster of State in the
Mimistry of Home Affmirs

(Shn Datar) made a state-
ment in regard thereto.

RESOLUTION UNDER
CONSIDERATION

Further discussion on the
Resolution re Proclama-
ton n respect of Kerala
was resumed  The dis-
cussion was not concluded

AGENDA FOR THURSDAY,

=2,
Cotisnins

30 4 6—330

AUGLUST z0. 1959/SRAVANA

29, 1881 (SAKA)

Further discussion on the
Resolution  re Proclama-
tion in respect of Keraln
and cons non  and
passing of the Oil and Na-
*ural (zas ¢ ommussion Bill

sand the International
Fund and Bank (Amend-
ment) Ball



